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LOK SABHA

Thursday, November 25, 1965/Agraha-
vana 4 1BBT (Saka).

The Lok Sabha met at Eleven of the
Clock.

[MR. SFEAKER in the Chair]

ORAL ANSWERS TO QUESTIONS
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Shri Hem Barua: By removing the
statues of Britishers. some of which
are fine spec.mens of artistic beauty,
do the Government think that they
can write off the chapier of Indian
history which 1 am quile sure they
cannot do? Why is this ugly hurry
an the part of the Government?

Shri Mehr Chand Khamaa: The
general feeling in the country is that
some of these stalues should be re-
moved. We have done that gradual-
ly. We have removed some and we
want to remove others in the near
future or it may take a litile tims.
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The idea is that these statues will
be installed somewhere or we may
have a little park and instal them
there. But the intention is to remove
them,

Shri U. M. Trivedl: In view of the
fact that even the names of the worst
tyrants among Muslim rulers have
been kept and have been applied to
the various big streets in New
Dethi. ...

Mr. Speaker: This is about the
statues of Britishers,

Shri U. M. Trivedi: I am just com-
ing to that. In view of that, why is
it that particularly in the case of
British statues this animosity is being
displayed by removing the historical

figures? I would like to have the
answer to this. Why are they being
removed? Why this animosity to

them in particular?

Mr. Speaker: He has answered that
the Government has taken a decision
in pursuance of a preponderant
opinion In the country. Shri Shinkre.

Shri U. M. Trivedi: Where is the
preponderant opinion? ‘The opinion
is of the SSP, and not of others.

Shri Mehr Chand Khanna: The
naming of streets in Delhi comes
under the jurisdiction of the local
bodies. :

Shrl Shinkre: The hon. Minister
just now gstated that some of the
statues are being removed. That
means to say that there is some crite-
rion about the removal of those
statues. What is the criterion?

Shri Mehr Chand Khanna: 1 never
wnid that. What T said was that out
of 12 statues, B statues have already
been removed and the remaining 3
will be removed gradually.

Mr. Speaker: The hon. Minister did
use the words ‘sume of the statues'
and, therefore, I also got an impres-
sion that some are to be left over.
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Shri Mehr Chand Khanna: That
must have been a alip.

Shri Bhinkre: Will all the statues
of Britishers be removed for the simple
reason that they are Britishers....

Mr. Speaker: He says, all are to be
removed. Shri D. N. Tiwary.

Shri Shinkre: What will be his re-
action if tomorrow Mahatma Gandhi's
statue from London or from some
other place in Europe ls removed....
(Interruption).

Mr. Speaker: Order, order, that is
not the question. Shri D. N. Tiwary.

Shri Shinkre: There are Britishers
and Americans . . . (Interruption).

An hon. Member: The statues should
be removed as soon as possible.

Mr. Speaker: Order, order. Why
this fighting? There ought to be same
end to it

Shri Shinkre: They are removing

Mr. Speaker: He should not get
himself removed. Shri D. N. Tiwary.
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Shri Eapur Siagh: 1 request for a
specific reply to the question as to
whether the removal and mutilation
of British statues has a rationale
grounded in public interest or it is
just a concession to ‘mobsterism’. I
want a specific reply, yes or no.

Mr. Speaker: It is not always possi-
ble to answer “yes" or “no".

Shri Mehr Chang Ehanna: This
question, 1 believe, was agitating this
very House seven years ago and the
then Prime Minister, Jawaharlalji,
made a statement, It is in pursuance
of that statement that action is being
taken.

Shri Basumaturi: May I know what
is the reaction of the British Govern-
ment to this?

Mr. Speaker: Why should we bother
about that?

Shri Vasudevan Nair: In view of
the recent development of Indo-
Pakistan hostilities and the anti-
Indian position taken by the rulers
of Britain, may 1 know whether the
Government is considering expedi-
tious removal of at least the statues
of the ex-rulers from Britain that are
there in the Capital now?

Mr. Bpeaker:
this suggestion.
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Shri P. R. Chakravertl: May I know
whether the Government has con-
sidered this question that the inordi-

nate delay in removing thege statues
has provoked some people to disfigure

them and, therefore, Government
should remove them in a dignified
manner?

Shri Mebhr Chand Khanna: That is
what we are aiming at.

Shri Hari Vishnn Eamath: Is Gov-
ernment aware that there are very
fine stalues or memorials of some
kind or the other of great Indians like
Lokamanya Tilak, Mahatma Gandhi,
Raja Ram Mohan Roy, and perhaps
some others ulso, 1 helieve, in Britaln,
which have not been so far touched
by the hand of vandals and if so, has
Government any proposal to indis-
eriminately remove all the statues of
Britishers, the relatively good as well
as the very bad, as the Minister said,
and if so, what are the reasons
therefor?

Shri Mehr Chand Khanna: This
work is not being done indiscrimi-
nately. This is conflned only to Delhl
and we are doing it in a dignified
way.

Shri Harl Vishon Kamath: The
hon. Minister should address the
Chair.

Shri Mehr Chand Khamma: The
hon. Mémber becomes impatient.

Bhri Hurl Vishun Kamath: 1 am
not impatient, I said that he should
not address me but that he should
address the Chair,
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Mr, Speaker: When a Member has

put @ question, he should listen to the
answer,

Shri Mehr Chand Khanna: During
the lasl seven or vight yewrs, we have
been able to remove ouly nine statues,
That shows thul we are nol over-
anxious, We make a cerlain amount
of discrimination.

Shri Hari Vishnu Kamath: Are you
satisfled with this answer? I said
‘indiscriminately’ and not ‘undignified’.

Mr. Speaker: I do not allow any
discussions.

Finance Minister's Visit to Russia and
Owechoslovakin

+
*447. Shri D, C. Sharma;
Shri M. L. Dwivedi:
Shri S. C. Samanta:
Shri P. C. Borooah:
Sharl Sidheshwar Prasad:
Shri Madhu Limaye:
Shrl Yashpal Singh:
Shri Prakash Vir Shastri:
Bhri Kapur Singh;
Shri D. D. Puri;
Shrimat! Malmoona Suliam:
Shri Kishen Patinayak:
Shri Himatsingka:
Shri Rameshwar Tantia:

Will the Minister of Finamce be
pleased to state:

(a) whether he visited U.S.S.R. and
Czechoalovakia recently on an invita-
tion from the respective Governments;
and

(b) if so, the outcome of the visit?

The Minister of Plaoning (8hri
B. K. Bhagat): (a) Yes, Sir.

(b) A statement on the visits to
Czechoslovakia and U.S.S.R. will be
made in the Lok Sabha immediately
after Question Hour.

Shri D. C. Sharma: From the state-
ment 1 find that. ...

Mr. Speaker: Why not allow the
gtatement to be made snd then put
the question?

NOVEMBER 25, 1965
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Shri M. L. Dwivedi: The statement
is already tnere in our hands.

Mr. Speaker: I shall allow a few
questions after the statement is made.

Development of HiIIl Areag

+
*448, Shri Yashpal Singh:
Shri Madbu Limaye:
Shri Bagrl:

Will the Minister of Planning be
pleased to refer to the reply given to
Unstarred Question No. 2738 on the
23rd September, 1865 and state:

(a) whether the recommendations of
the National Development Council on
development of hill areas have since
been fully considered by Government;

(w) if not, the reasons therefor; and

(c) when the decision is likely to be
arrived at?

The Minister of Planning (Shri
B. R. Bhagat): (a) to (c). Under the
Chairmanship of the Secretary, Plan-
ning Commission, a Steering Com=
mittee consisting of Secretaries of the
concerned Ministries has been ap-
pointed.
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shrimatl Savitrl Nigam: May I know
the terms of reference of this Com-
mitiee, how long the committee will
take to submit their final report and
the schemes which will be implement-
ed laler on?

Shri B. E. Bhagat: Broadly, the
terms are as follows. The various
working groups on agriculture, khadi,
vilage and small-scale industries,
education etc. have yet lo make re-
commendations for these areas. This
commitice will go intg those recom-
mendations ond suggest the . pro-
grammes for the Fourth Plan and
then allocate priorities for these pro-
grammes in these areas and make re-
commendalions to that effect to the
Planning Commission after the study
is made,

8hri Hem Raj: Since most of these
areas exist in different States, may I
know whether the Central Govern-
ment will give a special allocation for
the development of these areas after
the reports of the working groups
have been received?

Shri B. B. Bhagat: Certainly, that
will be considered after the recom-
mendations are made.
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Shri s.- Lal Saraf; May I know
whether the concerned States have
been kepl in touch or are represented
on this commitlce, particularly in
view of the fact tha! they ure draw-
ing up Plans for the cuming Fourth
Five Year Plan and these might not
militate later on when these plans are
ready?

Shri B, B. Bhagat: This committee
was formed os a result of the recom-
mendations of the NDC sub-committee
in which the Chief Ministers of all
the concerned States llke Asgam,
Himachal Pradesh and some other
States are there, and the steering
committee are guiding this work.

Shri Ranga: May I know whether
the Assam hill tribal areas also would
be brought within the ambil of the
discussions of this committee amd
whether the tribal leaders who have
been elected from those areas would
be consulted belore final decisions are
taken in regard to the development

of those arcas?

Shri B. R. Bhagat: Yes, that is the
intention. For that, therc is another
commission headed by Shrl Putaskar
and they are going into this question
and they will make their recommen-
dations about it.

Shri D. J. Nalk; These areas arv
inhabited by Scheduled Tribes and
other backward classes. May I know
what steps would be taken to develop
the economy of the Scheduled Tribes
and other backward classes In order
to render them social and economic

justice?

Shri B. R. Bhagat: All these matters
will be looked into by the steering
committee.
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Unaccounted Money

+

*448. Shri Yashpal Singh:
Shrl Bagri:
Shri Madhu Limaye:
Shri Ram Sewak Yadav:
Shri S§. M. Banerjee:
Shri P. C. Borooah;
Shri Daljit Singh:
8hri Jashvant Mehta:
Shri Warlor:
Shri Daji:
Shri R. §. Pandey:
Shri Rajeshwar Patel:
Shri Yogendra Jha:
Shri Bibhoti Mishrs:
Bhri N. P. Yadab;
Bbhri D, C. Sharma:
Shri Dharmalingam:

Will the Minister of Filnance be
pleased to refer to the reply given to
Unstarred Question No. 2702 on the
23rd September, 1065 regarding um-
accounted money and state:

(a) the total amount unearthed
throughout the country during the
months of September and October,
1985; and

(b) the further steps taken or pro-
posed to be taken to accelerate the
progreas to unearth black y?

NOVEMBER 125, 1065
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Shri Warlor: Has Government
blacklisted any of these business
houses which had been roided and
had been found to be guilty of these
practices? 1f so, how many houses
have been blacklisted in regard to the
grant of licences, contracts etc. Also,
will a list of such houses be published?

Shri B. R. Bhagat: No such step
has been taken.

Shri D. C. Sharma: So far as un-
accounted money goes, there are big
fish, medium fish and small fish. Why
is it that Government has been able
to unearth only a few lakhs of un-
accounted money during these two
months when the open book—and the
closed book—accounts are available to
the income-tax officers to be investi-
gated at any time they like?

The Minister of Finance (Shri T. T.

The Depuiy Minister in the Minis-
try eof Finance (Shrl Rameshwar
Bahu): (a) Ras. 26 84,430.

(b) The problem of unearthing un-
acrounted money is constantly under
review and all possible steps are
being taken in the matter.

Krish harl): So far as this parti-
cular aspect of the work of the income-
tax department is concerned it can
only be done on information. In
regard to other matters, wherever
there is a suspicion that money has
not been accounted for or has not
been assessed, the usual procedures
are followed.
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Shri Rameshwar Tantia: The hon.
Deputy Mimister said just now that
in Calcutta in recent raids Rs. 1 crore
have been seized....

Mr. Bpeaker: He need not make a
distinction between Deputy Minister
or Minister or Parliamentary Secre-
tary. Under the rules, all of them
are included in the term ‘Minister’.

Shri Rameshwar Tantia: I want to
know in what form this amount of
Rs. 1 crore was seized, whether in
cash or hundis or in any other form.

Shri Rameshwar Saha: It is diffi-
cult to give details.

ot ww fagrdr g ;T R
g T W g e s for wbe
i frast & T & o7 SreT o e
R, w1 37 & AT swrfoe el o d ?

ft we !‘To e @ W T Y g
B, 9w 47 wrefugi & agi wgw B
o & & A ¥ g A% §

weow wghg ;R ETE ET
T I F wEE s e g7

ot Wo Tro WM : WAL WY (ATHH
&, o1 & ow i @ m |

oW wEhg c w At § oA A
v & o A gt o

oft forw arcrgw ;T wEE AT Y
AT %1 7w €W & fag goerc @
oY g W & s A W«
sAw Y ?

oft wo Tre ww : W AE )

off GWW W WA E
gy &1 ®w o aned O &
figd e #1 arge Fawrerd ¥ ferdl qaATe
ot ey fewr ot §, 3w # fafamen
o ardl & 7 war qoeTC 7 78 6
fart & T ge% T § TR
w0 T e A s Tg R, vafen

Oral Answers 3764

g W w1 giaa 3 ¥ o W
w4 ¥ Fafgear o s ?

st ¥o TWo WTA : WWT W FEEET A
¥ guT 91 47 u=iagi & gwi A o
AT W PO 97w g % 4K |
[ e o w1 et § S e
T[T AT Y & TN F wE wwH o W
@ g

oft antx w1 : BT wweEw oy O
v ...

e g : w56 A g RN
afy gww e v 39 & fafgem o
i feaftar W b

oft it e ey ;A AT e
g & 70 & wfew w7 e & wman
o' farrm wrn @ w1 9w & A s
ot enfer o1 ooar =6 7

w0 wo W : A & 7 waTAT R
o awEE T qre o b

ft forr oo : aTH WA wrfgd

wouw Wiy : B 9T aweEie

A o ®7 war T § ) ww Fww fren
qr o @ §  wrey fewan 91, s
™ & wreag e w1y fie frer aman
ot ag a1 §9 AT AT § |

Bhri Sivamuorthl Swamy: May I
know whether this fact has come to
the notice of the Central Government
that this unaccounted money was
found in large quantities at Mysore,
whereas the minting machinery was
found at Bellary in Mysore State?

Shrl B, R. Bhagat: We
aware of that.

are  not

Dr. Ranen Bem: Is it a fact that
most of the raids that tonk place in
Calcutla to recover  unaccounted
money was on smaller irms and no
big firm was ever gearched in the City
of Calcutta or nearabout?
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Bhri B. R. Bhagat: These searches
are made on the basis of precise and
definite  information. We cannot go
end scarch every place.

Shri Hem Barua: Since all efforts
to unearth black money have proved
=0 far futile, a flop, are we to under-
stand that the Government have evol-
ved this new gold bonds scheme which
puts a premium on dishonesty and is
an incentive to tax-evaders; if so, are
we to understand that this is a reflec-
tion of the morality of the Govern-
ment?

Shri T. T. Krishnamacharl: The
premises on which the question is
based is not correct, nor is the con-
clusion justified.

Shri Firodia: Can the Government
give the number of cases m which,
after the raids, no unaccounted money
was found?

Shrl B. R. Bhagat: There may have
been some, but for that I want
notice.

Shri A. P. Bharma: Has the Gov-
ernment got any idea of the total
amount of unaccounted money, and
why is it not possible for the Govern-
ment to render it illegal tender?

Sbri T T. Krishnamacharl: It is
very difficult, If I know the total
amount of unaccounted money and
where it is, it would not remain.

Mr. Speaker: How can that be un-
accounted then?

Shri T. T. Krishnamachari:
not be unaccounted.

It will

Shri Sinhasan Singh: After passing
this (Gold Bill mlo an Act, what is
the position of the Government? Will
the Government continue its ralding
prucess for unearthing umaccounted
muney, o will it slacken its pace and
wait and see how far these black
money hoarders are coming forward
to respond to the scheme?

NOVEMBER 25, 1966
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Shri B. B. Bhagat: There will be
no slackening in our attempts to find
oul unaccounted money.

Uniform Rates for Supply of
Eleotricity

+
*451. Shri D. N. Tiwary:
Shri Ram Harkh Yadav:

Will the Minister of Irrigation and
Power be pleased to state:

(a) whether any decision has been
taken for supplying electricity at uni-
form rates in all the States; and

(b) whether any subsidy in the
rates of electricity has been granted
during the current year to the agri-
culturists in Bihar, particularly in
North Bihar?

The Minister of Irrigation and
Power (Dr. K. L. Rao): (a) The
principle of introducing umiform
tarifts in each State for agricultural
uses in the area of supply of Electri-
city Boards has beoen accepted. So
far Andhra Pradesh, Assam, Gujarat,
Kerala, Maharashtra, Madras, Rajas-
than, Mysore, Punjab and West
Bengal State Electricity Boards are
having uniform rates throughout their
respective areas of supply.

(b) No, Sir.

Shri D. N. Tiwary: May I know
whether the aim of the Minister as
staled by him in his Budget speech
that he will try to bring electricity
rates in all the States on a par has
been achieved so far?

Dr. K. L. Rao: T did not exactly get
the hon. Member's question. Anvway,
in the ten States whch I have men-
tioned the rates are uniform within
cach State, but the rates differ from
Siate to State,

Shri D, N. Tiwary: My question
was whether any attempt has been
made to make the rates in the States
uniform.
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Dr. K. L. Rao: That iz the aim of
the Government to secure uniform
rates as far as possible but that is
not possible at the moment because
we do not have an all-India grid
whereby power can be switched on
from one State to another. For the
present, we alm to make it uniform
in each State.

Shri D. N. Tiwary: According to
the budget speech of the hon. Minis-
ter, he sald he would allow subsidy
to agriculturists if they apply for it
in Bithar. Has he received any appli-
cation of that sort and has any subi-
sidy been granted, if not why not?

Dr. K. L. Bao: I have already sub-
mitted that no subsidy was granted
to Bihar. Bihar asked for a subsidy
on account of the excessive agricul-
tural rate. The matter is under con-
gideration and we hope in the course
of the next few months we will be
able to arrive at some decision.

Bhri K. N, Tiwary: Keeping in view
the rate of electricity which s the
highest in North Bihar and also the
food scarcity, is Government going to
maoke any special concession for that
part of the country?

Dr. K. L. Rao: The matter whether
to subsidise the rates in excess of a
particular amount all over the coun-
try is being considered.

Shrimati Savitri Nigam: Is the
hon. Minister aware that the entire
economy of UP. deperds upon agri-
culture and the agricultural electri-
city rates in UP. are very
high....

Mr. Speaker: Why should not she
come to the questiont Why should
there be such a long preface?

Shrimati Savirl Nigam: In spite
of the assurance of the hon. Minis-
ter, the rates have not beean reduced
so far. Is the Minister going to take
‘any action to pet those reduced as
soun as possible?

Dr. K. L. Rao: It "= true that in UP.
the rates are high for agricultural
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purposes !d the matier is ander very
serious consideration of the Govern-
ment.

Sbri P. K. Deo: Is it a fact that at
a meeling of the stale -electricity
boards yeslerday it was decided that
the Centre was going to subsidise the
rural electrification schemes and, If
80, has the Government got any blue-
print?

Dr. K. L. Rao: This is with refer-
ence to subsidy to be given for
extending rural electrification. This
is another subject which is under...

Mr. Speaker: ... active considera-
tion. That was under serious con-
sidetation; this Is under active
consideration!

Shrimati Sharda Mukerjee: Could
the hon. Minister enlighten us if sub-
sidy had been given for certain indus-
trial conrerns in some States? I
understand there are such cases.

Dr. K. L. Rao: For small-scale
industries, the Government agrees to
give a subsidy over 9 paise. I would
not say the exact amounts.

ot wex wwig : wvefin S o B
e & o quff 3777 3w ¥ famat ot ¥
g s R gt gaT waw & fam
e A7 & meARz A aw avar e qr
fir frty ¥ o omd & are agt el
fowdt &t wgft 1+ wm frwe
wfaer ¥ Fore wqw § = wzmT I
aufw fogix #q & agi faosit &1 oy
R e ?

Shrl Buta Singh: In view of the
fact that the supply of electricity in
the neighbouring States of Punjab is
done at a much lower rate than the
rate prevailing in that area, espacial-
1y in view of the fact that the far-

me=a and the agriculturists in Punjab
are charged much mare. ..

™r. Speaker: Ii i4 a statement
Members should put the supplemen-
tary questions preciscly and concisely.
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_‘Shri Buta Bingh: 1 was just refer-
Ting to the high rates in Punjab, May
I know what subsidy the Government

propose to give to the farmers of
Punjab to grow more food?

Dr. K. L. Rao: Punjab is one of the
States where fortunately the rates are
not high. But no subsidy is being
given in Punjab.

Shrl Dinen Bhattacharya: May 1
know whether it is a fact that so far
the benefit of rural electrification is
being reaped only by the rich section
of the people residing in the rural
areas and, if so, may I know whether
the Government has any plan to see
that the actual tillers of the soil, the
agriculturists, get eclectricity at sub-
sidized rates?

Dr. K. L. Rao: That is the idea of
the fourth Plan: the aim of electri-
fication in the rural areas will be to
supply electricity for agricultural
‘purposes, pumping, ete. and that being
the case, naturally, the connected
problemns like subsidy will be con-
sldered.

Shrimati Vimla Deshmokh: Taking
into consideration the serious famine
eonditions prevailing, and to encour-
age the grow more food campaign
scheme, is the Government thinking
of giving electricity free for irriga-
tional purposes to agriculturists?

Dr. K. L. Rao: T am afraid it will
not be free, but In this particular
year, when conditions are very scarce,
as has been said by the hon. Member,
it any particular application or repre-
sentation is made, it can be considered.

Bhri Lahri SBingh: May I know what
steps are being token by the Central
Government to supply electricity to
the States at cheaper rates to far-
mers and small-scale industries and
cottoge industries?

Dr. K. L. Rao: As T submitted, the
Government is considering the pro-
posal to subsidise above a certain rate
for the agriculturists end the farmers
and that matter is going between one
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Ministry and the other, and 1 hope
some decision will be arrived at soon.
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Dr. K. L. Rao: It is quite true; with
the permission of the Speaker, it is
likely that the Bill will be introduced
tomorrow.

Dr. Ranen Ben: A few minutes
back, the hon. Minister stated that in
some States, including West Bengal,
the electricity rates are uniform in-
side the State. May I know whether
it is known to the hon. Minister that
the electricity rates in West Bengal,
under the State Electricity Board, are
much higher than the electricity rates
that are prevalent in the city of Cal-
cutta, for the clectricity supplied by
the Calcutta Electric Supply Corpora-
tion and, if so, what steps are the
Government going to take in this
respect?

Dr. K. L. Rao: It is a question in
regard to the supply of electricity to
the urban areas. It is quite true that
the rate charged by the Calcutta Elec-
tric Supply Corporation is less than
that demanded by the Board. It is
so because the Calcutta Corporation
had set up its equipment and this
gystesm much ecarlier, in the days
when the cost was much less. It s
not intended to make it uniform that.
way.

Mr. Speaker:
vertl.

8hri P. R Chekra-

Shri P. R. Chakravertl: Question
No. 452. With this, T may be permft-
ted to put Question Nos. 467 and 4T1
also; they may be taken together.
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Mr. Speaker: Question No. 471 also
may be taken together, if it is con-
venient to the Minister to answer it.

Insurance Bausiness

&+
*452 Bhri P. E. Chakravertl:
Bhri K N. Tiwary:

Will the Minister of Finanoe be
pleased to state:

(a) whether Government have
evolved a scheme for the stream-lin-
ing and modernisation of Insurance
business in the public sector; and

(b) if so, the proposals under con-
sideration Yor decentralisation of Life
Insurance?

The Deputy Minister in the Minis-
try of Finance (Shri Rameshwar
Sabu): (a) and (b). No, Sir. The
recommendation of the Committee on
Public Undertakings that the Corpo-
ration should be split up into com-
pletely independent corporations is
under consideration of Government,

Stody of Insurance Problems
¥
*471, Shrl P. R. Chakraverti:
Shri K. N. Tiwary:

Will the Minister of Finance be
pleased to state:

(a) the nature of the study report
made by the Cabinet Secretary on
insurance problems; and

(b) the
thereto?

reaction of Government

The Deputy Minister in the Minls-
try of Finance (Shrl Rameshwar
Sabw): (a) Shri S. S. Khera, former-
ly Cabinel Secretary. who was ap-
pointed as Chairman of the one man
study team to review the problems of
Life and General I[nsurance, hss o
far not submitted any report

(b} Does nol arise.

Shrl Harl Vishno EKamath: “Chair-
man of the one man study team™
How Is it possible? Member and
Chairman, together, all in one?

Mr. Speaker: Everything is com-
bined in one. Shri P. R. Chakravertl,

Shri P. B. Chakravertl: May 1 know
whether the Government has con-
sidered the question that the abolition
of all intermediaries, namely; Divi-
sional and Zonal Managers, will be
most effective to ensure the stream-
lining process? There must be no
intermediaries between the local unit
manager and the Centre, namely, the
zonal and divisional managers.

The Minister of Planning (Shri B. R.
Bhagat): This is a matter of far-
reaching importance whether there
should be one corporation or more
than one, whether the divisional office
should be abolished and the ronal
office should have direct dealing with
the local unit, etc.—these ure¢ matters
which will be examined by this one-
man team. Government will take Into
consideration all these aspects.

Shri P. R. Chakravertl: While
determining its investment policy, has
it been made clear by the LIC and
by the Government that the Jow
income group should be helped as
best as possible, specially with regard
to housing?

Shri B. R. Bhagat: If I remembar
aright, we provided Ra. 50 crores for
the low income group, but so far only
Rs. 5 erores have been utllised. There
is no deurth of finance for low-income
housing. Actuslly the utilisation ls
low.

'ﬁ“ %o ATe frurdh : w7
wprrg A s (oo e O
e A T v R W eaTA
o g A TR o A a7 fae
AT } fr g s VA W e S AT
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Shri Dinen Bhattacharys: May 1
know whether the government has in
contemplation the introduction of
electronic computer machines which
will create havoc so far as employ-
ment in LIC is concerned?

S8hri B. R. Bhagat: No, Sir; we do
not agree with that view. We have
already given the assurance that
there will be no relrenchment as a
result of that

8hri Dinen Bhaitacharya: Has the
government in  contemplation ‘the
introduction of electronic computers?

Shri B. R. Bhagat: Not the govern-
ment, but LIC is contemplating it.

Shri Bade: With reference to ques-
tion 471, may I know the nature of
the study made by the former Cabi-
net Secrelary on msurance problems
and whether Government have receiv-
ed complainis about so many benami
agents and corruption (going om
everywhere, especially from Maha-
rachtra?

B8hri B. B Bhagat: That is one
specific problem, [Its importance can-
not be compared to this. The LIC is
trying to tackle that problem; it is
quite alive to this.

Pollo Vacclne

+
*451. Shri 8. C. Samanta:
Shri M. L. Dwivedi:
Shri Subodh Hansda:

Will the Minister of Health be
pleased to state:

(a) whether it ix a fact that the ten-
chers of Epidemiology in the All-India
Institute of Hygiene and Public Health
were psked to submit their views to
her Ministry on the feasibility and
desirability of mass production of live
(oral) polio vaccine;
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(b) if so, what iz their opinion; and
(¢) the reaction of Government

thereto?

The Deputy Minister in the Minis-
try of Health (Shri P. 5. Naskar):
(a) to (). A statement is laid on the
table of the Sabha.

STATEMENT

In 1861 a Committee was appointed
by the Government af Indim o
advise Government on a comprehen-
sive immunization programme suit-
able for adoption in this country and
to recommend priorities in this
respect. The Professor of Epidemio-
logy, All India Institute of Hygiene
and Public Health, Calcutta was alsp
a member of this Committee.

The Commitee was of the wview
that poliomyelitis is endemic in this
country and recommended that infant
and children should receive protec-
tion against this disease at quite an
early age. However, until sufficient
quantity of vaccine was produced
in the country Government should
not venture upon a mass immuni-
sation programme but to give it on an
individual and voluntary basis to
those who have been recently expos-
ed to the disease while reserving
mass vaccination only for epidemic
control; Government have accepted
this recommendation and have taken
steps to produce this vaccine within
the country.

8hri 8. C. Samanta: The stalement
says that goverrmment has accepted
the recommendation of the 1961 com-
mittee to produce polic vaccine in
the country. May 1 know if any fae-
tory has been established and whe-
ther its capacity will suffice for mass
treatment of the disease?

Shri P. 5. Naskar: Yes. Arrange-
ments have since been made to pro-
duce thiz vaccime on & mass scale by
the pasteur Institute at Coonoor end
the Haffkine Institute at Bombay.
It may be possible to produce the
vaccine on & mass scale by 1068, Le.
next year.
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8hri 5. C. Samanta: May I know
whether research iz being conducted
in ayurvedic medicines that can cure
poliomyelitis?

The Minister of Health (Dr.
Bushila Nayar): We do not know of
any ayurvedic treatment for pre-

vention or cure of poliomyelitls, But
some of the paralytic after-effects
of polio can be treated by certain
types of massages.
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Indns Waters Comminslen

*454. Shrl Hem Raj: Will the
Minister of Irrigation and Power
be pleased to refer to the reply
given to Starred Question No. 212
on the 26th August, 1983 and state:

(a) whether any reply has since
been received from the Pakistan Gov-
ernment regarding the refusal of Pak-
istan to allow Indian Delegation to the
18th permanent Indus Commission
meeting on the 21st May, 1965 to pro-
ceed 10 Lahore by road; and

(b) if »0, the nature thereof?

The Minister of Irrigation amd
Power (Dr. K. L. Rao); (a) No, Sir,

(b) Does not arise.

Bhri Hom Raj: May I know whether
it is a fact that the Pakistan Gov-
ernment did not allow the Indian
Delegation v the Indug Waters Com-
misgion w proceed tto Lahore by
road because they were preparing
for war with India, as it has now
come o the notice of the Govern-
ment after the Pakistani aggression?

Dr. K. L. Rao: We do not have exact
information, but it looks like that
because they prevented the Indus
Commissioner tp proceed ts Lahore
by road.

Shri Hem Raj: When members of
the Pakistan delegation come to the
Indion side they go to the border
areas. Will the Government now see
that they do mot allow members of
the Pakistan delegation to go to the
border areas by road?

Dr. K. L. Rao: Quite so.

Shrl Sham Lal Sarafl: May I
know whether it is a fact that under
the Indus Waters Treaty the water
that is being supplied to Pakistan was
supposed to be utilised for drinking
and irrigation purposes; if so, whether
thought bas been applied as to in
what way water has been diveried
to the Ichhogil Canal which has pro-
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ved to be something different from
the provision made in the agreement
that was urrived at?

Mr. Speaker: That is a different

thing from the question that has to be
answered now,

Dr. K. L. Rao: 1t is quite different,

8hri Sham Lal Saraf: I have one
submission to make. This is under
the Indus Waters Treaty. A number
of things come under that vast agree-
ment.

Mr. Speaker: | am not concerned
with all that. This question only says
that they were refused permission to
go by road,

8hri Hem Barua: Is it a fact that
Pakistan has charged India saying
that Indla has refused to make the
promised supply of water to Pakistan
since thiz Indo-Pakistan conflict; it
#0, may I know how far this allegation
is correct and whether our Govern-
ment, in view of the fact that Rajas-
than is starved of water, would con-
sider the proposal mot to part with
water to Pakistan?

Mr. Speaker: The second part of
the queston is a suggestion and the
first part is not relevant to the origi-
nal question.

Priorily for Irrigation over Power

+
+455. Shrl D. . Sharma:
Shri Himatsingha;
Shri Rameshwar Tantia:
Will the Minister of Trrigation and
Power be pleased to state:

(a) whether irrigation is proposed to
be given priority over power produc-
tion to meet food situation;

(b} whether any detailed pro-
gramme has becn chalked out for the
purpose; and

(e) if so, the gcope and extent
thereof?
The Minister of Irrigation and

Pewer (Dr, K. L. Rao): (1) Yes, Sir.
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(b) and (c): Detailed programmes
are being drawn up in each case as
it arises.

Shri D. C. Sharma: May I know
what are the guide lines operating
in these broad programmes which the
Government is going to draw and

whether they will differ from State
to State?

Dr. K. L. Rao: It is quite so; each
depends on the particular occasion.
For example, in Bhakra, what we are
doing is, we are releasing water
according to irrigation requirements
up to 10th December after which the
rabi crops do not require water and
thereafter regulation will be accord-
ing to power requirements.

Shri D. C. Bharma: May I know
whether the Government is going to
have an overall view of the agricul-
tural needs of the whole country
with refence to each State or it is
going to evolve a thumb-nail formula
which may meet the requirements
of one State and may not meet the
requirements of another State?

Dr. K. L. Rao: | have not followed
the hon. Member's gquestion.

Shri D. C. Sharma: I want to
know whether the Government is
considering the nceds of each State
for irrigation and power separately
or it is going to apply some uniform
formula to some States in India; if
so, what are those States?

Dr. K. L. Rao: The general princi-
ple that is being adopted this year,
a year of scanty rainfall, s that
water will first be utilized for irriga-
tion and then for power.

@ TR =i AR e
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Dr. K. L. Rae: 1 submitted all this
in reply to the question. This is
being done this year due to acute
searcity conditions. If any particular
represeatation is made, Government
will conaider it.

qer .....
W WEIR WA sawe e 8,
Iqk FT AT W

8hri Bhagwai Jha Asad: While
sympathy for irrigation is always
being mentioned, is it not a fact that
a cut of Ra 200 crores has been ap-
plied only in the fleld of Iirrigation
form the cut in original Plan of Rs.
1,000 crores? If so, how do the Gov-
ernment reconcile between the two-
expr of sympathy and actual
cutting of the money allotted to the
irrigation sector?

Dr. K. L. Rao: Perhaps the hon.
Member is referring to the Fourth
Plan proposals. They are not com-
pletely ready yet. I have also heard
what the hon. Member has stated.
T hope the House will inaist that the
cut is restored.

Shri Liladhar Kotokl: May I know
from the hon. Minister whether there
is any single major irrigation project
in the State of Assam? Out of the
four medium schemes that were
provided in the Third Plan work has
been started only in one. That being
the position, what does the Govern-
ment propose to do to provide irriga-
tlon facllities In the State of Assam?

Dr. K L. Bast In the State of
Amsam the irrigatiom projects are all
of meditmn type. They will all be
completed in the Fourth Plan

Shri Narendra Singh Makida: The
han. Minister has just now stated that
irrigation is given priority over power.
Since we are having Tarapore and
BRanas Pratapsagar atemlo power
stations and varisus other thermal
stations, may I know why the
Narmada valley project has not been
1830 (AI) LED—2

taken up l“fn‘ for irrigation pur-
poses?

Dr. K. L. Rao: As I have said, the
priority in respect of release of water
is only for this year because of the
acute conditions of searcity. What
the hon. Member has said sbout delay
is entirely correct. I think there has
been delay in these matters. In the
case of the Narmada River develop-
ment agreement has not been arrived
at. As soon as it is done ] am sure
that project will be taken up.

Shri P. K. Deo: May I know if it is
a fact that there are various lucra-
tive projects which are capable of
producing electriclty and, atl the
same time, having capacity to irrigate
large acres of land, llke the Upper
Indravathi, which has the capacity
to produce 600 MW of electricity and
irrgate three lakh acres of land and
that no technical clearamce is being
given for political reasons?

Dr. K. L. Rao: There are no politi-
cal reasons in these matters. Al
these projects are cleared on the
basis of techpical reasons only.

Shrimati Ramdalart Sinha: May
I know whether there is any idea to
bring under developed States on par
with developed States and, if s0, In
what way it is likely to be achieved?

Pr. K. L. Reo: | is very difficult
to answer this question. It I= always
our endeavour to see that regional
imbalances are removed. It is very
dificult to stay within what period
it will be achleved.

Shri Vasodievan Nalr: We hear
that there is an intenstve agricuttu-
ral production progremme costing
Ri. 38 crores for this year Out of this
Ra. 38 crores what {s the allotment
for {irrigation, as far as imtensive
agricultural production programme s
concerned?

Dr. K. L. Bao: This is mesnt for the

Minisiry of Agriculture. The graats
are not given to the Ministary of
Trrigation.
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Dr, K. L. Rao: Agriculture is always
Eiven preference, as for example,
this year so many States have made
a cut in power distribution, but the
cut does not apply to agricultural
operations.

Representation from M.Ps. of
Madhya Pradesh

*456. Shri Harl Vishno Kamath: Will
the Minister of Planning be pleased to
state:

(a) whether he has received a de-
tailed memorandum or representation
trom the M.Ps, of Madhya Pradesh,
wherein requests and suggestions
have been made for greater and
accelerated assistance by the Centre
for the speedy impleméntation of cer-
tain projects in Madhya Pradesh;

(b) if so, whether it has been consi-
dered; and

(e) with what result?

The Minister of Planning
R. Bhagat): (a) Yes, Sir.

(b) and (c). Subject to limitation of
resources that can be made available
for the purpose, the views expressed
in the memorandum, as well as other
relevant consideration will be taken
into account in finalising the recom-
mendations for the Fourth Plan of
Madhya Pradesh.

(8hrl B,

Shri Hari Vishnu Kamath: Does
Government propose to give greater
and accelerated assistance to important
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projectg in Madhya Pradesh—Chamba]
Valley Reclamation, Tawa Multi-pur-
pose Project, Narmada Valley Project,
which is still in embryo, and others—
mentioned in the memorandum and
does Government propose to have a
meeting of the Members of Parliament
from Madhya Pradesh as requested by
the MPs in the representation?

Shri B. R. Bhagat: Some of the pro-
jects, like the Tawa Project, have
been given special assistance outside
the Plan.

Shri Harl Vishnu Kamath: Because
of the refugees.

Shri B. R. Bhagat: Additional assis-
tance has been provided. Tawa is one
of the projects which the hon. Mem-
ber referred to.

Mr. Speaker: The question is
whether Government proposes to have
a meeting with Members of Parlia-
ment from Madhya Pradesh.

Shri B. R. Bhagat: Certainly, we
welcome dlscussing with Membera of
Parliament.

Shri P. K. Deo: Has similar consi-
deration been extended to other MPs
also?

Mr. Speaker: I do not know.

Shri Harl Vishau Eamath: Has the
Minister's attention been drawn to a
statement of the Deputy Chairmian of
the Planning Commission—I do not
remember the exact words, but they
were words to the effect—that the Plan
is floundering and limping because the
leaders of Government suffer from
lack of economic commonsense and,
if so, what stepa are Government
taking to make up the deficiency in
economic commonsense?

The Minister of Finance (Shri T. T.
Krish bharl): Gaver t has
seen no such reports.

Shri Harl Vishno Kamath: No; T will
pass it on to you. Take it up with the
Deputy Chairman then.
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Mr. Speaker: But that deficiency
would be made up when the meeling
takes place.

Shri Harl Vishnu Kamath: I hope s0.
We wil] be able to give on loan. We
cannot give them; we will loan them.

Shri U. M. Trivedi: Will the Gov=
ernment be able to say, although this
memorandum was submitted to the
Prime Minister, that the question of
locating the iron ore project of Bastar
will be considered in the light of the
memorandum to locate it in Madhya
Pradesh rather than at other places
suggested?

Shri P. K. Deo: Visakhapatnam is a
better place.

Shri T. T. Krishnamacharl: As far as
1 know, tl.e project concerned is in
Bailadilla. If the hon. Member means
the steel project, it is a different mat-
ter. The iron ore project is already
there and it is being exploited for the
purpose of export.

Shri U. M. Trivedl: The bpoint is
where the steel plant is to be flxed.

8hri T. T. Krishnamachari: A repre-
sentation was made and the represen-
tation will be considered when the
sixth steel plant is being thought of.

Shri Ranga: Why is it that Govern-
ment has made up its mind, even in
the light of the experience it has had
of the other steel mills, to have only
steel mills with a capacity of three
million tonnes and four million tonnes
instead of having one million or two
million tonnes capacity so that they
can have it in two or three ploces
simultaneously?

Shri T. T. Krishaamacharl: [ would
like to say, if I may, that the hon.
Member should ask my colleague, the
Minister of Steel, about this matter.
All that I know is that g representa-
tion came to us. We have certainly
Bailadilla in view as one of the possi-
ble sites to be exploited in future. So
far as the other delails are concerned,
as I said, the question is to be address-
ed to the Minister of Steel.
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Shri Bhanu Prakash Singh: In view
of the recent statement of the Chief
Minister of Madhya Pradesh that
Madhya Pradesh can feed the entire
country if assistance comes from the
Centre, may 1 know what steps the
Government propose to take n that
direction?

Bhri T. T. Krishnamacharl: When
details are received in regard to the
proposal how any one State can fced
the country, naturally those details
will be carefully examined.

Pay of High Ofcialy

+
*457. Bhri P. R. Chakraverti:
Bhri Heda:
Shri P. C. Borooah:
Shri Harl Vishng Kamath;
Shri Mohammad Ellas:

Will the Minister of Finance be
pleased to refer to the reply given
to Starred Question No. 500 on the
8th September, 1985 and stale the
reasons for not considering the pay
scales of officers of categories lower
than Joint Secrelary at the time of
increase in the pay scales of officers
of the rank of Secretaries and Joimt
Secretaries?

The Deputy Minister in the Ministry
of Finance (Shri Rameshwar Sahao):
The pay scales of Joint Secretaries and
above were revised partly because of
enhancement of responsibilities in re-
cent years and partly because a study
of the pattern of recruitment to the
All India Services and Central Ser-
vices Class I had disclosed the need
for a revision of the higher salaries in
Government service, which had re-
mained unchanged since 1947. These
congiderations did not apply to lower
categories, nor was a general revision
of the salary structure intended.

Shri P. B. Chakravertl: May I know
what prompted the Government to
revise these scales at this stage?

The Minister of Finance (Shri T. T.
Krishnamachari): This is a matter
which has been engaging the attention
of Gavernment for quite some time. -
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8hri P. R. Chakravertl: Keeping in
view the sympathetic attitude of the
Minister himself, may 1 know whether
the Government is again going to re-
vise al] the scales to see that justice
is meted out to all employees and
that there is no invidious distinction?

8hri T. T. Krishnamachari: As =2
matter of fact, the categories below
that of Joint Secretary were dealt with
by the Pay Commission. If there are
any specific grievances, they will be
looked into from time to time.

Bhri Vasudevan Nalr: May 1 know
whether the Government is keeping in
mind the problem of the great dis-
parity between the salaries of nen-
Gazetted and Gazetted Officers in the
Centre and the salaries of these in the
States and, it so, whether, when they
are revising the salaries of officers,
they will sce that this gap is  not
widened still further?

Sl T T. Krishmamachari: The

whole question of disparity has to be
looked inmto from the point of view of
disparity in regard to work load and
im regard to responsibility. The posi-
tion at the Centre, about which 1
know something, is different from what
it is in the States. Il is not a question
of disparity in salaries. If the dis-
parity in salaries is there, thal is made
up by an increase in the dearnass al-
lowance from time to time.

Bhri A. P. Sharmma: This question of
emtancing the salaries of Joint Secre-
taries and Secretaries does not only
go mgainst the accepted policy of the
Government to remove disparity bet-
ween the high-paid and the low-paid
but it has also created discontent
amongst the people lower than the
rank of Joint Secretaries. May I know
whether the Government is  agware
of this discontent and whether the
Government is going to take effective
steps to remove this?

Shri T. T. Krishramachari: 1 am
aware that there could be reason for
discontent in the categories immediate-
Iy below that of a Joint Secretary who
rise upto Rs. 1800 automatically. If

NOVEMBER 25, 1963
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there is anything else, I would like to
have the details.

st %o Yo wrwwra : ag At THL-
¢t v O g qv faaw fem
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7 AT st §, fomw f
W & gt al mrd 7 W e
tet v Wit dRw & feafed
oft &t ar wwat § 7

st Wo e Wy : qg wMAT AT
¥ fie vmiz el B AR Y areEl
97 § wfwE § frare fer o1 o
et fomfor am & wft, S
FIC W ar@ATgl 0 w v fwa
g
Shri 8. N. Obatwrvedi: May 1| know
whether the State Governments were
consulted in this matter and it so,

what was their reaction to this pro-
posal?

Bhri T T Krishoamachari: The
channe] for consultation is the Home

Ministry—I can only make a presump-
tion: I cannot say for certain what was
done—and presumably they were con-
sulted.

t gew e ey - Ty T
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qim ?

st Wo YTe WM : |4 WTW |

oft fm wroTaw © gORT W OR-
@ el W ey ayr b W
tw Ay wsywii A F ang fefesfo-
oy woehy g ot e e § fe
I aTg wg OET VW oyt ekt § o
fe gaa- Snfafor = o St
wy GrwTe i & @1 1 9T 10 W e
T % Ot w1 wr wafe § 7



3787 Oraol Answers AGRAFAYANA 4, 1887 (SAKA)

Mr. Speaker: The Question Hour is

ovaer,
Suorr NoTice QuesTiON
Klsctriclty cut in Heraln

+
SNQ. 3 8bri Vasudevan Nakr:
Bhri Warier:
Shri Xashpal Fingh:

'Will the Minister of brrigation and
Power be pleased to state:

(a) whether electricity cul of 25
percent has been effectad in Kerala
Btate from the 15th November, 1985;

(b) it so, the efforts being made to
secure electricity from the neighbour-
ing States; and

- 4r) ‘what is the -estimated impact .of
this electricity cut?

The Minisber of Ircigation and
Power (Dr. K. L. Rao): (a) Yes, Sir.

() The Govermment of Mysore have
agreed to supply 80 milton Kwh 40
Kerala upto the end of June, 1988

(c) The total osees in revenues and
in mdustrial production are -estimatad
at Rs. 1.3 crores 'and Hs 4 croves res-
pectively,

Shri Vasudevam Nalr: Is it .a fact
that the power supply from Mysore
will cost more than the power we used
to get from Madras State because the
tremgmisgion is not direct but through
Madras and, if so, may I know what
is the price likely to be charged per
unit and whether the Union Govern-
memt is proposing to heip the Btate
Government in  meeting this grsat
difficulty?

Dr. K L. Eao: The rates have not
yet been settled; but the difference
will not be apprecigble,

Shri Vasedevan ‘Nair: In view of the
fact that thiz kind of electricity cut
is there almost every year, may [
¥now whether the Goverrmment s
Pproposing to explove the pomibility ef
wetting furnace ofl from #re proposed
Oil Refinery «t :Cochin amd ‘mals uwe
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of it 'for sejjfhg up & thermal plant st
Cochin? ’

Dr. K L. Rao: Quite s0; efforta are
being made to set up a thermal plant
at the Cochin Oil Refinery.

Shri Warlor: Has it come to the
notice of the Government that the
Kerala Electricity Board has already
declared that there will be 50 per cent
cut instead of 25 per cent cut and if
30, may I know whether any negotis-
tions have been started with the
neighbouring Btates for further en-
hancement of the supply?

Dr. K. L. Rae: It is quite true that
the Kerala Electricity Board ig artl-
cipating a further out, but the powar
supply from Mysore, at the momenst,
is only limited; the maxirmam that they
cauld spare has already been acranged.

«ft gaam fay : v wiremea
dwt § oft Wit wrf ko oo o
faweft aga v aork gf & o el
fierm e g § wfzamere # i
Wagumt ?

Dr. K. L. Rao: It s estimated ‘that

the shortfall in the fertiliser factory
will ‘be somewhere about Rs. 2 crorea

SBhri Hem Barua: The other day in
reply to a question by me, the hon
Minister told us that Government ‘had
effected g cut,  ....

Mr. Speaker: Order, order, Mem-
bers are converting this into a Central
Hall. They go on talking and nobody
would listen to me.

Sari J. B, Kripalani: Canvassing is
going on sbout the Banaras Hindu
Univeraity (Amendmant) Bill

1 am not conoermed
with what the subject is. I must re-
quest ‘the han, Members that they
should make a distinction between e
Central Hall and the House. Across
the benches they go on talking and
when I am asking them not to do
that, they do not pay any attention to
it; probably they cannot hear me bés

Mr. Speaker:
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cause they are so absorbed in
talks. J

W gOW W wgA ¢ §Ed-
v #dfl T awdE v @ fET <
L4

WTOW WEYY W79 &1 &5 ST |

. o gwR e wEwE :ogw ar 4F
(L4

Shri Hem Barua: The other day in
reply to a question by me, the hon.
Minister said that Government had
eflected a cut in the power supply to
the Punjab industries by 30 per cent
and at the same time the Punjab in-
dustries were facing a crisis because of
the Pakistani aggression. In that con-
text, may I know what special steps
Government propose to take to restore
the power supply to the Punjab indus-
tries so that they do not suffer?

their

"Mr. Speaker: The present question
only relates to Kerala.

SBhrl Hem Barua: The thing is this
that it is s0 essential. Your own State
is suffering.

. Mr, Speaker: I shall be partial to
my State if I allow the hon. Member's
question,

Shri Hem Barua: You should be in-
terested in your State,

Mr. Speaker: I am really very much
interested and I am thankful also to
the hon. Member, but I cannot allow
that question to be put by the hon.
Member now,

Shri U. M. Trivedl: In the reply that
the hon. Minlster has given, it has been
suggested that for meeting the deficit
of Madhya Pradesh from the Chambal
setvice. . .

Mr, Speaker: I would not allow that
‘questlon.
- Shrl U. M. Trivedi: That is there in
he question.

!l: Speaker: That s in another
question.

NOVEMBER 25, 1866
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Shri U. M. Trivedi: | want to know
whether the question of restoration of
power to Kerala alone is considered or
whether the restoration of power to
Madhya Pradesh is also being con-
sidered along with it.

Mr. Speaker: The main question re-
lates only to Kerala. When I have
not allowed a supplementary guestion
about Punjab, how can I allow a sup-
plementary question about Madhya
Pradesh?

Shrl Ravindra Varma: The recurring
power cut in Kerala is well known and
has been responsible for considerable
deficits in production in the public
sector factories including the FACT.
In view of this recurring feature, have
Government thought of allocating any
of the electricity which Mysore has
now agreed to release to the Southern
grid for consumption in Kerala?

Dr. K. L. Rao: That is what I have
submitted already that Mysore has al-
ready agreed to give B0 million kwh.
of power.

Shri Ravindra Varma: I want to
know whether any of this power will
be earmarked for Kerala in view of
the repeated shortage in Kerala?

Dr. K. L. Rao: Not as a permanent
measure, but this year it is going to
be given. For meeting the deficit in
other years, we have got to  think
of other steps; one of the steps being
thought of is the setting up of a ther-
mal station at Cochin.

Mr. Speaker:

Next question SNQ.
No. 4 :

Shri Ravindra Varma: My specific
question still remains unanswered,

Mr. Speaker: 1 am sorry. | have
passed on to the next question.

RE. 8.N.Q. No. 4.

Mr. Speaker: Short notlce yuestion
No. 4. Shri Rameshwaranand. The
hon. Member is absent. Then, Shrl
“udhvir Singh. Me is also abaent.
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WRITTEN ANSWERS TO
QUESTIONS
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Loan from UK.

*458. Bhri Onkar Lal Berwa:
Bhri D. C. Sharma:
Bhrd P. C. Boresah:
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Shrl Hukam Chand
Kachhavatya:

Shri Bade:
Shrl Jagdev Singh Siddhanti:
Shri Yudhvir Singh:
Bhrimati Remuks Barkataki:

Will the Minister of Finance be
pleased to state:

{a) whether it is a fact that a
Rs, 13-crore Joan agreement hag been
signed recently between India and
the UK,;

(b) it so, on what terms; and

(c) how the loan is to be -appro-
priated?

The Minister of Planning (5hri B.
R. Bhagat): (a) Yes; Sir.

(b) The loan agreement provides
for repayment of principal in 36 con-
secutive half-yearly instalments over
a period of 25 years inclusive of a
grace period of 7 years. The loan is
interest-free. )

(c) The loan is a general purpose
loan in that’it is mot tied to any speci-
fic project but is available for financ-
ing current imports of a wide range
of economic developmant goods from
UK

Housing Programme

459, Shri Shiv Charan Gupta: Will
the Minister of Works and Houslng be
pleased to state:

(a) the provision for different
Housing schemes made in the Third
Five Year Plan;

(b) the extent to which this Plan
was pruned in 1962 at the time of the
Chinese aggression;

(c) whather there has been further
pruning now due to the Pakistani
aggression; and

(d) if so, the present prevision and
whether the provision will be utilised
in full by the 31st March, 19657

The Minister of Works and Houslay
(8hri Mehr Chamd Kbanma): (a)
Rs 183 crores, iacluding Rs. 08 crores

NOVEMBER 25, 1965
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from Life Iosurance Corperation

funds.

(b) Though no specific cut was im-
posed, on account of the emergency
the priorities were changed by the
State Governments.

(e} In regard to the sum of Rs. 15
crores of the Life Insurance Corpora-
uon funds to be made available to the
State Governments this year, the
Finance Ministry has soggested that
only such amounts should be released
as are required for completing the
works already in the process of cons-
truction and that no new works should
be started.

(d) In view of (¢). above, the State
Governments have been requested to
re-assess their requirements and to
intimate the minimum funds needed by
them.

ok % ave() % wwm o auiReh
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Central Advisory Commiitee on
Small Savings

*482. Shri Basappa:
Bhri P. C. Borooah:
Shrimatl Renuka Barkataki:

Will the Minister of Finance be
pleased to state:
(a) the decisions taken at the

recent meeting of the National Sav-
ings Central Advisory Board;

(b) the gross and net collections
from the amall savings during the
vears 1963-64 and 1964-85; and

(e) the terget set for 1085-887

The Minister of Planning (Shri B.E.
Bhagat). (a) A statement is given
below:

STATEMENT

1. A Sperial effort should be made
to persude the public not to encash
their certificates prematurely, nor
withdraw unnecessarily from the Post
Office Savings Bank.

2. An appeal may be addressed to
Chambers of Commerce and associa-
tions of employers to help organise
the Pay Roll Savings Groups of wor=
kers. The Board also requested the
Chairman to convene a meeting of
representatives of trade unions for
forming savings groups.

3, Members of the State and Cen-
tra] Advisory Boards should concen-
trate their efforts in speciffic areas for
enlisting voluntary workers, recruit-
ing agents, addressing meetings and
improving Small Savings Collections.
Panchayati Raj and educational insti-
tutions should be approached to
participate in the savings movement.

4. Branoh Post Masters and Tea-
chers should be appointed, agents on
a large scale to carry the measage of
savings to the rural population,

5. Small Savings publicity should
be intensifieq and defence-oriented.

(b) 1963-64 Rs. 405.53 crores Gross.

Rs. 126.88 crores Net.

1984-65 Rs. 435.04 crores Gross.
Rs. 120.77 crores Net.
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The figures for 1964-65 are provisigna]

(c) The budget has assumed a net
credit of Rs. 135 crores.

Industrial Licensing Policy

*463. Shri P. C. Borooah:
Shri Yashpal Bingh:

Will the Minister of Planning be
pleased to state:

(a) whether the group set up by
the National Planning Council to g-
into the question of industrial licens-
ing and regulation policy has sub-
mitted its report;

(b) it so, its precise recommenda-
tions; and

(e) Government's declslons there-
on?

The Minister of Planning (Shrl B.
R. Bhagat). (a) No, Sir.

(b) and (c¢) Do not arise.

Uplift of Village Economy

*464. Shri Sidheshwar Prasad: Will
the Minister of Planning be pleased
to state:

(a) whether it is a fact that the
National Council of Applied Economic
Regearch has called for opening mar-
ket towns throughout the country for
the uplift of the willage economy,;
and

(b) if so, whether it has been exa-
mined by the Planning Commission
and recommended to Government for
implementation?

The Minister of Planning (Shri B.
R. Bhagat: (a). Yes, Sir.

(b) The Report of the National
Council of Applied Economic Re-
search js & very recent publication.
It has been just received in the Plan-

, ning Commission and ls still to be
¢+ examined in the Planning Commission.
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Moblle Banks in Rural Areas

*465. Bhri Rameshwar Tantia:
Shri Yashpal Singh:
Shri Himatsingka:
Shri Ram Harkh Yadav:

Will the Minister of Finance be
pleased to state:

(a) whether Government propose
to start mobile banks to enable peo-
ple in rural areas to subscribe to the
Gold Bonds Scheme;

(b) it so, the details of the scheme;
and

(c) when a final decision is likely
to be taken in the matter?

The Minister of Planning (Shri B.
B. Bhagat): (a) to (¢). A proposal
that the State Bank should run mobile
vans in rural areas for receiving subs-
criptions to Gold Bonds is under con-
sideration in consultation with the
State Goverrrments. The idea is that
the State Governments ghould provide
mobile vans with security guards for
this purpose. Final decision will be
taken after knowing the reactions of
the State Governments,

Equipment for Power Projects

*486. Shri M. S. Murtl: Will the
Minister of Irrigation and Power be
pleased to state:

(a) whether it is a fact that plant
and machinery required for Upper
Sileru Hydro-Electric Project and
Kottagudem Theimal Project of
Andhra Pradesh were conflscated by
Pakistan from the ships Impounded
in their ports;

(b) if so, the steps Government are
taking to replace the same; and

(c) the extent to which the time
schedule of completing these projects
will be affected?

The Minister of Irrigation and
Power (Dr. K. L. Rao): (a). Yes, Sir.
Pakistan has impounded the plani and
machinery meant for Upper Sileru
and Kothagudam Projscts,

(b) 'l‘l’mmer is being pursued.

(c) In the case of Kothagudam,
there will be no delay but in the case
of Upper Sileru, the delay may be
considerable extending upto two years,
it the machinery hag to be manufac-
tured afresh.

Fall in Life Insurance Corporation
Business

*467. Shri Kajrolkar:
Shri P, R, Chakraverti:
Shri P. C. Borooah:

Will the Minister of Finance be
pleased to state:

(a) whether it is a fact that there
has been a fall in Life Insurance Cor-
poration's business in 1964-63;

(b) if s0, the reasons therefor; and

(e) the action proposed to be taken
to show better results during the cur-
rent year?

The Minister of Planning (Shri B.
R, Bhagat): (a) The new business
completed by the Corporation during
the year 1964-65 amounted to Rs.
701.03 crores as compared to Rs.
T702.78 crores during 1963-64.

(b) The short fall compared to the
previous year is marginal in nature.
No special reasons can be adduced
for this marginal shortfall.

(c) The Life Insurance Corporation
is alive to the need to increase the
volume of new business and is ex-
ploring al] possible means to achieve
that end.

Decentralisation for Plan Implemén-
tation

*488. Shri Linga Reddy:
Bhri P. C. Borooah:

Will the Minister of Flanning be
pleased to state:

(a) whether a radical decentrali-
sation of the Central authority in the
field of plan Implementation has been
decided upon recently; and

(b) if so, the detalls thereof?
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The Minister of Plarming (Bhri B.
R. Bhagat): (a) and (b), The State
Governments have been  authorised
to adjust their current year's plan
(1965-66) ‘to meet the needs of the
emETEency.

Assistance to Orissa

*469. Shri P. K. Deo: Will the
Minister of Finance be pleased to
state:

(a) whether the Government of
Orissa have asked for any Central
assistance to fight the semi-famine
conditions in certain parts of the
State created due to unprecedented
drought this year;

(b) if so, how much; mnd

{¢c) the amount given by the Cen-
tra?

The Ministsy of Planning (S8hri B.
R. Bhagat): (a) to (c). No apecific
asgistance of this type has been asked
for. However, the State Government
had requested in general termg that
additional alletment may be made
for the Rural Works Programmes,
30 'as to enmble its coverage to be ex-
tended to certain dromght affected
areas, It has not been found possible
to ‘accept thiz request.

faare fawr mor @
(@) wm ag 4% g f5 w1 o
qWTHT oA soiwa W ¥
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Fower Cut im Punjab

*473. Shri P, C. Borooah: Will the
Minister of Irrigatien ang Power be
pleased to state:

(@) whether it is s fact that a cut
of 26 per cent. in power consumption
has been moposed by the Puajab Gev-
ernment,

(b) it so, in what circumatances
this cut has been necessitated and
whether this step had Government's
npproval; and

(c) how far the power supply from
Bhakrs lo areas in Rajasthan  and
Delhi will be affected by this cut?

The Minister of Irrigation and
Power (Dr. K. L. Rao): (a) Yes, Sir.
A cut of 26 per cent on large and
medium indusirial consumers, 18 per
cent on Nangal Fertilers, 15 per
cent on small industrial conswmers
and other restrictions in power supply
have been enforced.

(b) The cut hug been necessitated
as a result of adverse effect in the
generation of power in the Bhakra
System. This wag caused due to low
inflows into Gobind Sagar reservoir
at Bhakra as the yesr 1965 was the
driest one on record.

ie) The following programme of
surply «f power from Bhakra Nan-
gal Project to DESU from 16-11-1985
has been agreed to!

(a) 12 midnight to 8 AM. 20MW

(b) 6 AM 1o 5 PM oMW
(c) 5 PM to # PM. SOMW
{dy 9 PM. to 10 P.M. oMW

20MW

(e) 10 P.M. to midnight
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With this arrangment, there will be
no power cut at present in Delhi. The
position will again be reviewed on
30-11-88.

It is not proposed to apply any cut
to the average consumption of Rajas-
than.

Coal Production

*474. Bhri Sidheshwar Prasad: Will
the Minister of Planning be pleased
to state:

(a) whether his attention has been
drawn to the speech given by Presi-
President of the Geological, Mining
and Metallurgica] Society of India at
its annual meeting held at Calcutta
on the 4th November, 1865;

(b) if so, whether it is a fact that
the targets fixed for coal production
during the Third Plan period were
wholly unrealistic and they were re-
vised more than once; and

(c) if so, the final target fxed for
coal production and the  measures
taken to rmplement it?

The Minister of Planning (Shri B,
R. Bhagat): (a). Yes, Sir.

(b) The Third Plan target for coal
was indicated at 97 m. tonnes at the
time the Plan was finalised
and this was on the basis
of the anticipated requirements
of the coal consuming sectors for
achieving the targets indicated for
them, In this sense, therefore, it can-
not be considered ag unrealistic, The
target was not revised subsequent to
the finalisation of the Plan.

(e} Does not urise.

‘Pancha Sutra’ on Food

*475. Shrl P. C. Boroosh; Will the
Minister of Irrigation and Power be

pleased to state:

(a) whether it is & fact that the
Central Board of Irrigation and
Power at their recent meeting laid
downr a ‘Funcha Sutra’ scheme for
wiping out the food deficit in  the
country:
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(b) if so, the details thereol; and

(¢) when India is likely to become
self-sufficient in respect of food re-
quirements under the scheme?

The Minister of Irrigation and
Power (Dr. K, L. Rao) (a) to (c).

On the occasion of the 38th Annual
Meeting of the Central Board of
Irrigation and Power held from
the 6th to B8th November, 1885,
a Symposium was orgenised on “Mea-
sures to Accelerate Food Production
in the Country”, In the papers pre-
sented and the discussions that follow-
ed, a number of short-term and long-
term measures were suggested by the
participants. The Minister of Irriga-
tion and Power indicated the follow-
ing five short-term measures for in-
creasing food production:—

(i) Early completion of selected
irrigation projects which can
yledd results within the next
two years;

(ii) Special efforts to utilise the
potential already created and
to cover the lag in wutilization;

(iii) Adoption of multiple ecropp-
ing where water is avallable
and only single crops are
grown at present;

(iv) Utilization of surface and
ground waterg from wells and
irrigated area; and

(v) Instensification of crops like
potatoes, as such crops give
high yield per acre as compar-
ed to rice and wheat crops.

2. If these measures are taken up
in conjunction with improved agri-
cultural practices and implemented
rapidly, the present shortage of food
can be substantially made up.
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—

3. The benefits expected to sccrue
from the adoption of the aforesaid five
measures ure given below:—

(i) Addition of 2 to 3 million
acres to the irrigated area,
bringing an additional food

production of six million {ons,
by acceleration of work on
selected ynajor and medium
projects during the next two
years;

(ii) Addition of 2 to 2§ million
acres of irrigation potential by
taking special steps, such wus
quick excavation of fleld chan-
nels, area development pro-
grammes, adoption of improved
farming practices and provision
of adequate credit facilities;

(iii) Multiple cropping in over 1}
million acres in Sone, Mahanadi
delta, Matatila, Damodar,
Mayurakshi, Krishna-Godavari
deltas and in areas gerved by
numerous tanks in Maharashtra;

(iv) More than 1 million acres to
be brought under irrigation by
utilisation of  surface and
ground waters through lif irri-
gation lchemasi and

(v) Increase In the area  under

potatoes by} to 1 million acres,

giving an additional output of
2 to 3 million tons.

Medical Councll of India

1250. Shri Madhu Limaye:
Shri Bagri:

Will the Minister of Health be
pleased to state:

() whether it is a general practice
to hold special meetings of the Medi-
el Council of India;

(b) how many times such speciai
meetings have been held during the
last 7 years;

(@} whether there has been any
protest by some members against this
practice of holding special meetings;
and

{d) i.l(no, Government's reaction
thereto?

The Minister of Health (Dr. Sushila
Nayar): (a) No,

(b) There have been 3 special meet-
ings during the last 7 years.

(¢) Yes. There have been two: one
in 1880 and another in 1965

(d) Government are guided by the
provisions of the Medical Council of
India Act and Rules and Regulations
made thereunder. The Regulations
provide for such special meetings ut
the discretion of the President of the
Medical Council of India.

Production of Water-mark Paper

1251, Shri Madho Limaye:
Bhri Bagri:

Will the Minister of Fimance be
pleased to state:

(a) the progress made in the sel-
ting up of the factory and starting of
production of water-mark paper at
Hoshangabad;

(b) whether any employees were
sent abroad for training in this com-
nection; and

(¢) when the production is likely
to start?

The Minister of Finance (Shri T. T.
Krishnamachari): (a) The main Mill
buildings and some of the ancillary
buildings and works of the Becurity
Paper Mill at Hoshangabad have been
completed. The major part of the
heavy mrachinery and other equipment
have also arrived at site. Work of
erection of the various equipment in
the maintenance workshop has com-
menced. Contracts for the erection of
the main paper making machines and
other equipment have recenily been
finalised and erection work Is expecti-
ed to begin early in 1986.

(b) 55 operatives of the Project have
been trained in the UK. in the Milis
of M|s. Portals Ltd., the technical col-
laborators of the Project. In addition,
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the General Manager, the Deputy Chief
Engineer and the Deputy Works
Manager of the Project have also
undergone training in Portals Mills.
The Chief Chemist of the Project is
eurrently undergoing training in the

UK

(c) The Mill is expectled to start pro-
duction during the second half of 1866.

Public Sector Industries

1252, Shri Kolla Venkaiah: Will the
Minister of Fimance be plessed to state:

(a) the public sector industries that
are not working to their full capa-
city;

(b) the main reasons for this
under utilisation of the capacity;

(e) the estimated loss caused there-
by; and

(d) the steps taken to overcome the
problem of under-utllisation in the
public sector industries?

The Minister of Finance (Shri T. T.
Krishnamacharl): (a) and (b). A
statement is lald on the Table of the
Homse. [Placed in Library See No.
LIT-5234/88).

(c) No estimates are available.

(d) Every effort is being made to
step up production by tackling the
preblems in each undertaking,

Commiitee on Godavari Aslcut

1253. Shri Kolla Venkalah; Will
the Minister of Irrigation and Power
be leased to refer to the reply given
to Unstared Question No. 1336 on the
Ind September, 1865 and state:

(a) whether the Mitra Committee
en Dowlaishwaram Anicut over the
river Godavari has submitted its final
repart;

(b) if so, the main features thereof;
amd

(c¢) whether a copy of the report
will b laid on the Table?
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The Deputy Minister Im the Mimis-
try of Irrigation and Power (Shri
Bhyam Dhar Misra): (a) Not yet

(b) and (e¢). Do not arise.

Tungabhadra High Lewvel Canal

1254, Shri Kolla Venkatah: Will the
Minister of Irrigation and Power be
pleased to refer to the reply given to
Unstarred Question No. 2283 on the
16th September, 1965 and state:

(a) whether the additional loan
assistance sought by the Gowvernment
of Andhra Pradesh in the current
fAnancial year for the Tungabhadra
High Level Canal scheme has since
been granted;

(b) if so, when and the amount of
asgistance granted; and

(e} if not, the reasons for the delay?

The Deputy Minister in the Minls-
try of Irrigation and Power (Shri
Shyam Dhar Miara): (a) Not yet,

(b) and (¢). Do not arise.

Irrigation of additional areas

1255, Shrt Kolla Vemkalah: Will the
Minister of lrrigstion and Power be
pleased to state;

(a) whether Governmemt propose
to take any additional stepe to bring
additional area under irrigation next
year;

(b) if so, their detalls:

(c) the extent of additionsd area in
different Stateg to be brought under
irrigwtion in 1088-8T7: and

(d) the additional cost involved?

The Depwty Miuister in the Minle-
try of Irrigation amd Power (Shri
Shyam Dhar Milsra); (a) Yes.

(b) Some of the measures under
consideration are:

1. 12 mmjor projects are being
considered for concentrated
attention in the immediate
future.
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2. 48 medium projects are sug-
gested for accelerated atten-
tion with a view to early
completion,

3. Implementation of an emer-
gent programme for the ac-
celeration of lift schemes.

4. Rapid utilisation of irrigation
potential already created.

5. Raising a sccond crop in exlst-
ing projects.

(¢) and (d). The extent of addi-
tional area which can be brought
under irrigation will depend upon the
amount of outlay In 1066-87. A
-afalement - showing the additional
area, State-wise, which can be
achieved provided funds are made
available. is laid on the Table of the
House. [Placed in Library, See No.
LT-5235/65].

Siddapura Irrigation Projeat

1256. Shri Kolla Venkalah: Will the
Minister of Irrigation and Power be
pleased to state:

(a) whether Government have re-
ceived the Siddapura Irrigation Pro-
ject Scheme from the Mysore State
Government;

(b) it so, when;

(c) the extent of the area tg be
irrigated under the scheme;

(d) the cost of the scheme;

(e) whether technical clearance has
been accorded for the schems:;

(t) it so, when; and

(g) i not, the reasons therefort

The Deputy Minister in the Minisiry
of Irrigation and Power (Bhri Shyam
Dhar Misra): (a) and (b). Presum-
ably the reference is to the Revised
Upper Krishna Project which envi-
sages construction of w Dam at
Biddapur site. The Project report
was received in the Central Water
and Power Commission in March,
1965,

1930 (Ai) LS—3.

(e) cut of 6 lakh acres
proposed be irrigated In the firwt

stage.

(d) Rs. 59 crores as estimated fec
first stage.

(e) to (g). Comments of the Cen-
tral Water and Power Commission
have been forwarded to the State
Government and their replies thereto
are awaited.
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Customs Ralds in Salem District

1259, Shri Dharmalingam: Will the
Minister of Finamce be pleased to
state:

(a) whether any raids were conduct-
ed by the customs authorities in the
Salem District during the years 1984
83 und 1985-88 so far;

(b) if so, the number of such raids;
(e) the amount of fine imposed; asid

(d) the number of cases still peod-
ing Yor disposal?

The Minister of Finance (Shri T. T.
Krishnamacharl): (a) Yes, Sir,

(b) 3 during 1964-65 and 6 during
1965-66 upto 15th November, 1865

(c) Penalties amounting to Ra. 400
were imposed in the cases adjudicat-
ed so far.

(d) 3.

Smugriing tn Seuth Arest

1260, Shri Dharamalingam: Will the
Minister of Flnance be pleased to
state:

(a) whethey Government are aware
that large scale smuggling mcti-
vities are going on in the South Arest
District of Madras State; and

(b) if so, the steps taken by Gov-
ernment to check them?

The Minister of Finance (Shri T, T.
Krishnamachari): (a) The Govern-
ment are aware that the coast line in
this district is relatively a vulnerable
spot for smuggling activities.

(b) Intellipence is gathered and
patrols along the coast both by sea
and by land are undertaken by the
Preventive staff to prevent smuggling
of goods as well as to intercept the
movement of goods cladestinaly
landed.
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Electrical Bub-Divisions in Kerala
1264, Bhri Pottekkatt:

Shri A. V. Raghavan:
Will the Minister of Works and
Housing be pleased to state;

(a) the number of Elsetrical sub-
divisions in Kerala under the Public
‘Works Department in Kerala;

(b) whether any rules have beea
framed to regulate the conditions of
service in this cadre; and

(c) the steps tuken to confirm the
employees working in this cadre?

The Minister of Works and Homs-
ing (Shri Mehr Chand Khanna): (a)
to (c). The Information iz being
collected and will be lald on the Table
of the House.
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Medical and Health Personnel im
Rajasthan

1267. Shri Yashpal Singh:
Bhri Bagri:
Shri Madhu Limaye:

Will the Minister of Health be
pleased to refer to the reply given to
Unstarred Question No, 2608 on  the
23rd September, 1965 regarding Medi-
cal and Health personnel in Rajasthan
and state:

(a) whether the proposals of the
State Government for the Fourth Five
Year Plan have since been finalised by
Government: and

(b) if so, the details thereof?

The Minister of Health (Dr. Sushila
Nayar): (a) No.

(b) Does not arise.
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o
Medical College at Bevagram

1268, Shri Ram Bewak Yadav:
Bhri Bagri: ’
Bhri Madhu Limaye:
Bhri Yashpal Simgh:
Dr. Ram Manohar Lohia:

Will the Minister of Health be
pleased to refer to the reply given to
Unstarred Question No. 2684 on the
23rd September, 1965 and state the fur-
ther progress made so far in the open-
ing of the Medical College at Seva-
gram by the Kasturba Health Society?

The Minister of Health (Dr. Sushils
Nayar): A project report has been
received giving details of the scheme
which is being considered further in
consultation with the Planning Com-
mission, in the first instance.

D.V.0. Power Tariff

1269, Bhri Bubodh Hansda: Will the
Minister of Irrigation and Power be
pleased to state:

(n) whether It is & Yact that Gov-
arnment have appointed a Committee
0 examine the possibility of enhance-
ment of the Damodar Valley Corpor-
stion Power Tariff; and

(b) if so, the terms of reference of
the Committee?

The Deputy Minister in the Minis-
try of Irrigation and Power (Shri
Shyam Dhar Misra): (a) Yes.

(b) The Committee has been asked
to examine in all its bearings the
proposed revision of the Damodar
Valley Corporation tariff with effect
from the 1st April, 1985 after taking
into account the financial position of
the Damodar Valley Corporation and
the West Bengal and Bihar State
Electricity Boards, und make recom-
mendations thercon.  While muking
recommendations the Committee will
take into account the following
points:

{(a) Commitments made to the
World Bank regarding mini-
mum return.
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(b) Recommendations of the

Venkataraman Committee.

(c) All other relevant issues such
u3 the question whether the
revised tariff should be
allowed to remain in force
until such time as the Damo-
dar Valley Corporation takea
a decision to revise the tariff
on the basis of the Commit-
tee's recommendations.

Thermal Power Stations in Bibhar and
West Bengal

1919, 8hri P, B Chakravertl:
Shri K. N. Tiwary:

Will the Minister of Irrigation and
Power be pleased to state:

(a) whether the scheme to have
muper-Thermal Power Stations In
Blhar anj West Bengul coalfleld areas
hag been abandoned; and

(b) it s0, the reasong therefor?

The Deputy Minister in the Minls-
try of Irrigation and Power (Bhri
Bhyam Dhar Misra): (a) No. Super-
thermal power stations are being es-
tablished at Chandrapura (D.V.C.),
Pathratu (Bihar) wand Santaldih
(West Bengal).

(b) Does not arise.

Housing Projects

1273. 8hri P, C. Borosah:
Shri P. R. Chakraverti:

Will the Minister of Works and
Housing be pleased to state:
(a) whether representations had

been received by the Union Govern-
ment from the States that owing to
the time-lag between the sanctioning
and completion of housing projects, it
was found difficult to gpend the entire
amount advanced to them by the
Life Insurance Corporation:

(b) whether it iy a fact that the
State Governments have been allowed
to sanction housing projects substant-
ially in excess of their annual alloea-
ﬂuu;

NOVEMBER 25, 1065 Written Answers

3822

(e) if wo, the extent of the excess
over the allocations; and

(d) whether therg is any conditiom
attached to this new facility?

The Minister of Works and Hous-
ing (Shri Mehr Chand Khanna): (a)
to (d). It had been represented to
the Government of India that owing
to the time-lag between the sanction-
ing and completion of housing pro-
jects, the State Governments found
it difficult to spend the entire amount
of Life Insurance Corporation funds
advanced to them, during the same
year. The State Governments have
therefore been permitted, with effect
from 1965-88, to sanction, every year,
housing projects to the extent of 25
per cent in excess of the allocation
for that year, subject to the condi-
tion that the actual expenditure is
limited to the amount of loan ad-
vanced by the Life Insurance Cor-
poration during that particular year.

V. D. Among Teenagers

1273, Bhri P, B, Chakravertl:
8hri K N. Tiwary:

‘Will the Minister of Health be
pleased to state:

(a) whether m seminar had been
organised by the Indian Public Health
Association recently in New Delhi;

(b) whether the participants ex-
pressed concern at the alarming rise
in wenereal diseases among the teen-
agers and college students;

(c) the steps taken to remove the
shortage of V. D, Clinicg and to reno-
vate the existing ones; und

(d) the extent of co-operation
sought from the University autho-
rities and eminent educationisty for
organising effective propaganda
smongst the students?

The Minister of Health (Dr. Sushila
Nayar): (a) Yes. A Seminar on
Problem of Venereal Diseases in the
Territory of Delhi was held on the
28th August, 1985, under the aus-
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pices of the Delhi Branch of the
Indian Public Health Association,

(b) One of the speakers in the
Seminar mentioned about the rise of
V. D. among the adolescent age

group.

(c) With an objective of having at
least one V.D, Clinic in every dis-
trict headquarter and one Head-
quarter clinic in every State, a V. D.
Control Scheme was included in the
Second Five Year Plan as Centrally
aided Programme. The Scheme has
been continuing in the Third Five
Year Plan During the Second
Plan, 100 V. D: Clinics were estab-
lished in different States and In the
Third Plan, 32 clinics have been set up
s0 far. The clinics are established
according to the looa] needs and
Central assistance for this purpose
is made available to the GStates at
the rate of 75 per cent non-recurring
and 50 per cent recurring expendi-
ture.

(d) Six orientation programmes
were held in Delhi University on the
subject. Association for Moral and
Social Hygiene in India is having
regular seminars on V. D. The
Central Health Education Bureau has
also been assisting the Association In
regard to its educational work In
schools and colleges, A number of
pamphlets, brochures and a film
‘“Vicious Enemy” have been produe-
ed and distributed to all States.

Pay Scales of Assistants

1274. Shri 8. M. Banerjee: Will the
Minister of Finance be pleased to
state:

(a) whether it is w fact that the
Central Secretariay Assistants have
not been given the benefit of merging
full amount of Dearness Allowance
in their revised scale of Rs, 210—8530
as recommended by the Second Pay
Comumission;

(b) whether the Assoclation of the
Cantral Secretariat Assistant; repre-
sented for the revision of their scale
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acoepting the demand; and

(e) whether Governmeny  are
now considering to revise the scale
of pay of Assistants in view of the
fact that the scales of pay recom~
mended by the Second Pay Commis-
sion have recently been revised in the
sase of Joint Secretaries?

The Minister of Finance (S8hri T. T.
Krishnamacharl): (a) Central Secre-
tarlat Assistants had been given the
scale of Rs. 210-10-280-15-320-EB-
15-425-EB-156-530, as recommended by
the 2nd Pay Commlission.

(b) The Association of the Central
Secretariat Assistants represented for
revision of their scale of pay. Consl-
dering their duties and responsibilit-
jes, and the likely repercussions of a
substantial revision of pay scale on
other categories, a limited improve-
ment was effected within the range
recammended by the Ind Pay Com-
mission by laying down a scale of
Rs. 210-10-270-13-300-EB-15-450-
EB-20-830.

(c) No, Sir.

Pay Secales of Despatch Riders

1275. Shri 8, M, Banerjee:
Bhri Mohammad Ellss:
Shri Warlor:

Will the Minister of Fimanca be
pleased to state:

(a) whether it is a f;ct that a::;
ernment have revised the pay sc
of Despatch Riders in the Posts and
Telegraphs Department;

(b) whether Government have re-
celved a demand from the Despatch
Riders working in the Central Bee-
retarfat Offices that their pay scales
should also be revised gccordingly
and brought at par with Posts
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anj Telegraphy Depariment scales;
and

(e) if so, the declsion taken in the
matter?

¥he Minister of Finance (Bhrl T. T.
Krishnamachari): (a) Yes, Sir.

(b) Yes, Sir.

(¢) It has been decided not to ex-
t%end the higher scale of pay to Des-
petch Riders working in the Secre-
tariat Offices.

Heavy Indusiries in Punjab

1276. 8hrl Daljit Singh: Will the
Minister of Planning be pleased to
etate:

(a) the allotment of large indus-
tries in the private sector during the
three plan periods (Btate-wiss);

(b) the reasons for the poor alle-
cation made during the same perlod
for the Punjab State; and

(e) whether it is being given more
allotment during the Fourth TFive
Year Plan period?

The Minister of Planning (8hri
B. R. Bhagat): (a) No State-wise al-
fotment of large industries in the
private sector is made in the Plan.

(b) and (e¢). Does not arise.
Oancer Treatment

1277. Shri Yashpal SBingh: Will the
Ministar of Health be pleased to
state:

(a) whether it is a fact that the use
of enbra venom has been found useful
in the cancer treatment; and

{b) it so, the details of studies enr-
ried out so far?

The Minister of Health (Dr. Sushlla
Mayar): () and (b). Cobra venom in
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various forms and in different dilu-
tions, has been used in the relief of
pain in cancer and in the treatment
of cancer, Studies have been carried
out in India, America and Europe on
the efficacy of cobra venom on se-
veral diseased stales including cancer.
Divergent opinions have been expres-
sed by different schools of thought.
The present considered viewpoint ap-
pears to indicate that cobra venom
may be of some help in the relief
of Intractable pain caused in advanec-
ed stages of inoperable ecancer, but
has no real value in the curalive
treatment of cancer.

In the Indian Cancer Research
Centre, Bombay, research is being un-
dertaken on animals. This iz still in
an experimental stage.
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LIC. Premia

1280. Shri Heda:
Shri D, C. Sharma:

Will the Minister of Flmnance be
pleased to refer to the reply given
to Starred Question No, 238 on the
26th August, 1965 and state:

(a) the remsons for which the re-
sults of the investigations of the mor-
tality of assured lives covering the
period 1961 to 1964 cannot be made
available before 1966; and

(b) whether Government propose to
expedite the work?

The Minister of Finance (Shri T. T.
Erishsamachari): (a) and (b). Any
major mortality investigation like the
one undertaken by the Corporation
involves collection of a mass of data
in & special form and its subsequent
mmalysis. This would take a mini-
mum period of 1 to 1-12 years from
the expiry of the period of investiga-
tion. The results of the investigation.
cannot, therefore, be expecied to be
available earlier than 1968
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Tungabladra Waters

1232, Shri Basappa:
Shri Eolla Venkalah:

Will the Minister of Irrigation and
Power be pleased to state:

(a) whether there is any proposal
w0 give part of the surplus walers of
the Tungabhadra river to which My-
sore iz entitled to other States;

(b) it so, whether Government of
‘Mysore have objected to the same; and

3830.
(c) the decision take
st n in the mate

The Deputy Minister in the Minis-
try of Lrrigation and Power (Shri
s._ D. Misra): (a) to (c). The Chief
Minister of Mysore and Andhra Pra-
desh have agreed that the surplus
waters of Tungabhadra should be uti-
lsed for irrigation of about 1 to 1}
lakh acres second crop in Andhra
Pradesh.

Upanthorised Comstructions in Delhl

1284. Shri Shiv Charan Gupta: Will
the Minister of Works and Housing
be pleased to state:

(a) whether it is a fact that cases
of the unauthorised encroachments
and unauthorised constructions on
Government and public land in Delhi
are increasing out of proportion;

(b) if so, the reasons therefor;

(c) whether there is any proposal
hefore Government to check these un-
lawful activities; and

(d) if so, the details thereof?

The Minister of Works and Hous-
ing (Shri Mehr Chand Khanna): (a)
Yes.

(b) to (d). All possible steps are
being taken to check encroachments.
The land owning authorities have
been asked to keep careful watch
over their lands and to report cases
of encroachments to the Police; lands
cleared are being fenced or put to the
use for which they are meant to pre-
vent re-squatting; fresh squatters are
being evicted; and & proposal is under
consideration to make fresh squatting
a cognizable offence so that the Police
can take action against fresh squatters
on their own initiative, without wait-
ing for complaints from the land owm-
ing authorities.
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World Bank's Team Findiagps e
Agricuitaral Production

1288, Shri Sidheshwar Prassd:
Shri P. C. Borooah:
Shri Himatsingka:
Shri Rameshwar Tanth:

Will the Minister of Finante be
pleased to state:

{a) whether it is & fuct that a Werld
Bank team has blamed Indla's ad-
ministrative machinery for the ‘poor
results’ in agricultural production in
the country;

(b) the other findingw of the World
Bank team; and

{0) Government's resction thereto?

The Minister of Finance (Shri T. T.
Krishnamacharl): (a) to (¢). Atten-
tion is invited to the reply given to
Lok Sabha Unstarred Question No.
411 on the 11th November, 1965. As
the position remains unchanged, it Is
not possible to furnish the informa-
tion asked for,

Swim Credl

1287. Shri P. C. Borooah: Will the
Minister of Finance be pleased to
state:

(a) whether the Swiss Government
bhave agreed to give a credit of 63
million Swiss Francs to India;

() If s0, on what terms; and

(e) the projects to be financed
Gerewith?

The Minister of Finance (Shri T. T.
Krishnamachari); (a) to (c). No, Sir.
The matter is still under thelr consi-
deration. Meanwhile a eredit of 15§
million Swiss francs has been made
available on the same terms and con-
ditions as the previous credita.
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National Incoms

1289. Shri Sidheshwar Prasad: Will
the Minister of Finance be pleased to
state:

(a) the proportion of national in-
come collected through taxation In
India in 1950 and 1904, respectively;

(b) the other measures through
which any portion of the national in-
come is collected by the State and
fte proportion in 1850 and 1983 so far
respectively;

{c) the proportion of the total eco-
nomic actlvity directly under the con-
trol of the State in 1050 and 1964
respectively; and

(d) the proportion of the national
income collected through taxation and
other measures which was redlstri-
buted in favour of the poorer classes
in 1950 and 1985 respectively?

The Minister of Finance (Shri T. T.
Krishnamachari): (a) Total tax re-
venue collected by the Central and
State Governments as a proportion of
Nationnl Income was 6.6 per cent in
1950-51 and Is estimated at about 13
per cent for 1084-65.

(b) Besides taxation, the other
means of draft on private incomes
include non-tax revenues such as con-
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tribution of public enterprises and
various forms of domestic capital re-
ceipts such us market horrowings,
small savings, State Provident Funds
ete. The proportion of non-tax reve-
nues of Central and State Govern-
ments to national income is estimated
at 1.6 per cent in 1950-51 and at
about 2.7 per cent in 1964-65 and the
proportion of net domestic capital re-
ceipts to national income was at 1.2
per cent in 1950-51 and at about 52
per cent in 1964-63.

fe) The latest year for which the
information is available relates to
1962-63. The Government share in
total national expenditure is estimat-
ed to have risen from 8.3 per cent in
1950-51 to 16.5 per cent in 1962-63.

(d) No statistical information is
available

Irrigation & Power Schemes of Orissa

1881, Bhri Ramachandra Ulaka:
Shri Dhuleshwar Meena:

Will the Minister of Irrigation and
Power be pleased to state the number
of Irrigation and Power Schemes of
the Government of Orissa pending at
present with the Central Government
for sanction with their details in terms
of money involved and the benefits
likely therefrom?

The Deputy Minlster in the Minis-
try of Irrigation and Power (Shri
8. D. Misra): A statement giving the
information is lsid on the Table of
the House. [Placed in Library. See No.
1.T-5238/65].

Assistance to Ortwma

1292. Shri Ramachandra Ulaka:
Shri Dhuleshwar Meona:

Will the Minister of Finance be
pleased to refer o the reply given to
Unstarred Question No. 1557 on  the
15th March, 1965 and state:

(a) whether any assessment of the
shortfall in the assistance given to the
State of Orisea in 1964-63 has besm

mads; and
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(b) if so, its extent and the steps
taken by Government therson?

The Minister of Finance (Shri T. T.
Krishnamacharl): (a) Yes, Sir.

(b) Towaurds the estimated short-
fall of Rs. 70 lakhs, an equal amount
has bern sanctioned to the Govern-
ment of Orissa in June 1965.

Raral Houning in Orisss

1293. Shri Ramachandra Ulaka;
Shrl Dhuleshwar Moena:

Will the Minister of Works and
Housing be pleased to state:

() the tota] amount sanctioned to
Orissa for rural housing schemes dur-
ing 1965-66; and

(b) the percentage of expenditure
that has to be shared by the Central
Government for the sams purpose
during the above perjod?

The Minister of Works and Hous-
ing (Shri Mebhr Chand Khanna): (a)
Rs. 8 lakhs.

(b) A0 per cent as loan for the con-
struction or improvement of existing
houses: and 100 per cent as grant for:

ti) provision of house-sites for
landless agricultural la-
bourers; and

(ii) laying strecis and draina in
selected villages.

The total financial assistance allotted
to Orissa under this Scheme for 1983-
68 i= Rs. 7.6 lakhs, Rs. 36 lakhs an
loan and R=. 4 lakhs as grant

Raral Isdustrial Prejecls in Orism

1284 Shri Ramachandra Ulaks:
Garl Dhuleshwar Mecna:

Will the Minister of Plaanimg be
pleased to state:

(a) the number of rural ll‘"‘"ll'
projects functioning at present
Orissa; and

(b) the financial assistance proposed
to be given by the Central Govern-
ment to that State for the purpose
during 1965-66?

The Minister of Planning (Shri
B. R. Bhagat): (a) Two Rural Indus-
tries Projects wviz, Burapali (in Sam-
balpur district) and Jajpur (in Cut-
tack district) are functioning at pre-
sent in Orissa State,

(b) Rs. 12.45 lakhs have been al-
located during 1965-86 by the Centre
to the Orissa State Government for
the two Rural Industries Projects.

Imcome-Tax Arreary Realised (n Orissa

1295. Shrl Ramachandra Ulaka:
Shri Dhuleshwar Meena:

Will the Minister
pleased to state:

(a) the total amount of insome.tax
arrears realised in Orissa as on the
30th Septemiber, 1903, and

(b) the amount still outstanding till
#he end of that period?

of Finamos be

The Minister of Finance (Shri T. T.
Krishnamachard): (a) Rs. 1204 lakhs

(b) Rs. 2.19 crores.

Parakka Barrage

1296, 8hri C. K. Bhatiacharyya:
Will the Minisler of Irrigation and
Power be pleased to state:

(a) whether it is a fact that except-
ing the main barrage, other ancillary
works llke branch canal, ete. In eon-
nection with the Farakka Barrage
have been suspended; and

(b) if so, the reasons therefor?
The Deputy Minister In the Minls-

try of Irrigation and Pewer (Shri
8. D. Misra): (2) No

(b) Does not arise.
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fory faire Ioqee & | ATCR AT AT
wehATeE, faviva: 43 & @wa, afqad
oiwg g1 § ot geew & gfez 3 O
FTAT &1 TF € 8 97 79T A78-
draafi &
Watches seiseg from a Bank Leoker
in Bombay
1299. Shrl Vishwa Nath Pasdey:
Shri Kindar Lal:
Will the Minister of Finance be
pleased to state:

(a) whether it is w fact that the
Custome officials of Bombay seized
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ipany wrist watches from & locker in
s safe deposit vault of a local bank
in Central Bombay on the 2nd Nov-
ember, 1965; and

(b) if so, the action Government
propose to take in the matter?

The Minister of Finance (Shri T. T.
Erishnamachari): (a) Yes, Sir; 517
wrist watches whose market value is
about Rs. 60,000 were seized by the
Bombay Customs Officials from a safe
deposit locker in a Bank in Dongrl,
Bombay, on 2-11-1965.

(b) Investigations are in progress
and on completion of the same, de-
partmental proceedings will be con-
sidered. Meanwhile, the person from
whose possession the key of the said
locker was seized, has been arrested,
produced before a Magistrates and
since released on bail.

fowk dw ¥ #Ef w1 wwen W

1300. st THAWE qwe : Wl
frormgaA sTgm s fe:

(%) W gu o T g A
# foord d% % awey # feey P
Lyl 8

(=) w1 A7t w1 w0 A w9 WY
# a7 & fog w1 yaw F W
frart } ;

(m) foord d% &, wrw, 1965 §
wTE A ¥ A fEAa T s
€3 1 Y WER ¥ e qr favend

() = 7g &= § fe &= & =i
ard =rAwTfoE safeAdl A T9 -
W AEC IAE qUA A EET
wfFEwi A A I A g W

(%) afz g, @ v @ gt w
AT F ¥ oY 9 IUT £ W
TOTT % farare g ?

ﬁ'ﬂ‘!‘l{lﬂfﬂomfﬂmﬂ):
(%) ot (@) fos 3 wrat w8
T Pt 7tz gerdr (Preve) Fraumeet
& WA fawpa ate e wwd g
& 4t Wyl ¥ ¥ ww A wwEwg
wafy &t 9T w1 feA % eex
foret e o &1

(1) AT oFzdr o am oft §
s 9% a7 W aWT A Y 9T
ferat s o

() foad &% a1 goeTT w1 G
o g At el fis P & &
ST wrEAfaE  sfwdl A A
e w5 # A IR e A W

(%) g s dar ot =t g

Contracty under Yem Owedit

1381. Shri Aimatsingka:
Shri Rameshwar Tantha:

Will the Minister of Finames be
pleased to state:

(a) whether it iz a fact that Japam
has informed the Government of India
that there will be a temporary hold=
up of approval of contracts under ths
Yen credit to India for the currest
financial year;

{b) H so, whether any reasons have
been given in this behalf; and

(c) the reaction of Governmest
thereto?

The Minister of Finance (Sbri T. T.
Krishnamachari): (a) to (c). Yes, Sir.
The Government of Japan had tem-
porarily suspended approval of con-
tracts under the latest Yen credit, like
some other members of Aid-India
Consortlum., Some contracts have,
however, since been approved by them.
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Shifting of Officeg to Nagpur

1343. BShri Buta Siogh:
8hri Narasimhy Reddy:

Will the Minister of Worky and
Meousing be pleased to state:

(w) the number of cases of Officars
who were evicted from their Govern-
ment accommodation in Delhi on the
ave of their office being shifted to
Nagpur and elsewhere during the
years 1963 and 1064;

(b) the number of cases of Officers
who continued to occupy the Gov-
-ernment quariers even after {Mey
were transferred to outstations along-
with their parent office, and whether
such occupation has been regularised
subsequently by the Ministry on com-
passiomate grounds onm the eve of the
re-transfer of the said officers to
Delhi; and

(e) T so, The number of cases of
Bcheduled Caste Officers and non-
Scheduled Caste Officerg among those
who were evicted ag stafed in part
(a) above?

‘The Minister of Works and Hous-
ing (Shri Mehr Chand Khanna): (a)
to (c). There were 32 cases, in which
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officers contiued to occupy Govern-
ment residences after the expiry of
the concessional period, during which
they were permitted under the Rules,
to retain the accommodation in Delhi,
after the date of their transfer. Ap-
propriate  action is being taken in
each case. It is not known whether
any one of them belongs to the Sche-
duled Castes,

Rent Charged on Government Acce-
mmodation

1304. Bhri Madhu Limaye: Will the
Minister of Works and Housing be
pleased to refer to the reply given to
Unstarred Question No. 108 on the
4th November, 1965 and state:

(a) the amount of standard rent
payable under F.R. 45-B and pooled
standard rent under 45-A for types IV
and V accommeodation in varioug loca~
lities of New Delhi; and

{b) the amount of rent charged on
the besis of market rates for the
sbave two types of accommodation?

The Minister of Works and Housing
(Shrl Mehr Chand Khanna): (a) and
{b). The rents for guch accommoda-
tion in a few selected localitles are
as follows:

Pmle:l“!_wtdlrd rent Standard rent under Market rent
under F.R.45-A. F.R.45-B(Without
departmental charges)
TypelV
Pandara Road Rs. 46-00 Rs. 103+ 8% Rs. 22350
Laxmibai Nagar Rs. 4'700and 48-00 Rs. 10385 Rs. 223:50
Gole Market area Rs. 5300 Rs. 45°3% Rs. 113-10
Sarojini Nagar Rs. 47-00and 48:00 Rs. 103'8§ Rs. 223°50 .
Nanskpur Rs. 53-00 Rs. 103-8s5 Rs. 223-50
Ty V
Pandara Road Rs. 87-00 Ras. 20870 Rs. 42370
Kidwai Nagar Rs. 86:00,88 coand Rs. 18700 Ra. 403-00
89-00
Gole Market area Ra. 65:00,66-00, Ra. 55:75,58 90 Rs. 143° 5510 150 10
68-00 and 69:-00  and 59-00
Diplomatic Enclave Rs. 112-00 and Rs. 387-10 Rs. 576:35

Rs. 116-00
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Birth Contrel Drug

1305. Bhri Brajeshwar Prasad: Will
the Minister of Health be pleased to
#late:

(a) whether Government's atten-
tion has been drawp to the news-item
published in the Times of India of
the 10th November, 1985 that
Dr. Joseph Goldzieher, 5 Texas
Tesearcher in the fleld of hormones has
developed 3 drug that would prevent
pregnancy; and

(b) if s0, Government's
thereto?

The Minister of Health (Dr. Bushiis
Wayar): (a) Yes.

(b) The drug has not so far been
received and tested in India. Full de-
%ails thereof are being called for
dhrough our Missions in Washington
and Toronto.

Medical College, Alleppey

136. Bhri Vasudevan Nair:

8hri Warlor:

Will the Minister of Health be pleas-
wd to state:

(a) whether it is a fact that the
Kerala Government wanted ths mana.
gement of the Thirumala Dewaswam
Medica) College, Alleppey to slgn an
agreement with the Government for
the proper management of the College;
sad

reaction

The Minister of Health (Dr. Sushils
Nayar): (a). Yes

(b) The Government of Kerala

have received the wgreement duly
signed by the management of the
Thirumala Dewaswam Medical Col-

lege, Alleppey.
Recovery of Ouistanding Loans from
Btates
1307. Shri D, C. Sharma: Wil the
Minister of Finanoe be pleased teo
state:

(a) whether Central Government
has taken up with some State Gov-
ernments the question of recovery of
eertain outstanding loans and Inte-
rests;

(b) if so, the names of the Btate
Governments and the amount of loana
due from them; and

(e) the outcome thereof?

The Minister of Finance (Shri T. Y.
KErishnamacharl) (a): Yes, Sir.

(b) and (¢) According to the Infor-
mation furnished by the State Accoun-
tants General, the defaults In the re-
payment of Central loans and pay-
ment of interest thereon by the State
Governments amounted to Rs. B5.1%
crores and Ras 21.71 crores respective-
ly as on 31-3-1985. Of these, recove-
ries already effected during this year

(b) if so, the reaction of the mans- have smounted to Rs. 1461 crores.
gament thersto? The details are:
- — (In lakhs of Rupees)
Defaults & on Recoveries
State 31-3-1963 during 1965-66
Principal  Interest  Principal Interest
Andhrs Pradesh &7 1.5
‘Bihar ar 3.3 2 1,59
Jammao & Kashmir 2,71 1,61
Madhys Pradesh 1,95 66 1,95 L]
Rajasthan 464 LL ]
West Bengal 25 3,70 as 2,49
5,13 an 2,41 12,00

W0 (AD LSD—
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Allotment of Accommodation te
Employees' Unions

1308, Shri Daji:
B8hri Wardor:

Will the Minister of Works and
Housing be pleased to state:

(a) whether several Cen'ral Gov-
vernment Employees’ Organisations
(Unions and Associations) have asked
for allotment of accommodation in
terms of his Ministry's Memorandum
No. 12(110|58-ACC, dated the 2nd
April, 1980;

(b) whether their requests for the
allotment of accommodation have
been turned down because Ministry
of Home Aflairs is opposed to allot-
ment of mccommodation to the Cen-
tra] Government Employees' Unions/
Associations; and

{c) if not, the reasons for not allot-
ting them accommodation?

The Minister of Works and Housing
(8hrl Mehr Chand Khanna): (a) to
tc). No Precise information is avail-
able. If a specific case is brought to
the notice of the Ministry, the matter
‘will be looked into.

Development of Hill Region of UP,

1349, Shri Vishwa Nath Pandey:
Shri Kindar Lal:

Will the Minister of Planning be
pleased to state:

{a) whether it is a fact that the
U.P. Government have re-organiscd
the hill region in the State consisting
of Almora, Nainital, Garhwnl, Tehri,
Pithoragarh, Chamole and Uttarkashi
as 8 backward area for which a spe-
cial development programme would be
formulated and Implemented under
the Fourth Five Year Plan and had

NOVEMBER 25, 1965
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asked the Planning Commission to
heln the region financially ag a special
case; and

(b) if so,
thereto?

Government's reaction

The Minister of Planning (Shri B.
R. Bhagat): (a) and (b). The Draft
Fourth Five Year Plan of Utlar Pre-
desh has not yet been received.

Power Target for NEFA

1310. Shri Rishang Keishing: Will
the Minister of Irrigation and Power
be pleased to state:

(a) the target set for power for
NEFA in the Third Five Year Plan;

(b) the extent to which the target
has been acieved so far;

(c) the district and the sub-Divi-
sional headquarters and willo,.: so
far electrified; and

(d) the atlempls made to mmake up
the shortfall, if any?

The Deputy Minister in the Minis-
try of Irrigatlon and Power (Shrl
Shyam Dhar Misra): (a) The propos-
ed physical targets during the Third
Five Year Plan were as under:—

(i) Genaration (installed

capacity) 1142 kw
(ii) Localities to be elec-
trified. 20 Nos.

(b) Till the end of September, 1865,
the following targets were achieved:—

(i) Generation (installed
capacity) 580 kw
(ii) Villages elecirified 13 Noes.
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(c) The following villages and co:responding dhﬂs were elecu[ﬂe;l
till the end of September, 1865:—
1. Bomdila . Kameng District
2. Hapoli Sabansiri ,.
3. Passighat . . Siang 3
4. Khonsa . . Timp .
5. Along . Siang .
6. Marghenta . Tirp >
7. Roing . Lohit ,,
3. Texu . Lohit
9. Anini Lohit
10. Jaimmpur . - Tirap "
21. Daporojio Subansiri ,,
12, G. T. C.Passighat . Siang
13. Khelong . ' . . ' . Kameng ,,
(d) In addition to 14 Nos. of diesel Gover A dation In Delhi

wets allocated to NEFA under Cana-
dian Aid Programme, the local autho-
ties have procured 33 more diesel
generaling sets and the installation of
these sets agalnst 29 electrification
achemes is in progress.

{2) Arrangements are being made
to obtain power supply from the
Assam State Electricity Board to
serve localities in Tirap District of
MEFA on Assam NEFA Border.

(3) Presently five micro hydel
scheme reporis are under finalisation
in the Central Water and Power Com-
mission.

1311, Shri Guishan: Wil) the Minis-
ter of Works and Housing be pleased
to state:

(a) the number of persons who
have applied for change of accommo-
dation from Type 1 to VI (category-
wise) from lst August to 31st Octo-
ber, 1965; and

(b) the number of persons who
have bezn given change category-
wise?

The Minister of Works and Housimg
(8hri Mehr Chand Khanna): (a) apd
(b). The rules regarding changes
came into force on the lst June 19885
and the position is as follows:—

Type of sccommodation No. of persors wlo hu of F(I:c- n who
applied for change have Lteen pgiven
upto the 318t Ociober ctll:’@upw 1 it

1965 October, 1965 (from

1-6-1964 10 31-10-65)
I. . 3276 282
I1. 1983 92
111 582 HO
1v. 757 100
V.. 377 66
VI 110 N 34
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s # 2qad A1 & farg faarelt ot
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18se
1207 hrs.

CALLING ATTENTION TO A MAT-
TER OF URGENT PUBLIC
IMPORTANCE

BURNING OF VILLAGES IN ASSAM BY
PARISTANIS

Mr. Bpeaker;: Now, we shall take
up the calling-attention notice. Shri
Hemn Barua might read out the cal-
ling-attention notice now.

Shri Hem Barua (Gauhati): T beg
to call the attention...

) g W wETw (TE):
ww FREg, & ool & wénd
Afeq a1 5 s &aF T &R foray
T & FaF! faag v § o

wow i : w=d @ g\
fae ¥ ot faggr w7 &

Shri Bade (Khargone): Yes.

weOW AT :  qad Ay
fazgr war & o oft favamg adg
o fazgr 7@ &

Shri §. N. Chatorvedi (Firozabad):
I have not withdrawn...

Mr. Speaker: As for Shri P. C
Borooah, he is not present here. That
would be deemed to have been with-
drawn,

Shri Hem Barua: I beg to call the
the attention of the Minister of De-
fence to the following matter of ur-
gent public importance and I request
that he may 'make a gtatement there-
oni—

“The reported burning down of
Nalapara village in Assam on the
19th November, 1965, by u batch
of Pakistani nationals backed by
some armed forces".

The Minister of Defence (Shri Y. B.
Chavan): Mr, Speaker, Sir. On the
afternoon on November, 18, 1963, a
number of Pakistani nationals tres-
passed into Indian village of Nalpers
situated near the Assam-East Pakis-
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tan border, one mile south of the
Indian Border Outpost of Bhalaganj
in Khasi Hillss. These Pakistani
nationals lifted 49 heads of cattle be-
longing to Indian nationals of village
Nalpara. Later that night, Pakistani

mationals again intruded into
the same area and set seven
willage houses on fire. Ip the

eommission of these unprovoked and
criminal attacks on Indian territory
and property, the Pakistani intruders
were backed by armed personnel of
the Pakistani irregular Forces.

A protest has been lodged with the
High Commission for [Pakistan in
India about this incident, Government
bhave also demanded return of the
cattle carried away by Pakistani
nationals and payment of full com-
pensation for the damage caused by
them to the houses and property of
she residents of village Nalpara.

Government cannot but view with
concern the continued aggressive and
threatening activities of the Pukistani
Forces in the eastern region.  They
are keeping a close watch on the
situation and will take appropriate
steps according to the needs of the
altuation.

8hri Hem Barua: Here are a group
of Pakistani rationals supported by
Pakistani Armed Forces, who have
entered and intruded into a part of
Indian territory and set fire to a vil-
lage only 50 miles away from Shil-
long, the capital of Assam. In the
eontext of that, may 1 know how
long Government propose to neglect
Assam and leave Assam to the vands-
lism of the Pakistanis? Why is it
that Government have not considered
it fit at least to adopt security mei-
sures for defending those vulnerable
points in the Assam-East Pakistan
border?

Shri ¥ B. Chavan: In this parti-
cular region, the border security for-
ees, which are working under the
operational eontrol of the Army, mre
In charge, and they are patrolling that
area. Even on that very day, after
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cattle were lifted by the trespassers,
a police patrol went to the arem. It
was there for a few hours. It so hap-
pened that immediately the patrol
withdrew, the trespassers came again
and burnt those village Houses.

Shri Hem Barua: Why did it with-
draw when there was an incidemd
already?

Shri X. B. Chavan: I quite see that,
It is a legitimate question to ask. Now
I have received reports that they have
now taken position in the village. Un-
fortunately, they withdrew earlier. It
was a patrol: a patrol is not supposed
to stay at one purticular place; it has
to remain mobile in that area. It was
because of that that it withdrew. As
a result ef that certainly seven
houses were burnt. But now, as §
said, they have t % .1 positions in that
particular villuge or round about the
village. '

Bhri Hem Barus: My question was
different. There are certain vulner-
able points in the East Pakistan-
Assam border. Why is it thut those
vulnerable points are not guarded and
no patrolg are being sent where in-
cidents take place?

Bhri ¥, B. Chavan: Normally, when
there is an incident at a particular
place, we consider that to be a vulne-
rable point. This is & contiguos
area where the trouble is there. We
will have to take care of that. But
the hon. Member should understand

the difficulties of the police force
also.
Shrimat! Renocka Barkatakl (Bar-

peta): From the statcment that the
hon. Minister has just now made and
from the fact that the Assam Gov-
ermmment has isfued a notification in
the Assam  Gazette Extraordinary
offering rewards to anyone who gives
information leading to the apprehen
sion of armed infiitrators, it is clear
that quite a number of armed infil-
trators, have been able to elude detec-
tion and have intruded into our terrd
tory. May 1 know.... .
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Mr. Speaker: What has she been
saying upto now? Now sh' suys,

‘May T know'.

Bhrimati Renuka Barkataki: I am
putting the question.

May 1 know whether Government
have examined ‘he fresh intelligen-«
that may have been received from
the security Officers who recently
visited Nalapara ang other adjoining
areas to find out whether the entry
of these armed infiltrators was only
a stray incident or is part of a plan
to stage a repetition of the now well-
known, familiar type of aggression by
infiltration in the east too?

Shri ¥, B. Chavam: 1 would not
cal] it a stray incident; this must be
according to some sort of pattern of
‘intrusion in this particular area.
About such individual indidents, it is
difficult to get intelligence as such.
But as suggested by Shri Hem Barua,
we will certainly mark some definite
mreas and take care of them,

Shri Hem Barua: Do 1 understand
that he has accepted thal they are
vulnerable points?

Shri Y. B, Chavan: Yes, yes.

ot mere feg (dmT) o oder
fo§ ara aTHrT F AW §, ofEEara
w1 wfergf 7fY wom, gATO A AwATH
gw ¥, 98 ¥ fau v dar ot Tm——
o 7 Y wrw a% 3eq fean @ At
T rowrT &7 ar-ar wfagfa w1 =
w0 A awdw TAa s g oA
a7 va¥ fay #18 Svw wqw i A
ot & ot ag A% T a7 @ T
wedh # s o afwen afwgfa T
wrm A1 gowrT IfeE 2o sErn o

Shri ¥. B. Chavan: He is asking
about certain steps that Government
should take. It is difficult for me to
answer the question listing  those

steps.
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Bhri P. C. Borooah (Sibsagar): Is
it a fact that under 'he cover of such
occasional arsons &.! firings, armed
infiltrators are infiltri. ng into Assam;
if so, may 1 know whather any of
them have been appreh>nded, and if
not, what steps Government is taking
to counteract this?

Shri ¥. B. Chavan: In this parti-
cular incident there were no infiltra-
tors who have taken position in this
area, because most of them withdrew,
but taking a review of the incidents
that took place in the last few weeks,
we have killed some of the infiltrators
and injured many.

8hri Basumatari (Goalpara): Is it
not a fact that the Government of
India has under-estimated the situa-
thon in Assam; if not, may 1 know
what measures have been taken hav-
ing in view of the fact that Mujahids
and Ansars have concentrated on the
border of Pakistan?

Shri ¥, B. Chavan: The hon. Mem-
ber is pleased to draw a very wrong
conclusion, We have never under--
estimated the problem of East Pakis-
tan and Assam.

Mr. Speaker: He wanls to draw
the attention of Govermment to the
fact that there are Mujshids and in-
filtrators regularly coming.

Shri Y. B. Chavan: That, of course,
we have taken note of.

Shri Basumatari: To my
question he has not replied.

second

Mr. Speaker: He should be satisfie’
with it. 1f there are two questions, 1
can allow only one.

ot feware qwidn  (FREYE)
dm 5 ooft selt wgEm ¥ @ R,
aiffeaAl AT AR ¥ FE AW
I51 ¥ T W IEA IA AT FS
wv o far o & oy S oW §
fie v ey ¥ aUe 7 afeeg
o geere ¥ et v R AT Y R 0
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men
Shri ¥. B. Chavan: No, Sir. We have
_mot mentioned any particular amount
of compensation.

—_——

1217 hrs.
PAPER LAID ON THE TABLE

NOTIFICATION TUNDER  WEALTH-TAX
(Seconn AmMzwomenT) Runes xre.

The Deputy Minister in the Ministry
of Finance (Shri BEameshwar Sahu):
1 beg to lay on the Table a copy each
of the following Notifications:—

(1) The Wealth-tax (Second
Amendment) Rules 1063 pub-
lished in Notification No. G.B.R.
1634 in Gazette of India dated
the 4th November, 1865, under
sub-seclion (4) of section 46 of
the Wealth-tax Act, 1867.

[Placed in Library. See No.

LT-5231/86.)
12) The Central Excise (Ninth
Amendment Rules 1985,

published in Notification No.
G.S.R. 1858 in Gazette of India
dated the 15th November,
1985, under section 38 of the
Central Excises and Salt Act,
1944. | Placed in Library.
See No LT-5232/85.]

1218 hrs
PANEL OF CHATRMAN
Mr. Speaker: ] had some time ago

constituted & Panel of Chairmen, but
for the last few weeks 1 have been
experiencing certain difficulties be-
cause some of the Membersg ure very
busy and they cannot remain here
present when they are required. While
thanking all those who have served
on that panel, 1 am reconstituting
the pancl

1 have to inform the House that
under gub-rule (1) of rule 8 of the
Ruleg of Procedure and Conduct of
Business in Lok Sabha, I nominate the

Visit abroad (St.)

following Members on the Panel of
Chairmen,

Shrimati Renu Chakravartty, Dr.
Sarojini Mahishi, Shri T. H.  Sona-
vane, H, H. Maharaja Pratap, Keshan
Deo, Shri Vidya Charan Shukla, and
Shri P. Venkatasubbaiah.

1219 hr,

STATEMENT RE: FINANCE MINIS-
TER'S VISI T TO USSR AND
CZECHOSLOVAKIA

Mr. Speaker: Shri T. T. Krishna-
machari?

Shri D. €. Sharma (Gurdaspur):
Will he be also put on the panel of
chairman?

The Mimister of Finance (Shri T. T.
Krishnamacharl): Between the 20th
and 30th October, 1065, 1  visited
Czechoslovakia, and between the 9th
and 17th November I visited the
Soviet Union....

Mr. Speaker: Weice copies made
available

Shri Harl Vishan Kamath (Hoshan-
gabad): We have got advance coplos.
He need not read it.

Mr. Speaker: It might be laid on
ihe Table of the House.

Shri T, T. Krishnamachari: I lay on
the Table of the House a statement
on my visit to Czechoslovakia and the

USSR,

8hri D. C. Sharma: May I know
whether he got any practical promi-
ses from the Czechoslovakian Gov-
ernment or it was only a case of ex-
ploring so many things when he
visited Czechoslovakia, whether there
has been any definite decision taken
on anything or nm?

Mr. SBpeaker: Whatever is contained
in the statemenl need not be told
again.
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Shri D. C. Sharma:

1 have read
the statement.

Mr. Speaker: I am putling it to the
Minister.

Bbhri T. T. KErishnamachari: The
projects for which they have promised
assistance beyond what they hag al-
ready agreed to have been enumerat-
od in the statement, and we have
also got them to examine whether
eertain non-project wssistance will
also be available. That ig under exa-
mination.

Mr. Speaker: Shri M. L. Dwivedi.
6hri D, C. Sharma: Two questions.

Mr. Speaker: It is not a Question
No. Onmly one question on the state-
ment,

Bhri M. L. Dwivedi (Hamirpur): It
. stated in the statement:

* . .. turther discussions on our
requirements of capital goods and
other imports from Czechoslovakia
during the Fourth Plan are to be
undertaken at a technical level
before the Czechoslovak Govern-
ment is in a position to indicats
the extent of additional aid . . . "

I want to know whether any steps have
been taken in this direction to have
further discussions in this country or
for sending a team to Chechoslovakia
in the near future.

Shri T. T. Erishnamachari: I think it
is mentioned in the statement that we
are expecting a team to come from
Czechoslovakia and we are also think-
ing in terms of having joint teams for
exploring the possibilities of mutual
co-operation. It would be a two way
traffic,

Bhr U. M. Trivedl (Mandsaur): The
hon. Minister has been pleased to put
down in his note that it was felt that
the principle of international division
of labour could be most beneficially
applied to enlarge the trade between
the two countries, and to  further
strengthen, the friendly relations that
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already subsist between them. Would
he kindly elucidate how this interna-
tional division of labour is going te
take place?

Shri T. T. Krishnamachari: For ins-
tance, Czehoslovakia is a country with
a small population and they could nod
go in for industries which are labour
intensive without sustaining loss. It s
a question of dividing the type of work
that we can do because we have a loy
of labour and what they can do by
using machines which are labour sav-
ing.

Shri Harl Vishnu Kamath (Hoshan-
gabad): Was the Finance Minister's
wvisit in the nature of a follow up actiom
after the Prime Minister's visit some~
time ago, and what does the Ministes
exactly mean by this statement here
in this note that the Soviet Prime
Minister was good enough to agree thal
all our additional proposals would be
examined by Soviet experts within a
very ghort time. Does that mean tha¥
they will be examined jointly by
Soviet and Indian experts?

Shri T. T. Krishnamacharl: We have,
I believe, three Soviet teams now exa~
mining certain projects and the other
projects listed would be examined
Soviet experts would come here; natu-
rally they will examine them along
with the Indian experts who are im
the country.

Shri Hem Barua (Gauhati): May I
draw your attention to an assurance
given by you during the Question
Hour that you will allow e to put ®
question? May I remind you of that?

Shri Vishram Prasad (Lalganj): In
the statement it savs that he also pro-
posed certain additional projects for
assistance by the USSR in the Fourth
Plan and that these proposals included
the establishment of mechaniced farma
and certain s~hemes of Jand reclama=
tion and plant protection in the agri-
cultural sector. Will the hon. Minis-—
ter be able to throw a little more de-
tail of what he has in mind?
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Shri T. T. Krishnamachari: The mat-
vers of detail have to be negotiated
between the two governments and
technical teams had come out.

Shri P. K. Deo (Kalahandi): In the
statement it is said that it will not be
possible for us to schieve balance in
our trade unless further line of credit
for so called non-project imports was
extended to us by Czechoslovakia.
This seems 1o be a very novel way of
balancing our trade. May I know if
similar steps will be taken in respect
of other States also where our balance
of trade is not favourable to us?

Shri T. T. Krishnamacharl: The idea
I that where we cannot balance jm-
ports by trade, we ask for extension
of time for payment.

Shri P. K. Deo: Credit?

Shrl T. T. Erishoamacharl: You may
my long term credit [f there are
eases of a similar nature, naturally we
will approach the country concerned.

Bhri Hem Barua: May I know if it is
a fact that inspite of the loud pronoun-
cements by our ministers as also by
the Soviet leaders the soviet economic
aid to this country has not taken any
fAnal shape or any clear definite out-
tines; that is seen from the statement
also. In the face of that may I just
enquire from the government if soviet
economic aid to this country is till
now an embryo and will take more
time to take shape.

Shri T. T. Krishmamachari:
afraid that my knowledge of the
English language seems to be im-
perfect; T could not quite follow what
the hon. Member said.

Shri Hem Barua: May I repeat it?

Mr. Speaker: He says that soviet aid
to our country is still an embrvo end

it would take time to take shape.
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Shri T. T. Erishnamachari: | am
afraid the hon. Member is wrong
saviet aid to this country is  quite
substantial,

Shri Ramga (Chittoor): How muche

Shri T. T. Erishnamachari: It jm
continuing aid which in terms of our
needs is progressing.

Shri Narendra Simgh Mahids
(Anand): The Minister, in his state-
ment, has pointed out & number of in-
dustrial projects that he has discussed
with Czechoslovakia and Soviet Rus-
sia. I fai] to find any scheme for
ml.nulaﬂurmg tractors or lny nmcul-
tural img its to be r
in this country

Mr. Speaker: He cannot go into those
items that are not there and ask
whether they would be taken up.
There are bound to be hundreds of
items that are not there.

Shri Narendra Singh Mahida: Whea
we are trying to improve our agri-
cultural condition here, we must have
implements and tractors and manu-
facture them in this country. Can't
we think of these projects?

8hri T. T. Krishnamachari: We have
under consideration a sch for wet-
ting up a tractor factory with Czecho-
slovakian ald.

st gt wredY (feoAt) ¢
T "t ¥ gfez & ww ¥ o7 awf
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ok fau 1w 2w & i) & ook ofy
AW AT A | 9T e o § oy Aldm
% qud &7 o7 gy w7 o gfz ¥
g% wR A e ¥ e ¥
ot st foer oot % ww & ofierfodt @
qETEE &Y A ¥ 9 7 e
& wrerr Ayt gw A e
 Agrr B 7

Shri T. T. Krishnamachari: This
question must be addressed to the De-
fence Ministry.
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Shri Bade (Khargone): In the statc-
. ment it is said that the terms of the
investigations are to be widened, “for
instance, Lo cover additional facilities
for the proposed Korba Aluminium
Plant, and coverage of more coking
coal projects”. They are to be given
some aditional facilities. What are
those fucilities which are to be given
and what is the amount for the Korba
Aluminium Plant project which is in
Madhys Pradesh?

Shri T. T. Krishnamachari: The idea
15 to set up a one-lakh ton aluminjium
project in Korba. The-additional faci-
litles that we have asked them to
examine are to set up a rolling mill
along with the reduction plant which
should be set up.

ot qevare fog (F0) @ Tg 9T
) gwn @ < & fv gndl I
Yaqdfy grorn # A sEvasar:
F i qgmm & fra g2 as 90 @
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Mr. Speaker: How far our require-
ments of the tourth Plan will be satis-

fied?

Shri T. T. Krishnamacharl: It 15
very difficult to evalute it in terms of
money, because al] the aid that comes
from Soviel Rusia and Czechoslovakia
is in terms of projects. For specific
projects that you put to them, if they
are suitable and if they fix them with
their own plan, they give aid; it is
difficult for me to evaluate them at the
present moment in terms of money.

Shri P. C. Borooah (Sibsugar): Since
# large number of defence and civilian
equipment ere now lying idle for want
of spares, may I know whether this
matter was token up with the USSR
or Crechoslovakia und to what extent
they can come to our help?

Shrl T. T. Krishnamachari: 1 am
afraid 1 have had no information that
projects aided by Soviet Union are
lying idle for want of spares. If they
are. that will come under the scheme
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of non-project aid which we have put
up to them.

Mr. Speaker: Let us now proceed to
the next item of busines.

Shri Hem Barua: Sir, on a point of
order. May I draw your attention to
an assurance given by you the other
day? The other day, when we re-
quested the hon. Finance Minister to
make a statement in the House on his
visit to Soviet Russia, he refused to
make a statement in the House, but
then, in the afternoon, he made a state.
ment to the press. 1 know the press
also is a powerful instrument in our
democracy, but why should he feel shy
of making a statement in Parliament?
You gave us the assurance that when
the Finance Minister is present here,
you would enquire of him and let us
know why he did that. May I remind
vou of that assurance given by you?

Shri T. T. Krishnamachari: Whatever
else my deficiencies might be, it s,
T would plead, not lack of knowledge
of parliamentary ectiquette. [ had not
made any statement after I told the
House that I would make a compre-
hensive statement in the House, In
fact, the position of Ministers who go
abroad is, they are met by the press.
In Moscow, T had to mect the press
and in Bombay and in Palam when I
came back. Naturally, some questions
were asked and the answers given
were very meagre. ] had made no
statement to fhe preszs after [ made the
statement in Parliament.

Shri Harl Vishno Kamath: Tt was
before. not after.
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BANARAS HINDU UNIVERSITY
(AMENDMENT) BILL—Contd.

As PASBED pY RAsya Samua

Mr. Speaker: The House wii now
toke up further consideration of the
following motion moved by Shri M. C.
Chagla on the 24th November, 1965,
namely:—

“That the Bil] further to amend
the Banaras Hindu University Act,
1915, as passed by Rajya Sabha, be
taken into consideration.”

Shri P. R. Chakraverti to continue
his speech

Shri P. R. Chakraverti (Dhanbad):
Sir, 1 was pleading yesterday for a
realistic consideration of the  issues
that confront us. It is not a gquestion
of throwing a challenge here and then
running after it. We have to know
that young talents are not so discern-
ing and calculating as we are. They
are seized with a form of emotion and
passion, unless the matter is made
clear to them. 1 wanted to ark the
‘Governm:.'nt to understand that factor
instead of 'hrowing a challenge.
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My idea was to emphusise on  this
aspect that when a particular issue
vonfronts the people at large and
pecially when young minds are sur-
charged with emotion, animated as
vell as agitated the Government has
to take a realistic stand. ‘There is &
short distance between animation and
agitation. ‘Today there is an appre-
hension that this Bill has come before
the Parliament and the other Bill with
Tespect to the deletion of the word
‘Muslim’ or other denominations which
smack of community, caste or any
religions appellation may not come.
That is an admitied fact. When we
in India have formed a particular pat-
tern of life, we cannot also have these
religions denominations. It iz well and
good; T am whole hog with it. T want
absolute elimination of all those In-
signia, bell, book and candle. In this
context, unless wé have that compre-
hensive Bill., covering both the
Aligarh Muslim University and the
Banaras Hindu University, this ap-
prehension will create trouble and un-
rest. That is obvious. We are throw-
ing a challenge that indiscipline will
not he tolerated. We must have that
genuine and healthy atmosphere creat-
ed by a proper understanding. That Is
what we are called upon to do.

Mr. Dwivedy raised a point of order
when 1 said, I am ready to support Mr.
Kamath's proposal. But as you know,
when you go with him, you are land-
cd in a quagmire. I know it is & con-
stitutional imbroglio. When 1 said I
am prepared to support Mr. Kamath's
proposal that we could review this
thing by sitting together, immediately
the constitutional question arose. If
that is 8o, my proposal is definite: All
denominations, all religlous appella-
tions must be deleted No personal
name should be attached to any insti-
tution. I would never allow Pandit
Madan Mohan Malaviya's name {o be
reduced to an arithmetic figure—PM®
KV * -Pandit Madan Mhohan Malaviya
Kashi Vishwa Vidyala. We cannot
even pronmunce this. Tt is impossible
to pronounce it. If my name cannot
be pronounced, how can this big name
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be pronounced? I am terribly opposed
to this idea of associating the name
o Pandit Malviyaji with this. As 1
said, he ig one of the greatest nationa-
lists. Some friends were telling me
that he was a Hindu It is a pity that
he is 30 described. He is one of the
greatest nationalists, 1 was a volun-
teer when he called upon us to face
the bullet in this Delhi city. 1 accept-
ed his command in 1832 and suffered
Incarceration. Undoubtedly he is a
great nationalist. He is the embodi-
ment of the culture and aspirations of
India. 1 will not allow his name to
be reduced to an arithmetic figure.

My practical solution, therefore, is
this. Now that the people have got
grave misapprehensions and there is &
lack of understanding, it is quite in the
Atness of thingy that the young minds
are stirred to passion and emotion.
They are surcharged with the feeling
that here is something which stands
in the way of their way of life. Im-
mediately they come with a protest,
we cannot throw this challenge and
say that we are not going to tolerate
their opinion. When 1 was the Presi-
dent of the Students’ Union, I chal-
tenged the Prime Minister of Bengal,
it was a fanatically communal minded
Ministry headed by Nazimuddin. For
that 1 lost my Ph.D. It was this chal-
lenc~ that created an  atmosphere
among the Muslim post-graduates. We
cannot forget that aspect.

Now, thesr young men are not ao
ealculating as we are. They are the
emobodiment of youth. Our youth has
withered away. Their youth is in the
offing. They are now in their prime
of lite. They must give expression to
their feelings. When they protest, we,
sitting within four walls, throw a chal-
lenee to them. Sir, I am terribly op-
posed to this. T give a warning that
it will not end here. You must be
reasonable, practical and realistic. You
must sen that there is a definite pro-
poenl. The Government must think
judicinusly and realistically and this
Bill must be withdrawn at this stage.
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Some hom. Members: No, no.

Shri Hari Vishnu Eamath (Hosham
gabad): Sir, may I make a submission
Believing in  the soundness of the
motion that I moved yesterday, the
old maxim “try, trv, try again” and
that patient persci ance is the sine
qua non of parliameniary enterprise, 1
move that under Ru.e 108:

“Further debate on the Bill be
adjourned.”

Shri M. R. Masani (Rajkot): Sir, 1}
rise io a point of order. Mr. Speaker,
I think this motion is barred under the
rules of this House. Yesterday, whea
the debate started, the hon. Member
made the same motion and the House
by an overwhelming majority rejected
the motion and decided that the debate
must be proceeded with. At that time;
the hon. Minister made a very brave
appeal to us to vote on the merits of
this measure and not be influenced by
what is happening outside. Now, Sir,
1 would like to know what is the new
thing that has happened since we dis-
cussed this matter yesterday, why our
four hours have been wasted and why
now we are told, when we are at the
tag end of this debate, that we should
not further debate this matter?

Now, the rules take care of this
situation. In order that the dignity of
the House and its steadfastmess of
purpose may be preserved, there are
two rules which say that this kind of
motion should not be repeated.

The first rule is Rule 186(8) which
says that in order that g motion may
be apdmissible it shall satisty the fol-
lowing condition, namely: “Tt shall
not revive discussion on a  matter
which has been discussed in the same
session” Yesterdany, the House took
a decision on a matter which was
whether to proceed with the discus-
sion or not. The House gave its de-
cision in that matter and I submit
that this repeated motion is, there—
fore, out vf order.
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There is another rule, Rule 338
which again deals with the same thing,
the repetition of 8 motion. It says that
"a motion shall not raise a question
eubstantially identical with one on
which the House has given a decision
in the same session.” Yesterday, there
was a motion for adjournment. Today,
again there is g motion for postpone-
ment of the debate. It is substantially
the same motion. In fact, it is identi-
eal. More than substantially, it is
hundred per cent the same motion.

Under what rule cap thig motion
B¢ admitted when there are two rules
that come clearly in the way. Even
Rule 108, on which the hon. Member
relies, says that he can only move this
motion with your consent, I appeal to
you, Sir, first of all, to rule this
motion out of order under the two
rules that I have cited in this House.
I think this Housc will lower itself if,
efter having very bravely decided to
discuss this matter on merits yester-
day, the whole House now runs away
#rom its responsibilities because of
what might be happening outside and
because the hon. Members vpposite do
mot want to displease somebody or
eother outside. I think the hon. Minis-
Ser owes it to this House to oppose
this motion. Yesterday he made a very
brave statement which we were pre-
pared to reciprocate. We appreciated
#hat the Government were having a
free vote on this, Let this House
wote on this question of a name and
e done with it once for all. Let us
mot have this issue pestering us from
®is session to the next session and
poisoning the political lite of the
sountry simply becsuse the majority
do not have the courage to take &
decision. 1 appeal for your ruling,
Bir, to bar this motion,

Shri Frank Anthoay (Nominated—
Angho-Indians) : Under rule 108 I was
mveelf going to move a motion for
adjournment. It stands by itself. Any
Member can move a motion which i
mot substantive, from time to time,
rubject to the consent of the Speaker.
Rules 188 and 338 stand by them-
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selves, Those procedures are rela=
ted and there notice hag to be given
Here, if considerations arise, f{rom
time 1o time you can move for ad-
Journment. I submit with great res-
pect that the debate has shown the
intensity of feeling on both sides.

Mr. Speaker: It is a matter for the
House to decide. So far as the point
of order is concerned, I agree with
Shri Frank Anthony. So far as rules
186 and 338 are concerned, there has
not been any decision on any sublan-
tive motion, It has been only proce-
dural. Suppose at this moment we
decide that we do not adjourn the de-
bate and after flve hours' discussion
we find that it must be adjourned to
some other day, it can be done. A
motion under rule 109 can be moved
at any moment when the discussion
is going on and it does not debar us
from moving another motion in that
respe:-t, That iz all what I have to say
about the point of order. So far a8 the
question itself is concerned, it is for
the House to decide.

Shri H. N. Mukerjee (Calcutta
Central): It 1 may be permitted to
say so, would it be proper in the
course of one discussion which has
not been interrupted either by efflux
of time or any other special considera-
tion, to revive a motion which yes-
terday was put before the House and
rejected? Could we have it again?
Quite apart from whatever might be
in your discretion, would It be pro-
per? Because, this discussion has
gone on uninterruptedly from yestér-
day, interrupted only by Question
Hour and certaln other items of to-
day’s agenda which are there on ace
count of our rules. Thiy has gone on
without interruption. 1 could have
understood it if the discussion was
interrupted, certain vther thinge
intervened and Parliament in Its
wisdom decided to adjourn it over
again. But we are having an uninter-
rupted discussion and, as Shri Masani
hag pointed out, it is something which
surely goes to the root of the matter,
because the Minister has made the
position of the Government clear, and
I iake it that when the Government
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says something, it means it sincerely,
at least to a certain limited extent.

Shri M. R. Masanl: That is a hope'

Shri H. N, Mukerjee: He presumes
to be a very courageous gentleman
and he even upbraided me when 1
tried to criticise kim by posing as a
very generous and liberal-minded _per-
scn who was leaving the matter for
decision by a frce vote in this House
and he would not usc the whip in
order to get the Congress to vote one
way or the other. The Minister, there-
fore, posed as a very liberal and gene-
rousminded parliamentarian and told
us to behave accordingly. We took him
at his word, We discussed this matter
on merits. We know, at the same
time, that this House is being sought
to be blackmailed by certain commu-=
nal elementg in  this country, on
whose corns the Prime Minister dare
not tread. Even the Prime Minister,
who has got the whole of the trea-
#sury bench behind him, does not dare
tread on the corns of some communal

elements in this country..........
(Interruptions). That is exactly what
is happening.... (Interruptions).

Shri Vasudevan Nair (Ambala-

puzha): The Prime Minister is be-
hind all this.
Mr. Speaker: Order order. So far

as the propriety is concerned, that is
for this House to decide. It may vote
any way it likes. Memberg are free
to vote whichever way they like.
when such a motion is moved, 1 have
to put it to the vote of the House. A
point of order was raised as to whe-
ther this motion can be raised at this
moment or not. I had to decide that.
Other things are left to the House.

So, I will now put the motion to the

vote of the House,

Bhri P. K Deo (Kalshandi):
Before you put it to the vote, we
waulg like top take part in the™ dis-
cussion on the merits of the motion.
We want to oppose it.
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Mr. Speaker: Perhaps
Member does not remember, but
when yesterday  Shri Mukerjee
wanted permission to speak on the
motion I refused it Now I will put
the motion to the vote. The question
is:

the hon.

“That further debate on the
Bill be gdjourned”.

The Lok Sabha Jdivided:

&t werade mredt (faemic)
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0_'rder. opder. 1 will cal for the divi-
sion again.

Shri P. K. Deo: Why?

Mr. Speak The hi has: -
failed; what should I do? Now, 1 am
calling for the Division again. The .
Members should be ready. ")

Shri Harl Vishnu Kamath: Is
machine ready now?

the

Mr. Speaker: |
light is there.

presume so0; the

Shrimatl Rean Chakravarily (Bar- -
rackpore): The machine was shocked -
at the behaviour of the Congress
Party.

Mr. Speaker: The question is:

“That further debate on the
Bil] be adjourned”.

The Lok Sabha divided:
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Kakkar. Shni Gauri Shanker
Eapur Singh, Shri
Keishing, Shri Rishang
Krishnapel ‘Singh, Shri
Mahenands, Shri
Malaviya. Shri K. D.

Ran, Shrillunmanith
Ran, Shri Jaganetha
Ran, Shri Muthyal
Rattan Tal, Shri
Reddiar, Shri

Reddy. Shri Linga
Reddy, Shri R. Surender
Roy, Shri Bishwanath
Sadhu Ram, Shri

Saha, Dr. 5. K,

Seigal, Shri A, 5.
Sarmants, Shri 5. C.
Snatak, Shri Nardeo
Sarma, Shri A. T.
Satysbhama Dwevi, Shrimati
Sen, Shri P. G.
Sherma, Shri A. P.
Sharma, Shri K, .
Shashi Ranjan, Shri
Shaatri, Shri 1al Hahadur
Shasiri, Shri Ramanand
Sheo Narain, Shri
Shinde, Shri

Shree Naraysn Das, Shri

Shysm Kumari Devi, Shriman

Singh, Shri A. P,
Sinha, Shrimati Remdulari
Sinha, Shri Satys Nersysn
Sinhasan Singh, Shri

Soundaram Famschandrea, Shir
mati

Subramanysm, Shri T.
Sumat Presad, Shri
Swamy, Shri Sivamurthi
Tahir, Shri Mohammad
Tiwary, Shri D. N.
Tiwary, Shri K. N.
Tiwary, Shri R. 5.
Uikey, Shn

Upadhysys, Shri Shiva Duwe
Valvl, Shel

Verma, Shri Ralgovind

Yadav, Shri Ram Harkh
Yahpal Singh, Shei

Murmu, Shri Sarkar
MNaik, 5k D, .

Maidr, Shri Vasudevan
Mesamony, Shn
Pandey, Shri Sarion
Raghsvan, Shri A, V.
Ram Singh, Shri
Rungs, Shri

Rao, Shri Remepeth .
Reddy, Shii Korsiimba
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Reddy, Shrimst] Yashods

8en, Dr. Ranen

Sexhiyan, Shei

Bharma, Shri D, C.

Sbashank Manjari, 5hrimati
Shastri, Shri Prakmb Vie
Shiokre, Shri

Sonsvane, Shri
Soy, Shri H. C.
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Shukls, Shri Vidya Chares

Sidheshwar Prosad, Shri

Singh, Shri D. N.

Singh, Shri 5. T.

Singha, Shri Y. M.

Patenta Bill

Surys Prasad, Shri
Tan Singh, Shri
Utiys, Shri

Varma, Shri Ravindra
Vishram Prasad, Shri
‘Wadiws, Shri

Warior, Shri

Mr. Speaker: The result of the Divi-
son is; Aycs—13T; Noes—51.

The motion was adopted.

Bome hon. Member:
shame!

Shame;

Bhrl Sinhasan Singh (Gorakhpur):
On g point of order, Sir, Shri
Raghunath Singh has brought a brick
bere—a real one.

Mr. Speaker: Though that is not
wsually done, but it might be in-
%eresting for the Members to just
learn that I got a telephone from Dr.
Lohia from Lucknow this morning
and he said that every brick in that
University bears these three letters,
Kashi Vishwa Vidyalaya—crores of
them—and then the Viceroy, when he
laid the foundation also said the
same thing and that stone also bears
the same thing. (Interruption). 1
do not know whether it is correct or
mot.

Bbri Raghunath Singh (Varanasi):
1 have brought the brick. It is
written there, Kashi Hindu Vishwa-
vidyalaya. If you want I can show
you.

Mr. Speaker: No; we do not want
R today.... (Interruption),

Shri Harl Vishnu Kamath: The
brick can be dropped then. We can
bave the brick then when the fur-
ther cunsideration of this Bill is
taken up.

Mr. Speaker: That is for the Mem-
bers.

1253 hrs,
PATENTS BILL—contd

Mr. Speaker: We shall now take up
forther consideration of the follow-

ing motion
Patents Bill to a Joint Committee:

for reference of the

*“That the Bill to ‘amend and
consolidate the law relating to
patents, e referred to m Joint
Committee of the Houses consist-
ing of 45 members, 30 from this
House, mnamely: Shri S V.
Krishnamoorthy Rao; Seth Achal
Singh; Shri Peter Alvares; Shri
Ramachandra Vithal Bade; Shri
Panna Lal Barupal; Shri Dinen
Bhattacharya; Shri Bibhuti
Mishra; Shri P. C. Borooah;
Sardar Daljit Singh; Shri Basanta
Kumrar Das: Shri V. B. Gandhi;
Shri H. K. V. Gowdh; Shri
Kashi Ram Gupta; Shri Prabhu
Dayal Himatsingka; Shri Madhav-
rao Laxmanrao Jadhav, Shri
Mathew Maniyangadan; Shri M.
R. Masani; Shri Braj Behari
Mehrotra; Shri  Bibudhendra
Mishra; Shri Chhotubhai M. Patel;
Shri Naval Prabhakar; Shri R
Ramanathan Chettiar; Shri Sham
Lal Saraf; Shri A. T. Sarma; Dr.
C. B. Singh; Dr. L. M. Singhvi;
Shri P. Venkatasubhaiah; Shri
K K. Warior; Shri Balkrishna
Wasnik, and Shri Ram Sewak
Yadav and 15 from Rajya Sabha;

that In order to constitute a
sitting of the Joint Committee the
quorum shall be one-third of the
total number of members of the
Joint Committee;

that the Committee shall make
w report to this House by the
first day of the second week of
the next session;

that in other respects the Rules
of Procedure of this House relat-
ing to Parliamentary Committees
shall apply with such wvarlations
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and modifications as the Speaker
may make; and

that this House recommends to
Rajya Sabha that Rajya Sabha
do join the said Joint Commit-
tee and communicate fo this
House the names of 15 members
to be appointed by Rajya Sabha
to the Joint Committee."

Dr. Lohia was on his feet. He is
not present. So, his speech shall be
deemed to have been concluded. Any
other Member to speak? Shri
Joachim Alva.

Shri Joachim Alva (Kanara): Mr.
Speaker, Sir, I beg to support this
Bill. This Bill should have come up
before the House long ago. This is
a 54-year old measure thal we are
trying to put in some proper shape.
This enactment, in its old form, was
made almost 54 years ago and the
next enactment was devised some-
time in the fifties. Today we are
trying to put a measure of sanction,
justice and sense of humanity into
this measure.

Sir, this Bill is not what it should
be though® it is burdened with 163
clauses. I would like to congratu-
late the Minister of Health for hav-
’mg first taken the initiative in trying
to see that the patent law is not what
it is in regard to drups ana foods. I
do not know how the whole Bill be-
came a kind of & wash out in the
later stages. I do not know which
Minister or the Ministry got into it
and sabotaged some of the most im-
portant principles that were first en-
acted. I do not know whether it Is
the Ministry of Industry or the Minfs-
iry of Finance that came into it. It
was the opinion of the late Shri
Jawaharlal Nehru that there should
be no patents for drugs and infant
foods. But we seem to have lost
sight of the great standard-bearer in
the sense that infants' food and drugs
and pharmaceuticals are still under
the clutches of patents.

What ic the state of affairs in this
country? We are in the hands of
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racketeers. Let us nationalise this
drug industry once and for all. Let
us nuationalise it. We are handing
over wery previous materlals plus
fantastic profits Into the hands of
forvigners, We are at their mercy
for infants’ food and for our drugs.
There are so many varieties of drugs,
the vitamins, the antibiotics and the
sulpha drugs and what not which
must be placed at the disposal of the
poorest man at the cheapest rate.

We had the Soviet offer that they
would put up four pharmaceutical
factories in our country. What hap-
pened to that? Who sabolaged it?
How did it pass through the eyes of
the various Ministries that it turned
a dead wood, This House has Lhe
responsibility for the children of this
land and for every patient that goes

to the hospital. Can a poor man
afford sulpha drugs or injections
which cost Rs. 10 or Rs. 15 or even
Ra. 307

About four or five years ago, I saw
4 very distinguished American up on
the gallery, late Mr. Estes Kefauver.
I left my seat and went to him and 1
asked him that [ wanted to talk to
him about the problem of Goa. He
said, "Please come and see me at
3 O'Clock.” What happened was that
the boys in the American Embassy
put me off by saying, “He iz here,
there and everywhere.” With the
result I could not meet him though
he was quile willing to meet me. 1
sow him for the first and last time
and Jost the chance of mecsting him.
But here 1 find in the Science Digest
the article entitled “Kefauver's Last
Interview"”. He knew n lot ahout the
manoeuvres of the pharma eutical in-
dustry ss to how the pharmaceutical
industry in America has become a
giant through huge advertising and
how the people were compelled to
buy only one kind of medicine  he-
cause that was advertised and the
medicines or how the drugs produc-
ed by weaker sectors of the indurtry
wer not sola. This is the last will
and testament of late Mr. Estes
Kefauver. He had ulso said in one of



3877 Patents Bill

[Shri Joachim Alva]

the Committees that India is one
country where the drugs are priced
at the highest, where the poor man
has to pay the highest price for the
drugs! Why should this be so when
the hon. Minister has power in his
hands to do away with all the patents
and to maticnalise the drug industry?
Today, the pharmaceutical manufac-
turers have become multi-millionaires
and they caiTy away foreign exchange
from our Jand. Acharya Profula
Chandra Rey, a great patriot and a
scientist, fovnded the Bengal Chemi-
cals and [I’harmaceuticals concern.
To what pa's has it come? It is not
as it should be. It should have been
a powerful banyan tree but the roots
have been cut off by the numerous
foreign concerns.

Mr. friend, Shri Chatterjee, who is
an eminent lawyer started by saying
that the Bill is wvery essential and
good in basic purposes but he went on
pleading for foreign collaborators. We
do not want foreign collaborators—
out with them all! Our people have
g0t the capacity and the ability and
even the genius to produce these
drugs and medicines. Some pof our
chemists have gone abroad and pro-
duced notable inventions. Why not
get together all our youngmen and
women and make them work in this
field? We are being thrust with so
much literature produced by these
rapacious people—the Pharmaceutical
and Allied Manufacturers’ and Distri-
butors Association glorified as PAM-
DAL. They throw vast amounts on
advertiseme-ts and dump this litera-
ture. They pressurise the public and
olso pressurise the Ministry and even
M.Ps. Now, this is what Mr. Estes
Kefauver has said in his last inter-
view:

o TR lirge companies ean
control the market in a particular
drug through brand names.
Brand names are short and
eatchy. Generic names are often
long and difficult. For example,
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one drug sold under the brand
name Cortate has the generic
name......"

~it is a long name; I need not repeat
it here—

stant barrage of advertising and
promotion, this tends to plant the
brand name in the doctor's mind
in place of the generic name,
Large companies imply that small
firms making drugs under generie
names have low standards, so that
it is safe to prescribe only by
brand name. However, the same
drug may be available under its
generic name for a fraction of
the cost...."

If this is the opinion of a distinguish-
ed American leader, who almed at
the Presidency of the United States
of America, what shall we say about
our poor folks?

13 hrs.

The PAMDAL, ie. the Pharmaceu-
tical and Allied Manufacturers and
Distributors Asosciation, have got
plenty of money at their disposal
which they extracted from poor men.

Some doctors demand their com-
mission from the drug manufacturers
for recommending their drugs. What
is this commission and why should
they demand it? Is the doctor sworn
to serve the community or to take
commission from the drug manufac-
turers? That is why 1T say that at
every stage we have to view this
problem from the point of view of
poor men.

We have over 32 foreign concerns
in India including many with Indian
collaboration. The big monopolists of
India are not satisfled with dozens of
their big businesses. The Tatas have
their Voltas—Reche and Birlas have
their Geoffrey Manners.

On this occasion 1 would like to re-
call a debate that took place when the
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Agreement with Merick was challeng-
ed in regard to Hindustan Antibio-
tics. They had the audacity to take
the Hindustan Antibiotics people to
task; they bad the audacity to say as
to whether a particular scientist was
good or not in our public sector, Here
is a foreign company saying that this
particular Indian, who was working
in a public sector concern, shall or
shaell not hold a job. This happened,
1 think, about 10 years ago.

This Merck firm was fired for the
infringement of anti-Trust laws in
the United States and yet, one of the
rich Indian collaborators—Sarabhais
—have got an agreement with them.

Let us take another big firm, Ameri=
can—Parke-Davis. This is a very
well known firm amongst pharma-
ceutical manufacturers. They were
fined over Rs. 10,000 for infring-
ing the Indian customs regulations.
If this is the morality and integrity
of the highest firms, what can we talk
of others?

This Government shbuld have come
with a big Bill and nationalised all
drug pharmaceutical industries. To-
day these foreign—collaborateq phar-
maceutical manufacturers are able
to pressurize us, pressurize the Minis-
tries, against us a Bill which is right
and proper and is in the interests of
poor people, What have they done?
They have not built up any research
institutes except the CIBA who had
built up one research institlute which
was inaugurated by the late Prime
Minister.

We have got untold, unparallelled
wealth for medicines in our forests.
Our Ayurvedic system glso has been
very effective. 1 would not like to
talk about our next-door neighbour,
China; they have got the Ayurvedic
seclion or the Chinese medicinal sec-
tion and the allopathy section. We
do not want to take a lesson from
others; we shall take a lesson our-
selves. Wo had the pioneer and im-
pressive  Ayurvedic College founded
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by the Maharani of Jamnagar where-
im I saw a large exhibition of
Ayurvedic system put up. I am af-
raid it is almost liguidated now, Who
worries?

Over 30 large foreign snd Indian
pharmaceutical firms, especially the
foreign ones, are waging an evil bat-
tle against this Bill and have, there-
fore, dumped us with lot of litera-
ture. But take the Bengal Chemical
and Pharmaceutical Works, Alembic
Chemical Works, Ciplas and Zandu
Pharmaceutical Works, and a really
few others. They are doing good
work but they are still not very large
units and are not able to stand up to
the foreign giants unscrupulously
planted in our country.

Cheap and effective drugs for lep-
rosy, Tuberculosis, venereal diseases,
fevers, etc., must be placed at the
disposal of the poor masses. The
State has a duty towards the sick
and poor people, I have mentioned
about half a dozen diseases; these are
vital diseases that affect the masses
of humanity. How are you going to
help them?

The Russians, the Poles, the Hunga-
rians and the Czechs did not wait for
the patents or permission from
America to build up their aulomob-
iles, planes and medicines. They
produced their own automobiles,
planes and medicines and they did
not wait for the patents. But unfor-
tunately we are at the mercy of
foreign pharmaceutical concerns.
Take the Restinon pill, produced by
Hoechst. It is a tablet for diabetes
available for 12 annw Is a poor
man not entitled to ge1 cven this pill?
The Hoechst had the audacity to file
a suit against the Haffkine Institute,
whose founder was a Russian and
which was proised by Mr. Khrush-
chev when he visited the Institute in
Bombay. This Haffkine Institute dis-
covered this life-saving drug. but
they allege that it is an infringement
of their patent right. These are the
companies that have come.
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I took up & case with the Finance
Minister of a young and enterprising
man who had ‘been granted collabora-
tion with an Italian firm for a drug
But the American firm, Parke-Davis,
stepped in with the legal threat say-
ing that their patent was being in-
fringed. He went from pillar to post.

The Indian production of drugs in
1948 was worth Rs. 110 million and
today it is over Ra. 1000 million. So it
will increase a hundred-fold in tihe
future. So we also want the patents in
dyestuffs, textiles and other engineer-
ing goods to be forthwith removed,
80 that Indians can produce for the
welfare of the masses and for the
greatest good of our country.

Now in regard to the Controller, do
not make him a demagogue; do not
give him the final voice. I have said
on a former occasion that there are
certain appointments in India which
are higher than even those of Cabinet
Ministers—Gold Controller, Central
Vigilance Commissioner, and Chair-
man of the Food Carpnration; they
affuct the destinies of the millions of
our people. The Chairman of the
Food Corporation will handle more
money than all the banks of India
put together. Hence, all these people
should be men of unquestioned inte-
grity and character. The Central
Vigilance Commissioner was alleged
to hnve delayed cases in the Mysore
High Court when he was the Chief
Justice there and that was said in
this House. How can he scttle the
cases effectively and quicklv. though
he may be a man of character. These
are important things. I want the
drug industry to be nationalised. We
are heloing  a few peonle to earn
mare and more momey, but we ignore
the poor people of the land.

T hope all these points will be eon=
sldered by the Joint Committee and
the Bill will be put in a proper
form.
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The Minister of Heavy Eagineering
and Industry ln the Ministry of In-
dustry and Supply (Shri T. N. Singh):
With your permission 1 want to maks
an amendment.

I beg to move:

That In the motion moved by me on
the 22nd November, 1865 for refer-
ence of the Bill to a Joint Commit-
tee—

(1) for “Joint Committee of the
Houses consisting of 45 mem-
bers, 30" substitute—

“Joint Committee of the
Houses consisting of 48
members, 32"

(ii) after Serial No. (19), insert
“(20) Shrimati Sharda Muker-
jee

(21) Shri P. S. Naskar"

and re-number other Serial
Nos. accordingly,
(iii) for "and 15 from Rajya
Sabha" substitute—
“and 16 from Rajya Sabha";
and
(iv) in the last paragraph, for
“15 members" substitute  “18

members™

Shri T. N. Singh: 1 am grateful to
several members who have participa-
ted in the discussions on thiz impor-
tant measure. As I said in riy cpen-
ing speech, let us be very elonr ahout
two basic principles. One is that in
certain regards. so far as other gonds
are concerned,—other thn  drugs
and chemicals. They should be on &
separate footing; white drugs, infont
food. etc.. which are concerned with
life-saving and alleviation of human
suffering—have to be treuted on n
different footing. This Is what the
Bill proposes to do. Wa have medn a
difference and stated that whereas it
may be possible for industrial and
other patents to continue for 14 yrars,
in the case of patents of drugs ete.
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the maximum period will be ten
years. The second thing that should
be borne in mind is that it is possible
to patent processes and not products.
It is very important tp remember
these basic points. We had a rather
unfortunate experience during all
these years in regard to these things.

13.10f hrs.

[Mr. DeruTY-SPEAKER in the Chair.]

There is no deviation in this regard
from Sir Rajogopala Ayyangar's re-
port. In the past we have been
patenting products. What {s the re-
sult? No drugs industry in the real
sense has becn established in India.
The units in India are mostly import-
ing the penultimates and repacking
them here, We want to do away with
the old system and compel industries
to start full-fledged production,

1 am really amazeq that friends
who are all for development of in-
dustries of this kind in this country
should have been pressurised or in-
fluenced by propaganda tp say that it
is wrong to do away with patenting
of products. 1 suggest that the main
principle which 1 have enunciated
carlier should never be deviated
from, It is very necessary thot we
should differentiate between pro-
cessey and patients, If we want the
drug industry and the invalid food
industries to grow in this ocountry,
we have to bear this in mind, That
is why we have made this stipulation.

Some hon. Members have waxed .

eloquent about our trying to take
away property rights, 1 would submit
that the only consideration which
should determine our course of action
in a matter of this kind should be
what is in real national interest or
public interest, Surely, simply be-
cause someébody has got an edge over
others in regard to industrial or
scientific work, he shoulg not hold
the whole community to ransom for
long years to come, I can understand
that sclentific researoh should be
developed, and we should provide
certain faclliies and compensations
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and rewards for that purpose, but not
indefinitely. Surely, drugs are some-
thing guite different from other io-
dustrial patents, Therefore, to sug-
gest that they ghould be put on &
par, I would submit, would not be a
carrect attitude to take,

Shri N. Dandeker and Shri N. C.
Chatterjee said that nowhere was this
difference existing between processes
and products. 1 would submit that
this difference exists already in many
countries. 1 have got a long lst of
such countries here with me namely
Argentina, Austria, Brazil, Belgium,
Canads, Chile, Czechoslovakia, Den-
mark, Finland, the Federal Repub-
lic of Germany etc, where food-
stuffs, pharmaceutical preparations
ang products obtaineg by chemical
processes are not patentable but only
processes for preparing them ore
patented. So. we have more or less
followed what ure now generally re-
cognised principles all over the world
in this regard.

1 was rather amazed at the unflni-
shed speech of my hon. friend Dr.
Ram Manchar Lohia, I am afraid he
dig not even care to read the Bill.
He said that he was also the inventor
of the name of a particuler cyele and,
therefore, he should be rewarded. He
forgot that this was the Patents Bill
and not a Bill relating to trade marks,
It he had just remembered that diffe-
rence, he would never have made thal
preposterous statement. which he did
make the other day. I am sorty he
is not here now; he has not even been
considerate enough o come and finish
his unfinished speech. Be that as it
may, because of the wvery poor in-
formation on which all his criticisms
‘were based, I think it would be wast-
ing the time of the House if I were
to go at length into his criticisms and
try to meet them.

My hon. friend Shri Joachim Alvs
and others have expressed certain
views. Sp far az their intention [
concerned, 1 am wholeheartedly ‘n
sympathy with what they have sald.
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I do not like any set of people try-
ing to take advantage of a country
like ours in this matter when the
alleviation of human suffering is in-
volved. That was why we have made
a difference in this regard. But we
felt that it would be wrong not to
recognise the services of scientific
persons; they should also have some
recognition; and rewards for them
should also be there. So, to wholly
abolish the patents system will not
be proper. Let us also remember
that most of the scientific discoveries
are today not being made in India
‘We are not so scientifically advanced.
For many years to come we shall
have tp depend upon scientific work
and discoveries in other countries.
Surely, it is not the intention of
any Member here to deprive this
country and the millions of our peo-
ple here, of the benefits of scientific
inventions elsewhere, We must keep
ourselves up to date. But, generally
I fully agree to the view that there
ghould be a difference in regard with
the time-limit for different categories
of patents

Even from the scientists’ point of
view, [ say that our proposal is
healthy, because in the modern age,
many discoveries in the drug fleld
become obsolescent after a very short
period. So, it will be useless to have
a long period for such patents of any-
thing more than 10 years would be
meaningless. Even this period of ten
years would be more than what is
actually needed in most cases. | may
point out that it takes usually some
time after the specifications have
been supplied to the Controller of
Patents for the industry to be set up;
it may be one year or more before
the industry starts producing.

My hon. friend Shri Indrajit Gupta
suggested a period of seven years in-
stead of ten years, Otherwise, he
was in agreement with the distinction
med2. The only difference between
me and him in this regard is about
the period He has wuggested seven
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yearsg instead of ten years. I would
submit that in any case we are going
to discuss all this in the Joint Com-
mittee, and, therefore, we need not
go inlo the details or the merits on
either side of the question. I would
only like to point out that even this
period of ten years is not such a long
period as is made out, because of the
time taken before an industry pro-
ducing that drug comes into operation
in India, So, let us take a balanced
view. We should try to give a fair
deal to the inventor and to the scien-
tist. At the same time, we should be
fair to our owp country. I personally
hold the view that if national interests
demand that a certain measure has
to be modifled in a particular way,
I shall be the last person to resist it.
I would like that the national interest

should always prevail over any
other consideration today in this
country. We can discuss all these

aspects in the Joint Select Committee.

Shri N. C. Chatterjee and Shri N.
Dandeker had stated that we had
deviated from the very basic princi-
ples enunciated by Shri Justice N.
Rajagopala Ayyangar. With reference
to the practices in the other coun-
tries on the question of the non-
patent ability of products in the
chemical fleld, Shri Justice N. Raja-
gopala Ayyangar has observed as
follows:

“I am clearly of the view that
the interests of the country
would be best served by confining
patentability to the processes by
which the products are obtained
and by denying patents to the
products.”,

He has alsp said:

“l consider that to maximise
the benefit, inventions relating
to food and medicine—and in the
last category I would include in-
secticides, fungicides ete—should
not be patentable as such, but
that ag in the case of substances
produced by chemical processes,
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claims for the processes for their
production should alone be
patented.”.

This is what he bas said in his very
finz report to Government and the
wery exhaustive study which he has
made,

Shri Shree Narayan Das referred

to military and defence inventions
that might be made. Though the
Bill does not specifically say that

they are not patentable, the fact is that
inventions relating to defence are
generally not patentable, There are
provisions which would ensure that
such inventions if they are of defence
or military significance would not be
patented and would not be published
until the Dafence Ministry clears
them for the purpose. Clauses 35 to
42 are relevant clauses to which the
hon, Member may refer.

Bhri Shree Narayam Das (Dar-
bhanga): I asked whether atomic
weapons would be patented.

Bhrl T, N, Singh: That comes un-
der military installations and mili-
tary discoveries. It will be covered
in that way,

Then again, there is no such thing
as exploitation of any patent in that
sense; when I use the expression ‘for
government exploltation® I use it be-
eauge it is the technical term in use;
it means government utilisation of
patent rights, not exploitation in the
sense of erosion of industrial pro-
perty rights.

I think, on the whole, the Bill has
taken a ble and co
wview of the problem. It has not gone
to ‘extremes; its provisions are ba-
lanced. Therefore, I think the House
should generally support It. From
the trend of the speeches made, I
am sure that the Bill has the general
support of the House.

1 entirely agree with Dr. Aney
when he says that the only thing that
should guide us in this measure is
the interest of India, That will be
constantly the obe ~ensideration on
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which this Bill will be proceeded
with. I am also convinced that the
Joint Committee of the two august
Houses will never lose sight of the
interest of India and will keep 1t al-
ways in mind.

1 could not follow what Prof
Sharma meant when he said that in-
ventors should be rewarded and that
the Bill does not do it. As a matler
of fact, the entire patent system has
as one of ils objectives the reward-
ing of the inventor,

Some misgivings have been expres-
sed in regard to absolute powers
given to the Controller. I would
point out that our experience in the
past has been that if a foreign con-
cern wants to hold to the right of
manufacture and yet not manufac-
ture it, here in the country, it could
go to the court and delay matlers;
with the result that by that time, the
period of patents will be over. There-
fore, it was thought that we must
have a speedy process. [ do not see
any other way of ensuring that ex-
cept by asking one who I3 really an
expert in the line and who can take
an objective view, to give the final
verdict in such matters. If we con-
tinue to have the process of the law
courts, I assure you that the entire
object of limiting or reducing the
period in regard to drugs and chemi-
cals will be defeated. Therefore, in
all humility, I suggest that this is a
very desirable provision in the Bill
and it should be retained, In having
this provision, there is no attempt to
clothe anybody with excessive
powers. I can assure you from what
I have seen of the patent law and the
small office that does this job that
they are doing s very fine job. They
are under-staffed.  Probably that ls
one of the offices which has not grown
or has grown very little compared to
the work that has grown in all these
years. I think we are being unfair
when we make such imputations
against the Controller, T am sure
with the good traditiong that our
patent office has in this matter, we
can rely on them to take an objective
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view of things. After all, all these
reports concerning patents are avail-
able to Members and they can always
raise any points where they think we
are deviating from what should be
the proper course.

I 'do not think there is any other
important point which has to
dealt with by me. In conclusion. I
will say this. This very important
measure has been delayed for long.
It should have been possible for us
to bring it up much earlier. As a
matter of fact it was my intention
10 bring it before the House even
in the last session, if that was possi-
ble; but it wag crowded out. Earlier
also, 1 explained the reasons why it
was considered neocessary to have a
second look and appoint Shri Raja-
gopala Ayyunger to go into the whole
question, The earlier Patent  Bill
which was introduced had to be
given up in 1053 because we found
that time had changed and many
more changes have to be made in the
whole measure.

Bhri Joachlm Alva: The fabulous

profits of foreign companies have not
changed.

Shri T, N. Slogh: The whole in-
tention in regard to drugs, infant
foods etc. is that thosc who hold
patents should be compelled almost,
to start jndusiries in this country
olso. We have not succeeded in the
past. I am sure that the present
provisions will achieve that object.
1 think that is what we all -want
After all, the specifications and other
things will be known after that ia-
dustry has been set up, and people
will come forward once the patent
period is over, to take advantage of
the opportunity, Therefore, 1 think
it is a good step in that direction.

i pwm wa wewra (¥wE)
JUTST HEYRY, AT OF GATAT €7 TvA
2, ¥F wEeAyw Wi 8 T §, §4R
# morqfer Y AT wfeld

Shri T, N. Singh: With these
words, T commend the motion.
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Mr, Deputy-Speaker: The bell is
being rung—Now there is guorum,

I will first put the amendment to
the wvote of the House.

The question ls:

“That in the motion moved by
Shri T. N. Singh on the 22nd
November, 1865 for reference of
the Bill to a Joint Committee—

(i) for *Joint Committee of the
Houses consisting of 45 mem-
bers, 30" substitute—

“Joint Committee of the Houses
consisting of 48 members,
az";

(ii) after Serial No. (18), ingert
*(20) Shrimati Sharda Muker-

jee
(21) Shri P, S, Naskar” and
re-number  other  Serial

Nos, accordingly;

{iii) for "“and 15 from Rajya
Sabha” substitute—

“and 186 from Rajya Sabha™;

and

(iv) in the last paragraph, for
“15 members.,”  substitute
“16 members".

The motion was adopted,

Mr. Deputy-Speaker: 1 shall now
put the motion as amended.

‘The question is:

“That the Bill to amend and
consclidate the law relating to
patents, be referred to a Jo}nt
Committee of the Houses consist-
ing of 48 members, 32 from this
House, namely:

shri 8 V. Krishnamoorthy

Rao; Seth Achal Singh; Shri

Peter Alvares; Shri Rama-

chandra Vithal Bade; Shri Panna

Lal Barupal; Shri Dinen

Bhattacharya; Shri  Bibhuti

Mishra; Shri P. C. Borooah;

Sordar Daljit Singh; Shri
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Basanta Kumar Das; Shri V. B.
Gandhi; Shri H. K. V, Gowdh;
Shri Kashi Ram Gupta; Shri
Probhu Dayal Himatsingka;
Shri Madhavrao Laxmanrao
Jadhav; Shri Mathew Maniyan-
gadan; Shri M. R, Masani;
Shri Hrij Behari Mehrotra; Shri
Bibudrendra Mishra; Shrimati
Sharda Mukerjee; Shri P. S
Naskar; Shri Chhotubhai M.
Patel; Shri Nawval Prabhakar;
Shri R. Ramanathan Chettiar;
Shri Sham Lal Saraf; Shri A. T.
subbainh; Shri K. K. Warior;
Shri Balkrishna Wasnik; and
Shri Ram Scwak Yadav.

and 18 from Rajya Saebha;

that in order to constitute a sit-
ting of the Joint Committee the
quorum shall be one-third of
the total number of members
of the Joint Committee;

that the Committce shall make
a report to this House by hte first
day of the second week of the
next session;

that in other respects the
Rules of Procedure of this House
relating to Parliamentary Com-
mittees shall apply with such
variations and modifications as
the Speaker may make; and

that this House recommends
to Rajya Sabha that Rajya
Sabha do join the said Joint
Committee snd communicate to
this House the names of 18
members to be appointed by
Rajya Sabha to the Joint Com-
mittee ™

The motion was adopted,

Shri Hari Vishno Eamath (Hoshan-
gabad): On a clarification. May we
know what was the reasom for the
addition of twy Members? Not that
we do not welcome the addition, we
might have some more Members not
merely two.
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Mr. Deputy-Speaker:
moved and accepted.
Shri Harl Vishnu Kamath: But the

reasons from the Government side
have not been given.

It has been

13.30 hrs.

DEMANS*
GRANTS

Mr.
moved:

FOR SUPPLEMENTARY
(KERALA) 1965-86

Deputy-Speaker: Motion

Demanp No. XIII—Porice

That a Supplementary sum
not exceeding Rs. 100 be granted
to the President out of the Con-
solidated Fund of the State of
Kerala to defray the charger
which will come in course of
payment during the year ending
the 31st day of March 1966, in
respect of “Police”

DEmaND No, XXV—ANmwaL Hossan-
DARY

Mr. Depuly-Speaker: Motion moved:

That a Supplementary sum
not exceeding Ras. 54,000 be
granted to the Presideni out of
the Consolidated Fund of the
State of Kerala to defray the
charges which will come in
course of payment during the
year ending the 31st day of
March, 1088, in respect of “Ani-
mal Husbandry.”

Demanp No. XXVII—INpusTaizs

Mr. Deputy-Spoaker:
moved:

Moticn

That a Supplementary sum not
exceeding Rs, 1,00,000 be granted
to the President out of the Con-
solidated Fund of the State of
Kerala to defray the charges
which will come in course of
payments during the year ending
the 31st day of March, 1966, in
respect of “Industries”.

*Moved with the r d

hndmr—"' t
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Demano No. XLVII—Carprrar OutrAy oot exceeding Rs, 100 in respect

on PusLic Works of ‘Police’ be reduced by Re. 1.”

Mr. Deputy-Speaker: Motion [Coercion by police in Defence
moved: Fund collections (5)].

That & Supplementary sum not (ii) “That the demand for a

exceeding Rs. 1,30,200 be granted supplementary grant of a sum

to the President out of the Con- not exceeding Rs, 100 in respect

solidated Fund of the State of of ‘Police’ be reduced by Re, 1."

Kerala to defray the charges
which will come in course of
payment during the year end-

[Interference by police in trade
union disputes against the

ing the 31st day of March, interesty of workers(8)]
1966, 1n respect of "Eupltal out~ (ii) ‘That the demand for a
lay on Public Works, supplementary grant of a sum

Shri Yashpal Singh (Kairana): I ~ 0ot exceeding Rs. 100 in respect
“beg to move: of ‘Police’ be reduced by Re. 1"
(1) “That the demang for a [Unsatisfactory treatment meted out
supplementary grant of a sum to policemen of lower ranks in the
not exceeding Rs. 100 in respect recent Pay Commission
of Police’ be reduced by Re. 1" recommendations(7) ]

. (iv) “That thc demand for a
(Highhandedness of the Police to- supplementary grant of a sum

wards the publie (1)] not exceeding Rs. 100 in respect

(i) “That the demand for a of ‘Police be reduced by Re. 1.
xfpie,:::;fg Rf':; y :u;';’:: [Failure of police to bring to book
of ‘Police’ be reduced by Re. 1" real  offenders i o and

[Failure of the police to check the (v) “That the demand for =

circulation of anti-Indian litera-
ture(2)]

(iii) “That the demand for a
supplementary grant of a sum
not exceeding Rs, 100 in respect
ot ‘Police’ be reduced by Re. 1"

(Failure ot the police to round up
political leaders for their anti-
national statements(3)]

Shri Muhammad Ismail (Majeri):
1 beg to move:

“That the demand for a
supplementary grant of a sum
not exceeding Rs, 100 in respect
of ‘Police’ be reduced by Re. 1"

[Nerd of re'casing certain persons

detajined under D.IR, (4)]

Shrli Warior (Trichur): I beg to
move:

(1) “That the demand for &
supplementary grant of e sum

supplementary grant of a sum
not exceeding Rs. 100 in respect
of ‘Police’ be reduced by Re. 1.”

[Need to provide sufficient number
of living quarters to police
constables (9)]

Shri Muhammad Ismail: I beg to

move:

“That the demand for a
supplementary grant of a sum
not exceeding Rs, 1,00,000 in
respect of ‘Industries’ be reduced
by Rs. 100."

[Failure to exploit vigorously the
mineral resources of Kerala (10)]

Shri Warlor: I beg to move:

“That the demand for a
supplementary grant of a sum
not exceeding Rs 1,00,000 in
respect of TIndustries’ be reduced
by Rs. 100"
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[Need to expand research in  the
utilization of minerals and other
natural resources in Kerala (12)].

Mr. Deputy Speaker:  These De-
mandg ang Cut motions are now be-

fore the House.

Shri Warlor: I shall make only a
few observations on the Supple-
meniary Demands for Granty for
Kerala

The State of Kerala, as you know,
bhag again been put under the rule
of the Governor, rather the Presl-
dent, and conditions are not at all
improving even under the Gover-
nor'y rule, For instance, we had to-
day a question on the power cut in
Kerala. It has affected the life of
the people to such an extent that
many of the industries are on the
verge of closing. First they declar-
ed it would be only 25 but now the
cut is going to be 50 per cent.

All this time we were getting
power f{rom Madras Stale at a cost
of 9§ paise, bul we werc actually
committed to supply the power to
the existing industries there at 2 paise
the balance of 7 paise was being
given as subsidy to them, and the
State treasury had been meeting this
difference. Now, what has happened
ig thay we do mnot get power from
Madras State. The present contract
for the supply of power, it seems, is

with the State of Mysore, and My-"

gore is charging 11 paise, that ig 2
paise more, How Kerala is going to
meet this additional subsidy I do not
know. It will be a huge loss. But
even with the supply of power from
Mpysore, it will not be sufficieni to
meet the demands of Kerala indus-
tries. They may be advancing some
technical reasons, I do not know,
but we have to find 2 paise more for
each kilowatt unit. This is the
poaition.

We had asked for a thermal plant
We had been asking for it for the
last 8o many years, because we
know the vagaries of the monsoon

on whjn“depend the entire power
supply in the State.

Shri Hari Vishnu Eamath
(Hoshangabad): On a point bof
order. .I am sure you will agree that
when the affairs of helpless Kerala,
which has no legislature of itg owm,
are being discussed in this House,
there should be quorum

Mr. Deputy-Speaker: The bell is
being rung....Now thers is quorum.

Shri Warlor: 1 was just saying
that the position of power in the
State hag come to a very bad situa-
tion. We want to know from the
Central Government whether at least
this 2 paise now charged extra or
overcharged by Mysore State in
respect of power supply to Kerals
will be provided by he Central Gov-
ernment, whether aid will come to
the State of Kerala at least for re-
imbursing this extra expenditure of
2 paise.

We wani also to know what posi-
tion the State Government is even
now toking about the thermal
plant. This has come alwayy &s a
very knotty question. The Central
Government is putting in some
technical commitee or other. I do
not know whether the technical
committee is actually going to the
spot and investigating the whole
affair. They sit somewhere else and
they decide even by post. I do not
think they even consult &mong
themselves. Perhaps signatures are
hag by post, and then they decide
that Kerala has no necessity. I am
given to understand that Kerala can
have sufficient supplies from Madras
but Madras State Is at the mercy of
Andhra, and Andhra is at the mercy
of Mysore. So, what are these tech-
nical experts and what sort of ex-
pertise are they glving?

Again, the ofl refinery is coming.
There was a report in the Statesman
of Delhi that the oil refinery’s ex-
pansion scheme was stalled by the
Central Government. Why? Because
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the Ceniral Government now thinks
that the oil refinery should produce
or refine only so much as is neces-
sary for the Kerala coast or some-
where nearabout in Madras State,
that it must noi come in the way of
a package deal which is going to be
entered intg as far ag the Madras
- refinery is concerned We are not
jealous of the Madras refinery  or
Madras having even more refineries,
but why is the Government taking
such a deecision by which the Gov-
or t itsclf d to lose 50
much? If the expansion scheme
already theve .is sanction now, it
will be much more cheap for the
Government.  After some time, if the
demund grows and the  expansion
schemp is taken up, the cost will be
going higher and higher. Instead of
that, a timely decision to take it up
now will save so many crores for
the Government itself, and the re-
finery will be in full stream, But
the Government is taking some de-
cision otherwise. I do mnot know
who ig at the back of all these
things. The unhappy State of Kera-
la s there, unhappy in the sense
that it is not having that political
stability which the ruling party in
India wants....

Shri Ravindra Varma
la)):

Shri Warlor: You osk the Deputy-
Spenker.

‘When the Government of India is
taking over charge of the State,
the Government of India is respon-
gible to see that at least those things
which had been already decided
upon are not stalled, Here, it the
refinery iz expanded now itself, T am
quite sure that this reflnery can
supply enough of fuel cil to have
a thermal plant at Cochin. T am quite
sure of that. But there are certain
people behind, 1 do not know who
they are, who decide thig slttif\l
here in their ivory towers or air-
conditionad Tooms, whatever it be,
that they can ask Madras, They do

(Thiruvel-
Don't you want stability?

NOVEMBER 25 1965 D.5.G. (Kerala)

3808

not know what is happening in
Kerala, not only in Kerala but also
in Madras,

Shri Hari Vishnu Kamath: What
about the parliamentary committee?
They did not go into it?  Sleeping,
not active enough?

Shri Warlor: Not sleeping. People
are sleeping or the parliamentary
commijttee.

When we consider all these ques-

tions, we find that even that com-
mitte wag not even consulted when
this extension of President's rule
was moved here,

Shrl Hari Vishmu Eamath. That
is outrageous, atrocious.

Shri Warior: About these Sup-

plementary Demands particularly, I
want to stress only a few points,

The first point 1 want to know is
about the failure to exploit vigorously
he mineral resources of Kerala
Public money should not be squan-
dered like this. Although it is a
charged item, I cannot bui refer to
it. 1 did not move that cut motion,
but it is interesting reading here.
In respect of demand No. 27, there
is a footnote. The contractor who
was supplying raw sand in 1056-57
to the Travancore Mineral Concerns,
which was a fully government
owned undertaking, filed a suit in
the distriet court, Quilon. When
there ig enough quorum, why should
Mr. Kamath indulge in such conver-
salion disturbing me?... . (Interrup-
tions.)

Shri Hari Vishnn EKamath: No no;
1 am listening to you,

Shri Warlor: 1 want him to give
particular attentlon to this because
he is very much interested in Kerala.
The suit was for breach of contract
as the povernment had prohibited
collection of raw sand from the
cremation ground in Panwana village
which site was also included in the
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contract as gn area for collecting raw
sand. The prohibition against collec-
tlon of raw sand was issued on senti-
mental objections. The contention of
the contractor was that the crema-
tion ground was very near to the
factory, that it was rich in mineral
sand and that becauge of thls order,
he had to collect raw sand from more
distant places to ensure continuous
supply to the concern resulting in
heavy lusses to him. The court pas-
ded a decree for about three lakhs.
Now, is the cremation ground 5 new
thing? What did the government do
primarily, to assess from where the
sands should be taken? What did
the government do? All of a sudden
the cremation ground will not crop
up in gome place, Government ought
to have known the sentiments of the

people. Without looking to that they
simply come here; it is a charged
account; we could not vote.

They are to give Rs. 3 lakhs. How
are we to deal with such things?
1 do not know. All these supplemen-
tary demands for grants are court
decrees. Governmeat must know
these things previously. Anvway,
why are these parties not called for
some compromise at least and some
sort of @ eompromise arrived at? How
many thousands of rupees are piven
as cnurt fee alone? Court exprnscs
arg decregd against the government.
At the same time the whnir question
of the mineral wealth, mineral sands,
wealth  contained in  the mineral

sands, we do noy knoyw whe-e it
stands. It is completely neglected
and overlooked. T will give wou

instance. A commitiee of investiga-
tion went to Kerala as it went to all
the other States to see whether there
cruld be a seientifie rescarch labo-
ratory there. ‘The commitiee was
approached by many eminent per-
sons and many eminent chemis's,
phvsicists,  seience nprofessors and
research  workers Thev all de-
manded uni‘orm!v that Kerala musg
have a scientific laboratery  whirh
will cater to the needs of the mineral
wealth of Kerala, but this com-
mittee of people who go from here

rather than from there decided that
the best-suited laboratory is a botani-
cal laboratory for Kerala. That is
the concern shown to the mineral
wealth of the State. 1 and Dr. K. L.
Rao who jg now in charge of the Irri-
gation and Power Ministry, had gone
to the atomic laboratory In Bombay
where Dr. Rao explained to me what
wealth is contalneg in this mineral
sand. He explained to me all the
details along with the scientists and
techniclans gnd I was amazed that
75—80 per cent of sand from il.at
belt was taken by foreign countries
so that we are lefy with sand and no
minerals. I should likg to know, in
this atomic age when atomic substan-
ces are available jn this country, why
not we develop or at least take some
measures (o develop these things.
So many people are now very much
interested or enthusiastic about ato-
mic explosions in this country. Let
us first explore our mineral resourc=
es here and exploit them and see
what their potentialitics are. There-
by while our State will galn, the
whole of our national Interests will
also be served. That is not dome. 1
do not want te go into it more elabo-
rately; therg is nn necessity for it
Everybody knows, the Finance Minis-
ter knows it more than 1; he knows
all these subjects pretly well berause
he has at least [ndirect ebnnections
with all these minerals.

Mr. Deputy-Speaker: Will the hon.
Member resume hig reat for @ minnte?
1 wan! to know how many people
want to partiripate—three or four?
Tha time allotted is ong hour.

8hri Hari Vishnu Kamath: It should
be extended by one hour; it is in
your discretion; you can extend it

8hri Ravindra Varma: After sll
Sir. thare is nn Assembly in Kerala;
we have to deal with these mnaiters
here.

Mr. Daputy-Speaker: All right; the
time is extended by ome hour more.
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Shri Hari Vishnu Eamath: 1 sup-
port the demand made by Mr. Verma,
it should be extended to three hours.

Shri A. V. Raghavan (Badagara):
The Banaras Hindy University Bill
has been postponed; that time could
be given to Kerala.

6Shrl Warlor: I come to the demands
under the heading Police; 1 will refer
to it in gemeral. Recently there was
a dispute in one of our high ranges
eonnected with the Sabarigiri project.
Coming from the south, you know,
Sir, that Sabarigiri is also g holy place
in the South, We have a hydel pro-
ject there and the contractors are the
Hindustan Construction Company.
The workers are taken; they agree
upon certain conditions to satisfy the
workers demands. It was a tripartite
agreement in which government had
also g hand and the total amount in-
volved, 1 am told, comes to about Rs.
8 lakhs. It is because the workers
are to work in the high ranges and
there are perils and difficulties, Now
this company wants to cut off this,
without paying a single person. That
is the position. There are about 2500
workers involved, When the dispute
came the government was very alert
to impose a restriction on outsiders
going there; the area was declared a
protected ares under the DIR. DIR
never goes Against any other party
but only against the communists.

Shri Harli Vishnu Kamath: PSP
people were also arrested,

The Deputy Minister in the Minis-
try of Home Affairs (Shri L. N.

Mishra): A number of profiteers had
been arrested.
Shrl Warior: Other party people

are arrested for many other purpos-
es, but not for the purpose of, for the
cause of the people.

Shri Radhelal Vyas (Ujjain): Even
congressmen were arrested.

Shri Warlor: . For doing
something mischievous. They arp not
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arrested properly, in proper numbers.
Only communists have stood by the
interests of the people and they fight
for the pepoles interests and for that
they are arrested . . (Interrup-
tions).

Shri Hari Vishou Eamath: They
are arrested for their extra-territo-
rial activities.

Shri Warlor: But their extra-terri-
torial activities are in other interests;
not in the interests of India! They
are extra-territorial getivities jn the
interests of their old masters, which
we are not.

Shri Hari Vishnu Kamath: Who are
the old masters? During the war,
they supported the old masters.

Shri Warbor: He knows them bet-
ter than | because 1 have not taken
any money from the old or the new
masters,

Shri Hari Vishnoe Kamath: They
called Mahatma Gandhi ang Nelaji
traitors and quishings. We know the
traitorous ang treacherous part they
played during the war,  (Interrup-
tion).

Mr. Deputy-Speaker: Order, order.

Shri Warior: We also know the
traitors in this country who are now
purchasing every interest of the
State at the doors of their old mas-
ters. Let us not contest on that
point. We know who are playing it
and what the people arp thinking
about them, and to that extent, they
are reduced now in the political eyes,
political fleld, of our country. Every-
body knows all those things.

Shri Aari Vishnu Eamath:
yes everybody knows.

Yes,

Shri Warlor: Let us not quarrel. I
have never quarrelleq with them, and
I have a certain arena outside also,
where I can do that.
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Shri Hari Vishno Kamath: Your
arna! Go to Russia and China.
(Interruptiom).

8hri Wardor: If they want to do
that, they will do that. But we will
not indulge in that sort of game.
(Interruption). We have an arena
outside. Everybody goesz to Russia
and China: even Mr. Kamath and his
friends also, and they are subsisting
upon it. It Is a shame on their part
to say that we go to Russia and
China. They are going 1o Russia
every now and then and every week
to get something to eat and some-
thing to subsist wupon. (Interrup-
Hon).

Mr. Deputy-Speaker: Order, order.

8Shrl Warlor: It is shameless; their
saying all this. Now, about the
Sabarigiri project unfortunate Sabari-
giri project. As far as hydel projects
are concerned, we are unfortunate in
that respect. In  this project, the
workers sre denied whatever s
agreed upon by the Hindustan Cons-
truction Company which is a mono-
poly concern; it is a big all-India
concern, and now, they want to get
off without paying a single ple, and
the Government comes to their help.
The Government has reduced iteself
to a police state where it is a concern
of the big business. Where it is &
question between you and I, they are
very much balanced; they might be
impartial; but when it is a question
of helpless workers, thousands of
them fighting against all elements,
against odds in the High Ranges, to
construct this dam, they are victi-
mised now, and our people are also
arrested for going and enquiring into
the matter, not interfering. hould
not the Government stand on behalf
of the workers and see that whatever
pledges or contractual obligations they
had given or entered into are mnot
violated? Instead, the workers are
harassed, and now, as in many other
projects where the contractors are
taking up the contracts and victimis-
ing the workers, it is going to hap-

pen here also. I want that the Gov-
ernment should take immediate steps
to stop this sort of irregularity gnd
see that at least the contracts, which
they also claim as very holy and
satisfactory, arg honoured in time and
that the police is barred from taking
such partial attitude on behalf of the
contractors.

Shri Muhammad Ismall: Mr.
Deputy-Speaker, Sir, when a similar
demand for Kerala come before the
House, sometime ago, I had occasion
to draw the attention of the House,
the pointed attention of the House,
to the fact that too many of the
demands arose as a result of court
action against Government's estimates
of certain claims and certain pro-
perties, Now, the same feature of the
previous demands has been repecated
with reference to these budget
demands also. Out of eight demands
that are placed before the House, five
are the direct Tesult of the defeat
which the Government hns suffered
at the hands of the court as a result
of the litigation brought about by the
aggrieved people against the Govern-
ment decisions, decisions regarding
compensation for the land acquired by
the Government and decisions with
regard to the emounts due to contrac-
tors, ete.

In this matler, I know very many
people in 'my own State of Kerah
have got an appetite for litigation,
but the Government also seem to be
very representative of this characte-
ristics and they encourage such litipa-
tion. They do not take care when
they do a certain thing and when
they acquire a gertain land and when
they estimate a certain thing. They
do not do it on some just principle;
they do it in a haphazard way, and
when there are disputes they simply
ask the people to go the court of law,
That seems io be the order of the
day; they do not sit with the people
concerned and settle the matter with
them. This kind of procedure
entails huge logs for the Government,
loss of money, loss of time and Joss
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of energy, not only fo the Govern-
ment but to the courts and to the
people, who go to the courts for
justice, This is the practice they have
adopted.

In certain cases, the police have
been highhanded. In a public health
matter, where a food-poisoning ques-
tion came up, the police went to a
tea-shop and simply seized the stock
of nearly 8,000 1bs of tea and threw
it somewhere. Instead, they should
liave taken a sample for analysis and
asked them not to deal with the stock
for a few days until they knew the
result of the analysis which they
might make in respect of the sample
which they took from them. They
do not adopt any such measures which
ware known in our country and also in
other parts of the country, On the
other hand, they simply go and take
hold of the whole stock, close the
shop and close the business and put
the owner to a lot of trouble and loss.
Finally, the party has no other re-
course except going lo the court; he
goes 1o a court of law and a huge
amount j5 decreed against the Gov-
ermment.

My hon. friend Shri Warior cited a
ca=ze of a contractor also being dealt
within the same manner; they ought
to have known the nature of the land
which they were letting out to the
eontractor for exploiting the mineral
sands there, but they did not do any-
thing of thnt sort. The cremation
ground toncerned had not eome jnto
being only at that time.

! PN T WHYAW : FEIF W
ELsEE i
14 hrs, |
Mr. Deputy-Speaker: The bell is

being rung—Now there is quorum. He
may continue,

Shri Muhammagd Ismall: T was say-
ing that that cremation ground which
has been the subject-matter of a suit
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between the Kerala Government and
the contractor did not come into being
just after the contract was given. The
government ought to have known the
sentiments of the people, It was not
a forelgn goverrment, but ome pro-
fessing to be the people's own govern-
ment. They did not take care to see
whether they were doing the pight
thing. They simply shoved on some
‘pleces of land and booked the con-
tract. Later on the trouble came, as a
result of which the government had
to pay Rs. 3'48 lakhs as damages to
the contractor. There are similar
cases of this nature—nine in number.
I do not know how in this demand
the number is only eight. In all these
cases, government was not able #o
establish that they have done the
right thing. In every case, they have
been discomfited and proved wrong.
It has been proved before a court of
law that they have done the wrong
thing. In this way, they are putting
the people to a lot of loss.

The previous spzaker dealt with
the paucity of electricity for the in-
dustries. Here again, the case of
Kerala is very pitiable. Madras State
is supplying power to industries in
that State at 2 paive per unit. But
Kerala was compelled to pay 9§ paise,
i.e. more than 4 times. By another
Siate, they are asked Lo pay 11 paise.
What is the electricity potential in
Kernla? The recent techno-cconomic
survey nf Kerala has nointed out that
there are 44 perennial rivers in Kerala
whnse waters are going into the sea
unutiiised. They must be utilised not
only for the benefit of Kerala, but of
the who!e country. Kerala would not
require all the electricity that may be
generated from the 44 rivers. The
electri~ity generated can be transmit-
ted Lo other States which are in great
need of power. It will be a very pro-
fitable proposition. This has been
puinted out to the authorities, but
nothing has been done so far. There
is & master plan put up before the
Centre by the Kerala Government it-
self, which comprises this plaa also.
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I do not know what attention the
Centve has paid to this important mat-
ter concerning the economy of Kerala.
In the midst of plenty of potentiality
of power, Kerala has to be starved not
only of food, but of electricity also,
Her industries have to languish on
account of the indifference of the
Centre as well as the State Govern-
ment. It is a case of “water, water
everywhere, but not a drop to drink".
Kerala can support the other States
also if only her resources are exploit-
ed properly.

I come to the question of arrests.
In Kerala, the authorities are indiffer-
ent to this matter also, as in other
matters, which I have complained
about. They know that the Muslim
League has given its fullest support
to the war efforts and is at the back
of the government in every step it
took and is taking in defence of the
honour and integrity of the country.
The Muslim League has made it
known that it is actively co-operating
with the government in the matter of
defence and war efforts. Yet, their
very workers arc being arrested by
the police. For what reason? Appa-
rently for no reason. If anybody is
arrested for anti-national activities, if
there is strong suspicion about any
person, I am prepared to help the
police for neutralising such persons,
particularly at such a time like this
but innocent men have been arrested.
For example there was a civi] suit be-
tween two Moplas. One of them for
the purpose of discomfiting the other
man, goes to the police and tells them
that the other man is acting anti-
nationally. At once he is arrested
without any proof or evidence, under
the D.ILR. In another case, a non-
Muslim goes and reports against a
man. When the matter goes before
the magistrate, the informant is ab-
sconding; he is not to be seen. The
magistrate releases him on bail. But
the very next morning, he is arrest-
ed by the police under D.I.R. Then,
in a case of corruption against a gov-
ernment servani—a rationing inspec-
tor—some peopie were witnesses in
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favour of the State prosecution. All
of them were arrested and still they
are down. There are similar cases in
Bombay, Madras, Andhra and Mysore.
The Home Minister said he was ask-
ing the States to review such cases.
It is more than two weeks since the
report appeared in the Press, but
nothing has been done so far. Such
arrests in the midst of war efforts,
emotional upsurge and patriotism in
the eountry are causing uneasiness in
the minds of the people. It is not
good for the atmosphere of confidence
which has to be created.

Sir, the President’s Rule in Kerala
was extended for another six months
on the plea of emergency. Then the
people understood that they should
not press for election at that time be-
cause of the emergency. But the Gov-
ernor's report, or whatever report it
was, said that the Congress had em-
phasised the impossibility or incap-
ability of the Congress to get a majo-
rity at that time and therefore the
elections were being postponed. This
is unfailr. What I find is, Congress
leaders go to Kerala and other places
saying that there is now a possibility
of the Congress getting accretion of
sirength to its party and therefore ,
the elections might be held even be-
fore 1867. This is their strange atti-
tude to the emergency and to the peo-
ple. Responsible Congress leaders go
about saying that the elections might
now be held even before the »six
months are over, even before April,
because they think that they can now
get the strength and the Kerala Libe-
ral Congress may be somehow brought
in to support the Congress. That is
the spirit with which they are work-
ing during the time of emergency,
and do not mind creating all sorts of
controversies, creating discontentment
and emotional diversions among the
people, when there ought to be one-
ness of emotional feeling and unity in
the country. This is what the Con-
gress Party itself is doing in Kerala
It is not fair. If you do it for the
sake of emergency, you must wait
until the emergency is over or easier
times come.
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Shri U. M. Trivedl (Mandsaur): Mr.
Deputy-Speaker, Sir, on the face of
it, it would look incongruous because
I do not come from Kerala, but I take
this opportunity to speak because 1
am a member of the Parliamentary
Consultative Committee for Kerala.
I had the opportunity of wisiting
Kerala very recently, and 1 have felt
that the administration in Kerala is
very loose.

8hri Bhinkre (Marmagoa):
than what it is in Delhi?

Looser

Bhri U. M. Trivedi: I say it in this
sense that the officers are not having
a taste even of the democratic set-up
which is obtaining in the country.
The officers have all along felt that
from the time the new constitution
has come intg force they are the sup-
reme persons and it iz their word
which must be carried; in other words,
they have not cared for the sentiments
of the public at Jarge nor for the sen-
timents of the elected representatives
from Kerala. It is this which has
been the bane of this small State of
Kerala. My sympathies go with the
people of Kerala, that Kerala has been
deprived of the fruits of democracy
due to circumstances over which pro-
bably they had no control.

Ome example of this [ find in De-
mand No. XX which you will find on
page 3 of this book. Here is an ex-
ample of the high-handed attitude on
the part of the officials. It is said
here:

“In June 1958, the entire stock
of tea in a shop at Alleppey was
selzed in connection with a sus-
pected case of food poisoning. The
owner of the ahop flled a suit in
the Sub-Court, Alleppey, for
damages as well as for loss of
profits and injury to his trade on
account of the seizure of tea by
Goverument. The Government
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contended that the seizure was
made in good faith under the pro-
visions of the Criminal Procedure
Code and Ordinance 4 of 1058."

On the face of it, it appears that the
whole of the tea weighing more than
7000 lbs. could not have been seized,
and yet it was secized because the offl-
cer felt, whoever he was, that he was
immune from any consequence that
might follow. By doing that, indir-
ectly, he has caused a very serious loss
to the Government.

<t gev W weAw g
WEEE, U SEEET W A § ) 4g
¥ i N aw g 7t = & A
A R E T osE A FW A

Mr. Deputy-Speaker: The hon.
Member may resume his seat. Quorum
has been challenged. The Bell is
being rung.

There is quorum now. Shri Trivedi
may continue his speech.

Shri Mubammad Ismail: Sir, the
time taken for getting a quorum
should be put to the account of the
hon. Member who has called a quorum.

Shri U. M, Trivedl: He has a right
to do that.

I was pointing out, Sir, that this
officer acted in a high-handed way.
There are so many other examples,
where without any thought of the
people or to the position that is ob-
taining in our country or to the pro-
per conception of the democratic set-
up, these officers have acted in a high-
handed way.

There is another example in Demand
No. XXII where the Land Acquisition
Officer awarded compensation at the
rate of Rs 2700 per acre, the land
owner contested it and Rs. 16,000 extra
was awarded. At whose cost was this
litigation carried out, apart from the
amount involved of Rs. 25000 or
Rs. 16,000 which was u!timately paid
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and the terrible strain upon the offi-
cers themselves, upon the courts and
upon the persons directly affected by
it? This attitude, | have found, is
generally obtaining in Kerala. The
officers pay no attention whatspever
Lo the demand of the public at large.
It is this attitude which must change
in Kerala. The officers of Kerala
must realise that they are working for
a demoecracy.

Bhri Shinkre:
elsewhere also.

Shri U M. Trivedi: Elsewhere
things have improved.

Shri Shinkre: Nowhere they have
improved.

Why Kerala alone,

Shrl U. M. Trivedl: If they have
not improved in Goa, I am sorry. But
the point is that at least in other
places it has improved and it is slow=
ly improving. No doubt, Shri Shinkre
is right, there are still officers who
think they are in very high posts, they
are superior officers, superior to the
Members of Parliament. On one oc-
casion one small officer did tell me
that I should address him as “Sir".
Such people are there, but they are
few and far between. This is
not the case with the general
set.up of the officers in the country,
who are well studied and who realise
that in this democracy the elected re-
presentatives of the people are people
to be reckoned with. But, unfortu-
nately, in Kerala on account of the
instability of the Government this
condition has prevailed. 1 will, there-
fore, say that as long as the Presi-
dent's rule continues an effort must be
made by the Union Government to
see that the officers inculcate an idea
of serving the public and treating
themselves as public servants and not
as some sort of masiers over the pub-
lic. If even that is achieved I think
we would have gone a long way In
rendering service to Kerala. While
as a constitutional lawyer 1 would
never like the {dea of Kerala being
deprived of the benefits of its own
government by its own people in the

same manner “u‘her States are en-
joying, still when thinga have gone
bad and things have to be handlad by
the United Government, it must also
see to it that the officers change their
outlook against the people whom they
rule. They must become subservient
to the desire of the people at large
and should not try to boss over them
as in the days of British rule. With
these remarks, I support the demands
for grants.

Shri A, V. Raghavan: Mr, Deputy-
Speaker, Sir, ] want to say a few
words on the Demands for Grants that
have come for approval by this House.
It is very unfortunate that Kerala
has no Legislative Assembly and it
has been under President's rule for
more than one year.

One of the supplementary demands
relates to the satisfaction of a court
decrec arising out of certain acts of
omission and commission on the part
of Government officers in Kerala.

We find that Demand No. 22 relates
to payment of compensation awarded
by the court to a land owner who was
not satisfied with the award made by
the Land Acquisition Collector. Know.
ing as I do the land acquisition pro-
ceedings in Kerala, I want to bring to
the notice of the House the fact that
no opportunity ie given to the land
owners to flle objections regarding
valuation made by the Land Acquisi-
tlon Collector. Not even a hearing Is
given to the parties; so much so that
the Land Acquisition Collectors do
not give an opportunity to the land-
owners to flle objection regarding the
valuation. What really happens s
that & notice is given to the land
owner that his land is acquired for
certain public purposes. Thereafter,
he is asked to file abjection regarding
the acquisition proceedings and for
months and months he does not know
what is happening In the Collector’s
office regarding the land acquisitien
proceedings. If an opportunity 1s
given to the landowners to file objec-
tion regarding compensation, many
cases now going to court can be avoid-
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ed. Therefore, I suggest that in all
such cases the officers must be asked
to give a copy of the evaluation state-
ment to the parties concerned before
the award is made.

St gUR W WOATT . IS
AT, T F oy Ay "

Mr. Deputy-Speaker: As there is
no quorum, the hon. Member might
resume his seat . . . Now there is
quorum. He might continue his
speech.

Shri A V. Raghavan: The award
does not give any description regard-
ing the mode or manner in which the
amount is arrived at. The award
contains only one sentence. 1t con-
tains the survey number of the land,
the extent of the land, the total
amount of compensation and the name
of the party. That is all. So, the
parties to the action do not know what
method has been adopted in arriving
at the amount of compensation. There-
tore, 1 suggest that in such proceedings
before an award is passed by the
Land Acquisition Collector the parties
must be given a copy of the evalua-
tion statement and the manner in
which the amount has been arrived at
and the amount to which a party is
entitled. If that is done many of the
cases that are now coming before the
court can be avoided. My owpn per-
sonal feeling is that justice has been
denied to the parties in land acquisi-
tion procecdings.

Another point is regarding the agri-
cultural levy that is in operation in
Kerala today. The assessment is made
by arbitrary methods and the agricul-
turists are put to a lot of hardship. I
am told by many peasants that the
maode adopted by the officers concern-
ed in collecting levy of paddy is very,
very arbitrary. So, some method has
to be found out to arrive at the correct
assessment of yield from each land
and the levy should be made only on
the basis of correct assessment. There-
fore, 1 request the Government to lay
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down some rules to assess the yield of
paddy.

In Kerala today we are faced with
the problem of acute shortage of
power. I find from today's papers that
the Chairman of the Electricity Board,
Kerala, proposes to introduce a 50 per
cent cut in the supply of power to all
industries in Kerala. This is going
to cause a lot of difficulties to the peo-
ple of Kerala. We are also told that
the proposed thermal station is not
going to come because the officers who
were asked to find out the feasibility
of setting up a thermal station have
come to the conclusion that Kerala
does not need a thermal station. We
find that the Governor of Kerala is not
satisfied with the decision taken by the
Technical Committee and that he will
press for a thermal plant in Kerala.
We are glad that the Governor is pur-
suing the matter. At a time when
there is acute shortage of power, there
is no kerosene in Kerala. Under the
Kerala Kerosene Control Order a
non-electrified house is given 3 litres
and electrified house 1 litre of kero-
sene per month. That is very meagre.
Government should take steps to see
that the quantity is at least doubled.

Kerala has been neglected in the
past. We find that the Finance Min-
istry is standing in the way of ap-
proving projects. In the case of al-
most all the projects that have been
proposed by the Government of Kerala
we are told that the Finance Ministry
has not approved them. So, I would
request the Finance Minister to show
a little more sympathy towards Kerala
instead of concerning himself only
with the State of Madras from which
he comes. With these words, I sup-
port the Demands for Grants,

Shri Ravindra Varma: Mr. Deputy-
Speaker, Sir, 1 rise to support the
Demands that have been put before
the House by the Government. Byt
on this occasion when the second set
of Supplementary Demands are being
presented to the House by the Gov-
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ernment, I feel constrained to make a

few observations about the way the
Supplementary Demands are put be-
fore the House.

Mr. Deputy-Speaker: He may con-
tinue tomorrow. We will take up the
Backward Classes Commission's re-
port.

Dr. L. M. Singhvl (Jodhpur): You
have deprived us the pleasure of hear-
ing &8 good speech.

14.30 hrs,

MOTION RE: REPORT OF BACK-
WARD CLASSES COMMISSION—
contd.

Mr. Deputy-Speaker: The House
will now proceed with the further
consideration of the following motion
moved by Shri Yashpa] Singh on the
3rd October, 1964, namely:—

“That this House takes note of
the Report of the Backward
Classeg Commission (Vols, I—III)
together with the memorandum
explaining the action taken there-
on, laid on the Table of the House
on the 3rd September, 1956."

Shri Kachhavaiya was on his legs.

&t gwm wT wewtw (ATH)
Fureasr wgreg, fredt o & graeg
# At wfawa @ T e WAt
feate & 1956 ¥ & ff | 5w #F
frafer 10 amadr, 1953 W gt oy,
afer fref arfal & e & I
ot fedid fr o 1956 H FHITEH WA
frare wct ar g ¥ 1 o fawdt afrai
aga wim wfagt & 1 gl @ A
0 ¥ fordr w1 wge w8 ay Afen
fa=rz w0 &7 714 ag § e 9 aremy
# fat agload & arhr &

& wqro arad I€ET w1 OF JEET
AT g § 1 I & g ariw

A AT AT Al 6 o g
FEt @ FA BTG AT ardh agrma B
o% are €ars Wi § oag ar i §
¥ & weaT I afw & wgh 97
basida X St nteinifiionds of 8
I A F FAEC AT | T AT
™, wifE sA% W a7 arn T W
AT & | ATl & wewr & fed
ITRT FAET T |

Shri Vasudevan Nair (Ambala-

puzha): Sir, there is no quorum in
the House.

Mr. Deputy-Speaker: The Bell is
being rung—Now there is quorum.
He may continue.

it gww wey wowrw : sfemfeat
w1 TTer M, I wiafedi §) oreTar

AT | AT /R ¥ oy fife, TEe
7% sy faegw nna ko

% a1z & weq qqwW o AE W
vy wige1 g fow & fad awrt aga

¥ worg wgn f fr gw wamer ww 4o
wor wtfgy & e & @R
U%  JEE TWAT SAT § | Rew
wEm & Py o § orgl 9T wAA
@t ot wfeafed fr G G gwwi
w1 gz 7Y figqr man, ow ww TR
w1 wadt w Aoz fegr oo o W
el Ky §12 %< fron wan o o,
INeAw  wgmw, w9 ¥ wqafe i
AN A wEA ® WA Ao sy
Ty g I A feat gl o W qw
TC AT qgATE | IA W gEAw
¥ Aty & s T X ofew
fomy & wwfedt 1 gawd
wgrt )

Iq Avil ¥ g g 3@ & wark af
g & gaw AaA F oz 97 THA
T i
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& agar g § f g femi o
feafi ofadi & e ww frw e
&7 Fate fear amar @1 e 2fed
& w7 1963 ¥ st Awfoai & o’ 37
u few v ¥ waer fewn mr
1 1963 ¥ w3 A1 Awfar awrd
Tt ¥ ot ag 8,632 ff #TEw 1%
W Awfal & ¥ ghadt §1 g
113 Awfat  fadft iz oforfm
anfadt w1 13 et frefi | e
2 57 14,330 AFfardi
% ¥ gfcadl &1 330 ANwfear O mf
o gl sforfor afadi & 31
frmf’ | Al TR E W AW W
amwfoar 620,560 ff 1 A H R
46,366 Amfw ghadt 1 o7
gferfory sfadi & 5,310 Awfar
frmf 1 ¥F g & qEqE Wt 99

TA R AT T wravea 8, fare
I F QT grEr
RATT IIA K smywmwnt § 1 e

Ll I e o G R ]
afwr g # oft e qware
T KT & w1 A1 S adt
Iw atg & At € wndr fow wwT
forrdlt wfgd | o % fag S dan
ot § ag Wt TR % & A
g & amm g fs oqe-eq@
¥ % fau g5 o=@ Aifen @vE
faa & ofewae gfom T
W wed e & 1 9T B
art fod, wser oA w1 ey
w3

LR IE

EPY

244

amiew g F<
FE % fag

134

w A
| g
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A A " R § I A Ik I
w8 ew adl fam sae @

et # gfeae o1 . A g
ag ot #1 §, wA * feu ww A
g wfmsr g o Gfed fr
e &l #1 ga & ool t §, i
3 fefl wnfaqt & fag feaw w6
wm wE fer §, faad Ot )
w oweel fomr2aé @ wx gw
TG I FH AT T a1 gH qEw g
fedt 3o fFar mn g ag & & s
2 fooga fam & o @1 &
wreA @ fdm v {5 g & fw
wred fre ofd ¥ wo e wr
W IR W e @ T afw
& e afr & mmar ofer )7
[ afx 3 fredt wifed & aefe
% fau W s wifgy o WA
afr & ®™ g et frodh wfy &
Wi W g g g |

aifat s feedt  anfeddi €
T AT § | o W AWAT
grfl & 59 ®WG WY WY & ST
wifgr 5 o o wiwmt s §
T W s e AT S R

it @, foat Wit ag @& 8§, fon
@O W W e S e
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amwr g1 gz ard ¥ oard 9
FnT A Wl A o

§ wig§ FraEwa oF
AT T AT E | ATETT et
Afcegn 7 zfwdf ¥1 g swm
fear @1 @ glar @1 I€  wedt
arr gt AfeT  GE oger T R
gfrr wifanr & 8 ot & aTi w§
£ 37 Ay HET aw na §, AT
™ oE 0 Ak g oA agfeed o
gfiwat #1 famar wifgd ag g7 &
F ®mrow 34 w1 G frm oo g
TZ Gt & AT QAT 47 AT o7 AT
O NG TR AAE | AR AW
wz7 #fe gfwa & e ez §
afes mwiwa a wEn fom i fe ag
fasya wrrAgy wa & €@ agE
wAqr 3T AT H AT §, 1w fam
aF A T o agfeas fead
aifed § @ femart &1 & ®g
argal g o aw & wheT frmen anfiga
Fo A7 urh wr oan § o gt aw
m a1 a7 74t A wfzd iR W
OF miedt wdY a9 mar WX 39 &
A& 15 a1 z0 wWIEH W WT T
oA At Sl s $e 3 6 aew
A & A wgE g e am
A gfeaa Aeeg @3 LA H A femd
AT qT MG AGH R g AR
far sYwa WA faar mar g

qw wmftn wwew o faEei @

WA W

off pemww wowrm . A7 A
faxaii 1 d=1 1 %37 w9 99 & Wy
et s vax F o & qwwan
f§ it wroar Tam A AE £
oy Xt ot T W ¥ ATQ 9@
Towr gee S &1 o dewm
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T A qr whg frwd § ww
® A BN WO Lol ST <
g ¥ R Tdt gEm &% § e
T Rt wmr A ¥ @@ qwer
fera 77 & o o7 v §

Mr. Deputy-Speaker: No books need
be laid on the Table, unless wanted Wy
Government,

Bhrl Harl Vishnu Kamath (Hoshan-
gabad): There is no space on the
Table either.

Mr. Deputy-Speaker: Shri Mahadeo
Prasad. Please take ten minutes sach.

e AERW WEW (WECW)
TJIETH WE 12, Favae sy # qrvamy
B A o Iw i faw Tew S e
w frver fignr & swer wmee, de
f afewr & fagr mar &, wonfas,
arffae o Twfifr e
LCUBE ST L L ]
W GE gt & fawiu o ey
®tfaw & wa & foo st W
WAHT T WETAAT§1 | CF WETC &
e T AHT 6T TeAT AT O
% fir x mw gATLY WG wegfr Ay
qreft & ogmt fad whqr A
t

o gww WY woww . TUTEw
TgEa, = el Al &

Mr. Deputy-Speaker: The Bell is
being rung—Now there is quorum. Ha

may continue.

e WY AHETY : AT AT F
ot gty AT W gAr 7 faewa
AT AGT AEA AT | T A
w1 TaT R——rAT Tt dwo
v wfzar & wzr may g—ren
fe & waamarg s T arew ¥
AT TAT --WOTHE ATH TZIATRA A
wER | eIl T # A fa
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[®70 mgTR® waTE]

CTAT & TS KT wewAT Wr Af T

-

m—waws fg At 0

T {FADATTIT T |
QTNTAT GATNE ; T4T TZHOARA 11

faar g2 & &7 a1 *7 w7 AL FT
@t aFfr, fowawe & for oot §
ATATT Y TN AN F1 AT AFAT AT

© aTZ ¥ faar T & Tren A7 WY weAT

afl ® o wwdr 1 feg T W

Cxw & fra # oW geqrend o

‘o gy gfel A wredm awre Wi

wrefg T wr froma g weaT-
gATRl & I FEr 9T | O AT
¥ A1 TN gAeq TRATT, TWT W
ot wder qr ag g4 F A FTAA
a1 T 94 HaT w7 ¥ qwigw a8
wmaEqT  § @ARad 91 | qAAR
g ®1 X qrAw AA § TAET AT A ATA
wx &1 Ar @ g war fem ook
ey fwdt 7 fiedt &7 & wdr WY
wAT W1 wWr ¥ gmaesE &fa
# g fr T ag A w77 1@ § e aarw
F o fadas gqut e § o fis wf-
At O™ F gAq ¥ A a1 Awfgd
IART AT WIAW THAT  TTAT W €A
qT 1 IHA FFT AT R —

At arefee woarraay  fafa:

. Rarkarq qIroRy qd gfersaedg o

‘Wr # Ted e AAmE fe
™ YFR ¥gm @ fr fred A
ytpreeq  fagsr  we gAT w)
Fq o Arar afagi §  fonfar
w741 a1 a1 @y WX feT faaw w1t
frata ot Wt a¥ ag Wt o
ara & wigr o7 A4 a4 hiw wgw ¥
fi3 sma AN oK FT AR W
s7 ¥ fawowa b wg ffer o
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T HIET FHI AS FTAAL AT | UR
wfga fawrea g1 1 FT A7 w1 FET
qr |

Wo A AT 32 T '
AT & A EW AGT WA, w79 AL Sy
INFI BIFFT | wrw F @ R R
ELCIE Jic o

FT rmMF X §I OF T
w1 ST F K 7T A0 gH g Ay
qaTw ¥ ¥ qOAT W7 SEErT awar
zay &1 Aft fuad | Wi gwfad
exita gar ®§0 dfeq sawgr o
EE F wAr fgegema #7 wardT A
l_ﬂ war fw

“fgrgEaTa & SO WIT SHE
Fraatfaat  aga wF FN
Tt & A aF wEgE o,
#IX T F AR K agw ¥
7% grfew @ wWiT S
FERT 7T weT  qrafaa
GULSEE B

Ty ¥ 9T wr o oA
g ATy wafas s E o

ot gew W wowrw ©  IITEOY
wgry, AT sTAeqr FTAE R | @A
* qagfa adt @

JaTerw WERW - W AW Trd
..... wa gl g1 ak § 1w
HTE WA WA AT O 1

Mo WO WA . wrglE
gm % wWr 3w fegfa & €1 ofaedn
gt gwr 1 wfas  afeda W)
TEE WAl & afrerwerew
T ¥ grefaw vIwm At faae
gu f& 1 wrwm % ag wiedsi av @
el Wt ¥ wr T e
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g gk T afs wwe i gt o fafew
ET ¥ g7 TA 67 7w FIA
o ()

ot gfefuey wom @ o9 sz
w®E from A owgfr 1 oo
WO WY wge TR |

Iqreaw Agrew - wrgfa T &
ATy Az ) wfT qW Er . L]
norgfar 2y € & 1 AT AEew woAr
wrq FTE TF

To APHEN IATX : WX IA Gg
wiwmat w5z g a1 fafew mam ¥ 52
TR YT 7T T WY A & T e
a1 fear 1 1921 & g€ AU &
%y gufread=al & o% w1 a9 fafemea
qr gai frar ¥ fie—

"t o f wf v e soert
AN A wrdfmEr € qUAm
= gt &1 g a7uw & s faar
79 & wrfy & wTeIT 9T g7 OF w7
wyToaTl A oTar W oww oft
arfer & e w= T o WY

AT Wt 77 gy fewr ara &
fir xq aug wafe gw & wod 3o &
g fATie 0 T oA €, ag
arfr # w=t Wt AT ot & 7 &
fadzs w0 g g f wieidy wifa
¥ arx g i ¥ fam e oW
ofads wmar 7w yw7 & afeata
Twr gATy Aw & At Iafea gt o
g dw A IAY g i & v
g WA °1 ET & 1 qafen o T
Wt wfy & A guiEard, gfaeqd
e Aty § R g6 @ s wwi
w7 € grfr | afew € wwi w o
o= wrava® & W gafag 29 wady
1953 ® weafr & fawd =t &

Report (M)
arnfas A4r wife®  wfsaeEt
WY FT IN FT wA & AU gwry 2
¥ ufwwm & foewr o um fagea
femr 1 gw foitd & 9= 24 & wwr
mr g—

“fafew mraw 1 vx fade
ary oy ot fr gt Aer o
Awfal & at wifagi &1 wwwe
o1 1 Gt wrfeat o gv @T Qe
¥ s ¥ aqr arfesg ¥ weft
AT |t @ o 3 wdfiwr gz
oo forgr mar | o anfet g4 oYt
ANEATEY §7 T 1 * e fah
& F ¥ & firwr, W o
¥fog? woqe qur wgA | ¥ T
w7 warT @ A o« gafwe § wny
Yt ¥ AR ¥

o wafer oz sfer ff @ fr
gatt afrar & faswe Al & opvae
45 ¥ wqm7 ag wgr m fe feedn
wifagi, frod ot &1 o # qui7
w04 ¥ fam T« favie 3oma WA
arfge 1 @' ot e feai o eoffn
waT HAT wuArgT W o Afady ¥ A
v ¥ gu & o w ¥ agroant
=aeqT wTan & w1 favew fa
% w9 ¥ frdea oA wga § ofr
fe gl qaT & W § AT W
waee ¥rw wifgw ol & vt
q1, 94t T Ter wiiqw at A wvafen
a1 ¥ e g o Fan o anfame
waeqt 8, o arfar &, ey Y
sz grafrra ) WT Ew aw o
ur dw & efte FeadT gurana
s AT T AN AW o fw
wFz & meafan A w7 o § FEe
wfsamggt w1 g7 # & forg 39T0 At
w oY 39 o § ff gw TN @
o Y o W gl v wny ot &
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[are mprEa same]

O OFH F W IO E | AT HEIHAIT F
w47 ® wfwe § 390 7T W W7
fagt ant &1 on |19 T7 &1 FTIeA
# farq wiT a1 7z fafesa § v we
=T w1y g Wi 31F T wvy ¥,
ur fogr sm gwm & fag
fegt w Fdd

wg W & e g a8 Adl A7
®EY ¥TH ¥ ant & gEre & fag
fRarmar & 1 ¥R Aveg R R wio &
WAy FF IZTO AT FEATE |

gigafaw g@a & e w1
qteyt foE & wgr war § f smareqeay
giowdt mye fagdt srfaat ¥ agwt, gai
oY =gAt & @ ¥ AW A avg AW
T 3star & e afd wgww fadg
wik wfg g7 ¥z femr ma &, @z
o wrw At I5T OO @ e gl
o' fag ft wfaar ar o1 i g
¥ o7 gt sqaawl 97 frdT A &

Ay g & arqmfae fawrs
qeiea fow 1959 7 WY SwRTTRT
7 37 P &1 &mdq fegn @ o7
g ¢ fe @fmr wmE, gfom o
fes¥ aqt & o § wiv afags wonger
¥ geafrad 1960 %1 FgE ¥ wgrmar
v ¥ ot *7 wifes qrear &
qarT T gur § |

wEEAT & EHTAMTEA & WIGET
st Tfew qwoff & s e i
% fw qufy orat & qex gF & e
wfr v & fog qiew waw §, marfo
Frferew ¥ ot 9gt Ay 3700 § o oqi
¥ anfat & forg wfe 1 oger agan
yrar &

W A, 1880 F g wam
gfaw o (v ddftr wofwr) &
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feegram £t wET £ Frardr &7 fazna
T gq T fF "qeE & A0 O
s TG a7 GTC & fd faw
¥ w7 dgar & AT § fowre i 2,
% 3¢ & ag gwiayd feqfy & f=
FAAT T AW TE GTA AT FAT & )
wrazt =T T A A% g7 a9
EATA TET {1 HEAT T AT EATHT FT
fafuwar & we ® sfr & sy
AT 9T F T €T IH g i &
fan wawmreai @ gE gwT gAY
Tt ¥ a4 =ar famr

1 fost widaT qFdl & worga &
afroim wgf fass 'l gra IwdEe
wfy w! wfas gz 874 ®1 wq § g797
Tt 7Y freyes w1 3gar

TIHAT qwAT & wegma w1 FHO
aofomrr 3 % @A &1 w0 F
suREIGl ¥ Fewaw AMGEl & FeAan
wmsTw R gae wfanw foaaw
wtfa wgl w e o Freewr 1 g
O wH-FWA AT GHET qARTAT H
frm wrfarat &1 wfrwas F=awore
#r arferat w1 e an e

s« fawt 57 3w v ag &

“atfara admar AT 1fi-
g dww ot fafiaa g g avafas
¢ W aarfaw ®nsq § vt w1
woew fiaga agr g oo @
4T gAtw F wifew ary 97 afa
4T v W ogr T adrd

ot wiafe fred ant « safg
feafr a7 1961 ® FwEAT A WA

[ & ot swrw qen &1 wafir o

wifa #1 3ve g 2. foe fowE awt
¥ afgew & gyer woge ofae @
N qok qreefoe @@ de ogo €
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1831 &I AATTAT F WA WHEUTF
Fagdl ¥ dw0 26 sfawa @t {5
1961 ¥ ag wz &7 20 fawe g
gt YT o A% W A4 & W0 g &
wtReEA! W ow &, qfuew & aws (e
foa arfr &

WYt w=3 #, Tfaaafaa & a13g
qfear <oma =¥ ® dre fra Ao
frad 7 fow & moget w0 amifow
feqfa # afcada w1 qeama wil 1964
Fysifrafea d | InHsmr AT}

“FHAt gy 97 w1 wrfa &
am v F@ # foedt atfaor
a1 At g T 97 fraer f o
gt & wgmr gfz gf o § a1 At
Rezfrgi ¥ gamr A A § "

gofe & s ¥ o9 & gra 92
FrbAT 7 g 5 daad qardy aHm
w1 foqiE 92 ¥ i & g 5 fawre
¥ YT GTHTT H ArgAT FTAT AEAT
fir d%ax wmaw, feed ofa & &
¥ Nraw WY 354 & fAQ, ”RTH & wTqw
qfcrdn v & far o o e
RTeTATT FAToETe § Iuw W o eia
& fag o ®dvA & fewrfort o7
aORe W v ¥ fag v wEm
T |

Mr. Deputy-Speaker: £ hours and 25
minutes remain.

How much time does the Minister
want for his reply?

The Minister of State n the Mimis-
try of Law and Department of Secial
Becurity (Shri Hajarmavis): About 15
to 20 minutes.

Mr. Depuly Speaker: I must also
give some time to Shri Yashpal Singh
to reply. How much time will he re-
quire?

Backward AGRAHAYANA 4, 1887 (.5‘.45?

Classes Comm.
Report (M)
Shri Yashpal Singh (Kairana): 15

minutes.

Mr. Deputy Speaker; I will call the
Minister at 4-25 PM. Shri D. J. Naik.

Shri D. J. Naik: (Panchmahals): Mr.
Deputy-Speaker, Bir, I congratulate
Shri Yashpal Singh for having moved
the motion for the consideration of the
Report of the Backward Classes Com-
mission. I fail to understand why this
Report was shelved for § long years.
Does it imply that the Government is
not so zealous and is not imbued
with fervour to tackle the problems
of the backward classes?

Sir, I know much has been done,
But even then the backward classes
still remain on the lowest rung of our
society. During the last 10 years,
much has been done particularly in the
field of education? In 1951, the literacy
percentage for the whole of India was
166 and now, in 1961, it has risen to
24. At the same time, may I know whe-
ther the benefits of education have
percolated to the backward classes and
particularly to the scheduled castes
and scheduled tribes?

The Commission has given some cri-
teria for general guidance, The first
two criteria are:

(1) Low social position in the tradi-
tional caste hierarchy;

(2) Lack of general educational ad-
vancement among major section or a

caste or community.

1 understand these two criteria.
then the gther two criteria are:

(3) Inadequate or no representation
in Government pervice;

(4) Inadequate representation in the
field of trade, commerce and indus-

try.

I do not understand this. 17 these
people receive higher education, I
think, criteria (3) and (4) are not
usaful. The main factor is to sducate
these people in the best possible way,
to give them higher education and then
to see Chat they receive full represen-

3928
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tation in the services and also in the
field of trade, commerce and industry.

Then, the list prepared by the Back-
ward Classes Commission of the back-
ward classes is a very long one, It con-
sists of about 2,389 castes and com-
munities, and the population of about
911 communities js 11.57 crores, and if
you add about # crores for the schedul-
ed castes and scheduled tribes it will
come to about 21 crores.

The Commission has said that wo-
men are backward. I can understand
about the women of the scheduled
castes and scheduled tribes and about
the women of other backward classes.
They are really backward. But I fail
to understand how the women of ad-
vanced classes. Brahmins and Vaish-
vas pre considered to be backward. 1
belong to a Brahmin caste and my
mother was absolutely illiterate and
even then I could not call her back-
ward. My wife has not gone to school
but she is not backward. She has
trained her children very well and
they are now faring well in the soclety.
So, all the women cannot be classed as
bacward. Even Kaka Kalelkar—I have
greai reverence for him—after the
signing of this Report says this in the
preface:

“This was g rude shock and it
drove me to the conclusion that the
remedies we suggested were worse
than the evil we were out to combat.
This painful realization came to
me almost towards the end of our
labours. I could not stem the cur-
rent of opinion within the Commis-
sion itself and ultimately decided,
though reluctantly, to side with the
majority with whom T had co-ope-
rated throughout In formulating re-
medies on caste basls.”

15 hrs.

That is where the crux of the pro-
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in education or the backwardness in the
economic field. I feel that the social
status of a community or a caste
snould be taken first. 1 know that, 1n
the Hindu society, there is the social
hierarchy and unless that order is
changed, we would not be able to have
d caste-free society. We have pieag-
ed ourselves for a casteless and class-
less society. Are we going towards that
goal? I dp not think that we are going
towards that goal. Still caste remains.
Some of the castes are considered very
low in the social order of our society.
Unless that order is changed, I think
no amount of economic upliftment or
other kind of ameliorative measures
will rid the Hindu society of the caste
system. Today the Banaras Hindu Uni-
versity Amendment Bill was discus-
sed. What does it signify? Have we
been ridden of caste or religion?
Once upon & time—] remember very
well—Panditji asked Gandhiji, “you
say Chaturvarnyam Mayasrishtam.”
That is, Gandhijj always said that there
must be four varnas. So Panditji ask-
ed him how India could have a caste-
less society when he wag always ad-
vocating for four wvarnas. Gandhiji
said that wunless and until stigma
of untouchability js removed from the
Hindu society, there would remain
these castes. Ewven today if the so-
called untouchable or the so-called
harijan wants to have a house in a
locality of Brahmins or Vaishyas, he
would not get a house for rent. Dr.
Ambedkar was a very great barrister
and he was one of the Constitution-
makers of our country. Even he did
not get a house in Baroda. So still that
kind of feeling amung the w-culled
high-class pl

has to be done by the Govemment to
ralse the educational level and the eco-
nomic level of these people. Unless that
is done, the caste system will remain.
Even then, wide propaganda will have
to be carried on by non-official agen-
cies. T would say here that non-offi-
clal les are not so much encour-

blem lies—whether we should ider
caste as the basis of backwardness or
we consider the backwardness on the
social hierarchy or the backwardness

aged In this respect by the Central
Government and the State Govern-
ments. Unless this is done, the caste
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stigma will remain in the Hindu so-
ciety.

Many recommendations have been
accepted in this Memorandum, In the
Memorandum it is said that benefits
of the development under the Second
and Third Five-Year Plans have been
shared by the backward classes people.
How much has been shared by the
btckward classes? See the report of the
Community Development; see the other
reports also. These benefits have not
percolated into the backward classes
to the extent we would desire it. I
know about it; I am a worker in that
field. Therefore, I would urge on the
Government, I would request the Gov-
ernment to see that all thea benefits of
the Third Five-Year Plan—of educa-
tional plan and other plans—reach the
backward classes. Unless this is done,
there is no hope for the backward clas-
seas to come up. We should have a
casteless society. Let the Government
have that ideal befors it and pursue
that with strength, zeal and enthu-
siasm, I feel that it is lacking in the
Central Government. In the State Gov-
ernment also, T feel that that fervour,
that enthusiasm, is lacking. Unless we
work with zeal and enthusiasm, the
backward classes will have no place in
the society.

off oW qeda (THET) IR
TR, TE TR Gt amy § fF
1956 ¥ a7t a% food ot argm
1 foR o7 o wew ¥ i At &
aer k. dAur e & of T wEA W vy
T § wraw avdt § A fad et
qaTT ¥ GRH-AA STAX R IA R
A yxT T AT ¥ R w7
ATl 9T FTIW H 4@\ AW AL AR
e AT & ATHA T |

oI A1 g2 A T AR T AR
wift f& afadt & e T faet
7t F¥ WA Wi KA FA-——TE W6
wrdr fF w7 wrfs fegfrgé &2 @
o "4 7 et @ fe fedy anfa ey
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T lrm‘m_npna_‘l Afew
wfes gfe & Zar @ ot da1 f
o foi & darien & o w1 mav B,
W wm 7w wfafoar foed gt
agt ¢ afex g7 0F wfx ¥ foet gm
ART & AT FAT T =TT WFOw W
oT g wfee
o1 I (Ggwi)

waeat 7€7 fawa a1 amiedr

f&r -t

Nt W o ¥ Ix 9T 6@
wmE

ax A af & e g sifaar &k
gfwa w7 s bragr agy fow
gt & wr & ganaT g fm e §
ara g7 &y %1 frarr wft & wrew an
# A7 B FA-0d7 qgra pfrwdi €
g faar AT R AT T ¥ ATG &5 W
W T fATr wrAr § o7 gay W
¥ 34 ¥ firr o7 wary wik § wiEw
T G|t wX ¥ gud €Y am & o
wETE |

qF wHAl \TR © /1AM 5O
Wi 3w ¥ mfew &

=T 7oy TR
g

ol g¥W W wEETm TiaW
wgEw & wAf@ aow woer w7 3}
ot wra i qoprfs oY

ITrew wgtww c ¥4 g d ST THN
I—qrEram A wTa | 13T Ram
qYAT WA XTI T |

¥ 37 & mivw

oft ww avEa - w4 5% ofew AT
I wni T I A gm, W omE
I9 &1 FAW A 1 79 ¢, fEr g
I ¥ ®Wrq &5 &7 @AT W XT TT
Famar a1y I A %€ ol A wh £
awAT 1 fawér sfagi & o % grfew
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[ & wmeda)

MR yfasfargran & 37 & Mg &3
w7 wqrar |rd & g wfaar g fag
REATT AT wAGT FLA § 0 owr Wk
Firwq fafrezr Y amar & &1 59 & &Y
arer ft W grAT ATy W Aare B
afeq wme m w1 g g 9 9T
ot AT § AV I 6T Sy A ATy AR
o HE o ATY B ¥

ot f\d (gdry) o wHEd A
dygew v & fafres 1 ot T qE
WEWT w7 ag fedr aft aoer &
wiw & qeAr @ A A A e AT o
fear Wt & 4

ot wew qrovg . wHES TAT AT
4l

ofae 54 & TRHT a9 08 @ fF W@
wifer zfez & fase gq & wme 7 fFat
Wt ai ar afa & g1 A K FIFICFT
o & w1 glaad faadr aign afes
aTeT i ft w1 ot gfaar 7dt 29 &
¥ gaaw g fF frpay &Y g w0
9T AT ¥ &FF WY o Adt g g
fergeara & a7 &1 @7 7 § Taw
It & e 37 &) ok T AFT 4 et
tiomm % asrt ¥ faw wrd =mamw
AfY 1 oA &) 99% o T A,
FI AF AEEA AL 2 0 AOHT AT
Tk g fear omar @ ¢ K 3
it ¥ R ¢ f zfrwal & a0 &
WA 96 KT AT W@ §, I I H
qui frpar & fao gy sy sm @ §
9371 7T 7 ¥a Tav fe gfomat €
wifqw gfez & sar gz1a7 o1 777 §
TA® AT FT A TEET FT AT IA &
wT ¥ aien £ A W A W
TH & a9 O T 1 % 97 gET
JO A0 F Ay wAar g
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Teq FORTL AT §F 4R ¥ wqATTF
awerdt 11 F fedt ooy 1 gorT W
¥ for dare ) & 1w omiEt ¥
FfwAt #t awm & fow gdm T8 § 1
Forereft oY A el & wrdy ¥y ATy A
T AR AgEATE e w7 T
T EEG AR e g o
wgdt ¥ fir got wwwdl W Wy ¥
< § e & awd grow w7 g9 avg 5
witr & IRT Jrww v W7 e qfe
wY et % arz ¥ 1 & ST wngm
g f& sar gueT a@maa s g% wdw
¥ qfefrt & et astrr wdy ok &
for¥ ate sof Y 4t I awT &
farg fararft @sfrar & orf & o @ & fog
fopereft sl €t mé B 1 0% ¥ o oA
37wt aft & v § =T 9Ty e ¥
¥ Wi frrw T 1| F9T H A 71 AT
2 fr g1 o k@Y Afew avem A
FAE Al & wE & 1 WTTET wTm
Frommat w1 A1 7w gve & fr e 9
o7 T a7 wTUwt w1 oAve fagr oo
&1 €1 T M A w7 7T AT Afww
Aot g8 gt free gwar &

ot wrewve 7 g AT efewfo
g

ot wew avin . afirerd it A
uTy §f T g & | WY o ag sed
FAH §g W E wW WY I A
¥ ur g o wa qe A w A
WA A

faaa sk wfgwrdt @ @ &7 o
foe® avf qri  wfer v& aga &1 wmAw
g & 1w e ad fe w1
fedt o afa & wrewt w1 wream @
A1 qrE TEd foE o ey w1
Aar Al T & 1 g faw qwfayg fe
BT wrfa w1 wTIAT g T I AT
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FfAcaa g agrTo g | I HTFATH
a7 ¥ 1§ ATy g AE qAHr A
¢ @ wfr Fwredt w1 frEA
Z 1 STAT §, INET T ATE ATE § AT
ferr w0

uTT gff IAT gIW &1 ArfAmw o
Iay fesdr fradr sofaar & 1 wrdr
w1 grdr wnfaar agi feedt afagr §
¥q OF AT ¥7 agr wgy 91 fw @ W
Tzt T A § &1 OF "t
qzeq 7 g fadrs fem g 91w
qr {5 gaT 7T g1 oW § 1 AW §8 9T
FEgarar | & v o ¥z § feww
a1 FT AW F fF qgr atw A A
F far o 47 WeFT HATH  qAAT
s 2 3w & faq ayofts ol ®
gt & 1 Afsa gar wg wmar @ fw
THT AT R 1 g% TET AIATATS fogfa
g

qF AIAAq waew | fararoaa A
oAt AA AT E

wt WYy avEq . Ag W ATAR §
A WSTTE A F AT Foarm
W

wt gen wr wgEg - wEr e
w& 57 frar § wrod afeT g7 # gl
£ AFT & | | Wy A ourw sraft
& arax @ wIfgw o

Iqreqw AT - R gk
g N oM . W gEe
WTAT T ATCT T

oY ®Yy qEg . wgT A% [TeE
arfaal &1 weaeg & I TIT TEATT
& WY ag T W W ® g aga
g AFATHTE § | EATATIT B gEWT
feft gt & ot g aff &3 5w £
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s S & et e
wrEdl geaTiz 1 AT A wr ot R
Hfea wodt @17 wHT & AEE waT
2l wraw Tt ¥ W oAR g
FIAE TH AR WM qoy ¥
THT | ¥ AT ATE N wEw aw =i
7o fmergwA k.

70 a7 W Ay 3 fe o foef
wrfart & &rTi & farg ey & fra
g o v fear & 7 ow Y freft
anfagt & wreet wreard o At ks
ek §, wr= i fowdr arfedt &
Tz 7G5 X awx £ IA6T ugt ow
ghwr gt & fr & A2 omk Kare @
faifagi w1 7z &% & 1 d=) *t avg
¥ g WA &t 3wt fozark § gfem
w1 HTY 3 &1 IAR wET amr § e
forret T a1z fear § T & ww W
a1 FT ®E TE 7 aaglr A1 g wf
IR | i § OO0 ¥ AR 61 Wil emr
w7 o= 7 frar aman § w7 wgr wmar
% fp g Twta AFT &7 wwA §1 gTwT
T w7 @wx g1 qfaw o g f
I &V & wAT Af qaa ko A
¥ Fst 54T F1 ¥g1 aTAT § AT T WD
% fs wr=fta wers wrare & 1 ¥ oAt
grarz & fs wrud far qr ag wraft 21
AT aranEr AT aoeTe w1 T s
AR A gy o e frwiht g onfaan
o & § wrg & Fet nvfemt &1 an efaw
I o1 gHO wfagr g1 IR e Age
§1 g0 & 1 gfeoal ¥1 aw W o
gt & ot mw onfa @ W fr e
T w1 wTy gt ¢ oy foard R
Wt Ferar gw 2 farmsr wgravr wga 8
790 wegfadry 7 Wre ArrA Ay M
2 g1 argm 7 ot Wie qimh AR g
FAT qEW X 41 4 § FEC A0 7 oA
2 osiga w1 B QF AW
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st famaa fag - 157 dra A
X §

ot WO TvEg oy §oag
@ g # & wTew) fran v g
et ¥ qadt & ¥, A wiwy aver §,
Tee AT arEy A §, A e ATy
anr §, goram o ATy | §, aar
ot W wf w7 F Ty A g
¥ W ¥ A g g §, 1 |
Y ¥ o wwet § ) wowTT g W
®rama ot § | afew ae, Ak, o,
gfcaa, wiefY, =t wife *) w1 g £,
TH W1 FawT  eqry gAY orrar §
qawaAl & ot OF i gat ¥ S wiw
W AT Aff 9§ A%ar R, WOA
gwt aifaw w17 77 w7 awar &

auy agx w § W AR g |
T sgA o | ffeT oF T & wgAr
g § 6 sl wmave 9wz
gt wrfgd | fod wafed fe foew
il & | avn ar famr amg, wrE
v Y €Y wwat § | wTa wph & fF
IO & fr f w8 AT ATE oY IR
wF frwr awaT § ) wwEw &t gEer
w8 fram aff o e fet aw &
form oft oo 3@ w6 & fe ot faaan
a9 w4 fren & I a1 gEw
aTr awTw WO ¥ ww & AT
T qF WAV ¥ | TE A EOT § I
gfa xA®1 Tz oA AfEy | FAR
o famft wifgd |« 3% T
foeat arfgd, 37w afafeg & s
afed | AT § 4T qE €
ot wrfgd fis ot ot wTeet 9% A9
T Ay w0, Iq ¥§ 7 gfem
wroi w7 ginft W e gfew zae
Y 2 ) gferm w1 W reT &Y AT
TH ACH KT WA A T w1 A T,
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gferm sk wiael § qww Ag W,
aq ox frodt  wnfagt 1 Fgrc T
€ &t § 1 R TR ey v et
31 ¥4 A faw st gart Wt v

|

& wrgmt g & wfa # fo
qaTL AT g At g anfgd | ard
wY g6 fror fermy w7 oft wraw Wl )
o ferar sy & ot aga o T At
ot forar oy el &, Gt ey rm wnfigdr
FTL 919 9 ®H W w I9G AEY
g oo dfrer v ey ) o
wrey wgy § e oo agem ¥ e
1T FE § A o ot 57 T ¥ fr ww
FEN W1 §L G6A §, T AT AE FE |
gafar gra-r-ma Foid st arfiedr
o't I8 0T gy g wrfegd | Tw ATE
wt o1 o ¥ awrf & wFF T AT
oy wefr arfgr | ghafes  #
3% fog o fordwe & Tar §
Afwa 36y gfafag ot aft et &
w1 fiwer & forerft it aoft whafeg § a7 &
T 97T qiw sfawa fa7 02 § o q@h
afafaa & & o o adf fod o &
IA% GTq A QG T W
IA% ATq g1 § ATG AW HTAT AT |
FoeTe wy wfgy fr 3% faes g
%7 wa 519 | A% afgw faer @
A fodr, grmagEs f7 | TaE w)
ufiwrt g wifey | &m 57 fowE
o & W A § A wf A o g,
i TR FEAA A7 wrfrw Wy s
=tfalr

oot wewirt (o)
Jqreqey WETRT, dnai amrfEw wfAwa
Frfrad ar st @ Wi & aga A
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LUCHERE GO Sl e
¥ & o uo fewrT wmodk wAw

Jaraw wgew 919 9T W
WG )

ot gwR wy wgEw c IITEm
wHEw, AgA ¥ i ot &

I Wi - wE A Ty, .
vorgfer Y mE ¥ . mvad swEm

STOAT W9 AT T |

sl weRtat  dwaE Fnfan
wfrwa % foaré o7 o1 a7t Frud,
oA et wvEt A W § gTET
T W agt ww o K gk I
FI TETT AT TT A €N AR 9%
adf ¥ | W TOAT AETCCATHT WT FHTAT
qr | FART T A A ) FETY W
et At ot 1w W gt @ dar
v fs % amg w=mw gar wiv g
forqy mar 1 & qoe At & Adt amm
et g oreE wmy v b oag &
WITE! WFRTAT AEAT | TOAT G
W A A T | AT W) AAT ¥
T § I4% qmfas W e WY

Fravd m aga wwet f T el T
ATEEY XA SIET AR TAEWT TH
wfama & ¥oria ¢ 9iv st v
waxmag Fad ST k) SramAw A
w7 o g7 17 w7 ap fod
wrf & ) & wOEr B owE WAl F
fe 1955 ¥ og FroE wT ik o7 AwD
o @ A9k vz w41 agr o
Tw ffar mar @ 7 9EA wOw W
wrar wifg wr 1 wfowm % a1 AW T
o3 s AwE fama g,
X FE F4 AaTA ¥ wfwmA §
Aergt 4 & frware & vz gy foE
€ Fowrw AW www & fAr YR
1930 (AI)LSD—7

. ¢ Report (M)

A & arz A e At § o g
¥ Sfem o ewdr fW
LA U O Gl (U
Tfgd | TH four wT wT TR T |
w A AP T A T4 T, §S
a3 Fmrd A Terw vk e et e
wiftwe €7 P ov agw w10, wfew
it AT | o Py T Ay owEw
wrwTA g gy WA g qEw A
et | N EFE 7 e ¥
FJHET T AX & ) g s qwae fay
o agT I g A O Ay T
ST AW E | FORTC F AW g
wifgd fe g0 Wit 9 W I & Ay
&, 79 ¥t wgaw v § e dvod
# § quTT F1AT A0fNY, I & fad §o
TR T WY | §E N OTR §e
fogr ¥ & 1

T qgi 7 et o Wi e o
¥ fagr o o qrEr T f g
YETRAT AATaAY T Wk ¥ eafad
wEd § fr ot dwwd Ay forar § 30
w! wx fora) | e g0 €1 wATH W)
guTeT aifgd | gEt A86T A o ol
w7y A gar § | weTedr O gur woft d
ag I ag & g & A e o
fore | 3w wr, aTe, 1w, & aw S
g wfgy g gre 4 Al o A
o TR W wm , sy Ay g AT
ot g e & gEfaEd Al ey
w1 gt ey ¥ Srw ogam wifed | A
st Arew 6§ wfed, At
A1 qF A oA At Af k) &
A1 wAt g 6 T gy 3w Frmmb
a1 garrx @ W fs ozE A wwht §
T ™ Sy AT R T A A
TwT, T T %941, 4g A% A
SLE A

s 1 o & ot wee A
ford § 3R Tt iy B, Ty gk
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[t et ard]

T TOTH F7A1, 39§ fAw g
Ty AL §, AR 9 T wTed Wi
e fEr & 1 A A 9 g @ R,
wE ¥ v w7, Afaw I
fawrnd gt § FF g w10 aga w9 & W
9 F1 FEET § TTH T47 F7 qE FTH 94
arfed |

& &t fm a1 wgar amEAt §
AV ¥ A1 F 1§ A aoArt T
wrafs dwr¥ w=Tw €1 wrE gl A7
£ FAT A o ower v wAT fae oSTA
£ X wgdl g 6 At @ W w o
{1 AT W FETEE € 9n A
* forlt, 3w TEAOHZ wF % fan
g% ¥ fiear wrar @ A w1 g A
# | BETY AET F SATETAT AT i H
T ¥ 1 ag 0 AT ¢ ot qrd &
o€ warw AA T far wr
T T A § | aF S I e
uTA AET X § 1 8 77 A § o d-
o WY ¥ 7 % ang AT & A,
&T & aTe, T oFt A | g A T
ot wfgd | qoRvE & faefed ¥
fAs T & AT &1 &= ey smar
& A feeifed fafrs
oI QR feqrEiz w gEe T
=fed

gy e oA ¥ oy forar ma g
f wTefs wTe w9 & ©T FgET 9T
fafrem yva ® = gfaw o gaw
qfrara | &fF JA K A w9 7% 6 AT
oW gU £ | THR YA AR ¥ ®W
oy Ty § 1 59 Tfw %1 87§ Ay o
wT AE 0T ARA WY AR TR AEW
H o a1 wFl W T, TR FTH q9AT
warfzy WYX |7 FT WAT FAT A00ET 1
1wy ag & w7 aTw gw w Y
waTaT AATA A AT, AQT 9T CARIA
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AT ZAT W, AGE 7T TR AR
# oA gy oAl @ T avee
TFET TF WL W9 T FHwA A7
foqTé a7 &% & 48 W < Al gH AT
et & fra Ao § | g9 qg T w0
43 @ 1w qfe www gran a9 oE
TAfAT FEAT qFAT & ) TEH A v
T § ITH! AT AGY ST & ) A
fardifE o Wt 7 9% §9 F@ &
SR AT AA F oge T A f &
BT WAt § e gwe fawnfer
frrfredt amr war W & 1 F wE & 6
9t o ¥e o ¥ o ATY  grafenT fafady
¥ &feT fea grods dead wmda
¥ A1 % A =Ty )

oY WY oqEwa S 2l o wgr
oo arx &1 43 ad § 1 gfom,
frfoaar o dwad wmAT & fad 2
W % o EET{TE & ol oRy i §
afws ity arsmar @ fr 4 g ofsas
apei & fAd 10 W@ So weTATfw
¥ fore Tvr T & | O faeY WO A
t 1 ofers egw vyt @ i—fedw &
VAT | T 10 AW Ko fiemr & 1
W q¢ fegRm & gfom, deed
R W frfomt & fadr 2 o 0
o7 B v W i A T awa & o

frorw aga ¢ amw & 1 7w W
w1 ¥t foordoa que AdY § | g i 3w
w1 oA Y wrgy § | Frodee & ant
# wrto ¥ Frard ¥ fora @ fr dwad
R ¥ fay fodw s o I
ax B & A fr e & ol Tiew
*1 Poordw w7 P o | 3% fair
wfaay § frordvm T ag a ¢ A
fof e W TeEd & fad wd wr
fofm i daso I I e wIA ¥
§UTT ¥ FH & YT & W JEr



3943

Tfgd i wrw T w7 T oww *
T % G FTAT ATET | qfeA W R
ol am w1 | FHIA A A S
Gt e et § o fr faeger Argafes
¥ wife 3 T o7 gwa A g

§ w1 e § i aEaET w1 oATO

Wi T WY AT AT ApfEad A R
wifgd ag & |

uTH Fg7 AT ¢ fin dwad R
w1 719 = o, ot faege wer an
v w1 g 7 ¢, T o ek
dart g wifew fe 9 FETT TveT HY
Foh g Frewe faar o geE
A Y, T AR, o wif & i o
ot apferad & T & st e
w ATE wTA T WY qTH Ay g
®, o A grm wifgd | wr Ao
fewaitfdt arir ot § o o ot % forgy
wT ¥ § | A7 FAw I D0 * oy
g wr e ol Al ) M T
fertr wrer ferrnfcdt fafaeee w1 oem
oz 7 g o Y amey § e agan awi
# Ty & 1 oy fafaeht foey dur o
wft § v e Wt wew WY @
faat st + & oot B fiw wrr @Rt
oWy § WY gew & g AT § A
& ot T w71 § eufed vy Wvw
frrwivfcdy fafaredy ) wewr ook g o
ZEa % ¥ firgr iy ot dwad sy
¥ wory Ay dwaE oy w) fraT amy
wgt fis Iwoa= AT w1 AET A A
% | aw off g7 agt A frefoh
fafrefy & 1o v £ o g g 2 @
femaiRraste g 10 wa §
@ agt 9T g fewnfrd fafedt
TR @t WY § | gy wifeRq 3 A
fieat gt & for grwer fowfedt ot ot
BT | tEwy Rz dw AdT o o
faret are & Fardr wr a7 & oY g 2R
§ b Zar? ame dmn oY b, =z T
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¥ QW AN T T Y e g
% W & R, THEY ¥, TRTEA N
a7 axi 9% Wt § W fe aed et
anft & | A wpt qv Freeft ew o
Tt & W aF Thw ¥, Wit Al R,
Iy dEOAE §, TG &, WE WRW
& et o T R RN & g
TIEA el TR 4 ¥w fady gl o graw
T § | & s ferwirfed a @ e
woar et § fie a6t gt fafred
7 FTET g 8 o w1 frara € wfrw
w1 wfgw

ot 54 : JuTeUe wEaW, TH 65
¥ ATAAT qEE AT aeaTHiAE AT A #
LT el ¥ AWAY SRS SO
frarz ov agm vt ¥, waw Ao §
oA ¥ o & T T TRA #
fawama w73 qTE FUE ORI GEEH
T vt w# fagie g agw e #
agt frelt = & oF weew W A
0§ AEE W@ )

T ¥ e o fie g g W afeew
# qrfears & fat § QT 7o ¥ Wy
€ gwrh warft &1 gewa @ g,
Iq wAY W gW 78 @i ¥ fay
"IAT G WfgTe WA AT TE A
% gEwEATd o amr i ) W
e Q1 A aff, o A A g b
AT AT W g §, AT A qae
EWT & | XweT we a7 T fr e
wferfir ar | vaw wd 7 ff Y fe
v ¥ gw feft & 19 @ 1 T
™ AT AT ¥ qTIm O e e
1531 hrs,

[SuRrt Viwya Cuaran SHUKLA in the
Chair.]

ox #Y 77 ¢ fir 7w ggi 77 awit &, fag
¥ ot TaE ot et v wfam |/
¥ g ¥ 1 oz B T AT gm A
ugi 97 9 frow safedi w1 1 oA
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st ]
T €T §NT T 97 ) wOw Wl oe
WA WTTARTET ¥ TAT WA w7 wrE
wigw aft o | afew g aEw
w1 daw faears w1 oft afewre 2t a7
YT Tt wrowr aqr i gw e aTT MA
T ST ag sy v o, 7w
¥ forir at erT ifre e WA
oot oy fr g aga g w A R,
g paifagt & az gifes o & 39w
¥ 18wt £ gu § oF AT A &
T g TT 9THAW GO § | UF T gW
Fagat & qrfamt ft w7 o v gedt
AT T WATHAOETY BT HE A §
g 3 & guF wETeE ad ¥ gl wial
W WV W A e g
9= fag ¥ @ &, 37 =l .
™ T | qfy FTr e el §
areR g e € wewre & favea 2

agt 97 Wy wee ettt
fafarze WY d2 gu & 1 7y gaTa e
t fe vor suwany, gax fage ok
faey ad & xa¥ ¥ wwfwrs sor o
o ¥ ot g & 1w TEO FAwT
whwrar ) Aferarg @ramg & ag wreT
wg1 s ¢ f fom ag o o s
T A@ F T TC AN KA AW
ot qramdY w1 saver faa @ wwaw aoff
Tw wed &)W Aw ¥ 3w feeger
TE & W 7 0¥ GCGET wE
¥ W WT 18 FOT {HTE ¥ATH ¥
1, WAL EA 28 w0 AW & @
AT FOETT T ST A A A =
frr a% wrr, W= qoffa, s=
fafador ware & &m, w= afgddy
W W o W g T
qFA | WA, UFT 9T FWTE ATAATEN
a1 Fgfarz Arg wE wwi fegr v
f& we wfaw fawsm #1 g7 w7 faan
ara, wiigw faowar & ggre & aEw
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foar ¥ A1 §WaT  WT ¥,
HATAETE W wgm ) & 3Aw
¥ famr & oaors Tt s g ow
aga 7 qw 57 § | 9 wwEAr IR

. = & frw awdt f WX faet ) g 9%

war Ty o A faw wweelt o o
faelt | dfF7 €@ Fvg £ frsroaTa
FE o AweaT ST A# T awdT @
wrerd ¥ wgt fs arfrY & oew
w1 foqr &, ot 7 ot WY aew
7kt faar & | 7T 9 fdi ¥ srow
wifes faawar & qpre w¥ gu, aigw
frrwar & qgTet & wTor anferat daT
&t g 1 T agi nferat aoff, e agt
ao spreqy & ot aw il @l
¥ WiTh W7 Agw A g o
a7 9T AT w2 wwy | g wrf qfz-
Wit w P ol @ afz
oarg oyt o7 wifew  Prewar € aw
T | qgr T¢ wferat agE WY wWiiew
forwer arw & dav g€ 1 ol o agw @
oA fafrer § Nt @w fafaeT @@,
% gy A fedh wAweT §, OF W
Wi o T o TH o AT | THA YHT GATIH
FY arer T gt T 1 g ot o T
gy wear Wt | fafaedi & AW Oy
gwren grar k1 & ag A1 Iver Famm
& fx wifgw faewarat & wror anfa-
qifs & wifgs fremami & sTor
wiifeat ¥, ax wrf yfgoidt w1 fomm
a#r & mer 9T anfaar aEE T 1Y
w7 7wk # 5T 34 7w gw I WfAAT H
JATT F7 AE BF I AW AT O AR
& &

TR T3 ATAT ATEA AT WEATH T
st wgrent w3t &1 W fasrrara
or A% feead & T ag 9T 0%
fagra a—"wErw’, (fz &
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w&—  (The last first) &% @
g ag forreT anfira & amy 9T ey
g, o ¥ A a< o wme Sy
dgr =qagre gut, foreY ol X aft
wrarz i fear ma, faaet qfgefnh
af a7 fan T, feer g W
aftrery et Y foe, feret wre
AT Y T FTH F, WA AT B
wier g w1 e T e, TN
FIAFT T FEAT FON, WX WA
IET T AR W A7 EwTET
WY1 UF INT, TF IT4vE T § @
AT, A W W g AAY §Y
3

& mgt ot og Wz g f fx
W auTw freTaTl ® av
BT & dfew # g9 frir gfrad
waft m{—mfefes 15, 16 WX wife-
feor 340 T FTOT W T & AT

e dwad vy 9N frggee e &
T &Y TaTT O gEA F 250 } Wi
T T% ATY TN A GO IAH A0
faaa 7w w7 250 * qum grm
#ft war witfer garor & AT OC Ag A
% § | %97 0% g1 &T 7 agi 97 Fokg
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Ao asR R Ew § P RO
feara § T fafreet oy At o
faawt fr wr§ fawrg ot il wfew
g ¥ famw) fe g 250 qeeg A
v a7 & § g, farl T
T GWT I 1 Afe ww W ag
S R B A s, wh oW
uwfag {0 &1 Al w7 | geR
fag ), awmw & fau 2w & wife
TATH & I5F & FIU w7 3 w7 1@ A
® 250 @weuy w0 fowd ot & @9
qRv @A g, A i §, s g,
wer & ST oF wg g dreen
Tfgg

w77 rar §, W qW ant A
g o, o T @, 48 @ A
e & fF 90 9 39 9EA 9T
facromT § WX W 3T AT Oy
g W qaae §, yEfag & qiw faee
N e @ ook At owen g
(wwraTT)

ot & srdan s wigan g fe ag
a1 s W AR ¥ T I
o frerfod § | 37 PR v e
fi 1956 ¥ oo fie 1957 ¥ e firar
AT &t A A wfagt gL G f,
WX At AW TW wHATC AaC W B,
TZ AR AwT T ot | wTer
FAATT A §W FHMA & A
x,,.

Bhri Hajarnavis: May [ suggest that
if there are more number of spcakers
thran can be contained within the time
allotted, I for one would have no ab-
jection if the time is extended, because
Government would certainly like to
have everyone's views befure they
make up their mind.

ot farwareraw (aidt) ;& sy
wo § fir @t ot ey feqr o
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Mr. Chalrman: The Speaker will
take a decision on this. In the mean-
time, the Member may continue his
speech.

oft Wi - o, T AT 7 A Tt
T WEATT | T FTHAFC A WAL
wfasr # & T IW 9T @ TG g
—

“It is unfortunate that the Swaraj
Government which is struggliu= harg
to establish social justice has been
left to atone for the blind and con-
servative attitude and the traditional
policy of the upper classes, with the
result that even though Govern-
ment is prompted with the best of
motives, litle credit is given to it,
and all the evils of the social sys-
tem are levelled at it."

A, WIET HEATHT A @ w9
WAl ¥ XA @A ¥ 5¥g7 fwam | 3w
¥7 q1, TA%T WY a7 f Fag oF ATAE
fafarer & wedl § o =2 7 0
gm # faaw g s #& aEER
oft gt & wwife Iad arEfaea
qoe wET Wi | 7w aw fs g| =
&R R T ATE AT AG T AHIAAE
# g1 ATAT AET 7T AFAL |

W WHATT 7 TAI TH 97 WO
war f —

“We have now (o see if there are
any defects in the framework of the
Constitution itself, or the policy of
the Government, by which the enli-
ghtened conscience fails sufficiently
to organize itself and forces of self-
ishmess: self-aggrandisementg and
mutual suspicion are of'entimes
allowed to be organised and pitted
against each other leading unwit-
tingly to a class conflict. I am lea
to believe that such defects are
present both in the Constitution and
in the policy of the Government.™
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TR, ¥ qF 7 FAGT K T A
fear wma aw % A1 g fgwfar g
wfaws 71 & 7 g0 4@ @1 wwd 0
T® wfww 3 gaw ag¥ fawifon s,
us o | 34 fawfor & sgA =
agr ferar av f dward wame o1 se0=
w7 % fau |, wifgs aarer w1 werr
w0 ¥ fo ow fie fafaedt, oF qow
warag & fraf=a §), 0% que qamy
4 afT 3aw At 7T 71 ag Sfarz o
o TEE TR | ¥W ATE ¥ OF TR FAY
qge! fregaww o1 | dfew 39 w7 w1
o T W T T fmRr o s
fewifeEt w1 oF femddz aar faar §
fora® aga & %79 T3 /7% w9 W) wifae
w fag 70 § | 9% A9 @ a@ 7 aq
& frrg Gan g = & f ag wfaw
7w OF 'gTt AT’ 77 & g ¥ agr
gz g affrafagi & sroo qa7 faar mar
a7 %1 Ia% ¥ Kfw ag wf@ar @t
o, forgrm o whmm & fagfer
i, uTy TE MR §F AW F A R,
faz wf, graiie 39% FA9 O AT
¢, a0 Fa%! FerA ¥ 97 F1E o g
faar o <@ § 1 FTw o T gl 9T v
qRT o WEEKT ¥.fag Hid @ 7O
favarg ¢ o wowfawa &% fawr-
fawri 1w forar e o) f g wforma
F vt off 1 &fea ag A 70

sast gt fadifor o fis oF 89
61 B TERGATS H qpF A 57 W
wimaraTEl {1 91T 7a 34 Fefaw & A
fa @fm, o1 e w7 &, 37% A7 fet
w1 1 fr wiifaa 8, fagd of & &, ad-
77T 8, 39 A7 wfAqi & A fow aw
oiT az Wi 2 W@ & 3a wfafaa
v #fqey wwEAl fEwaEr & 7wy
e ¥an W Al 94T T fEowd
feT Mg @, WAL TAT A AT 0
% ¥® "aa # feaA1 g1 4w wg OO §
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fs €0 3w & o= &0 47O AW H)
“qr @zt QAT o wreE) 7| an
G ¥ | 97 A% % g7 e orew
Y 3 AT w6 o A W ay
w1 Tt qTE w0, 77 % (AW AL
T ART |

i T & Ak fawfor o fe
wffggaa & 6 T H 14 TT AN &
vt ® frwew aqr wiFard foer 41
o | & ot wreen g fR oo aw & At
6 ¥ 14 8T a% & wowi w1 fr.ow% 91T
wfmard fr 3 € sgawar g1 g
ag ¥ figg, gamm, fow, e, o4,
a7 fiedft & ot w51 7 41, o g, MY
& 1 T wry v dar At &7 awa
a1 F IF aAw] & faw Frwes
aqr wfard frsr #  swweqr  ofifae
Forrik qaort o7 48 W & o wirgor g &,
forer ¥ AW ¥ v o B, forae o
2w mz gl 1 ITETEA AME T
wxi & ot wred femr aqn, o Faw g
wrfam | gETdr aw Wi & f g wqmT
¥ foE & WA Zw & faAd @
fazt a7 ¥ v § 39 forey ) Fi—
e Tar wfAang swaeay g afr )
T W19 AT AR ®T A6 AY g wEwT
AFTT 7T, ¥R W1 AATAT TAT 7 oW
or a7 £ 8% A1 o Afaer ®
sqEFqr A1 T § TEET W19 qTeA AE
Lo

i A, dn, fafrm d%T &
v # A 57w A fawmifow €
& odiweave Fav ¥ fam | v o7 g
wmA ZrE afgr ) A § ot fowt
T F AW &iAgy wage § oA fam
w5 &7 w8 qwgd fraer g aifro
afer Tt 9 Wt Fr€ cora adr fear
o fafam 87 maz oo A e
af s g 7% freft ot wrer & 0 a1y
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Any AE FwT & 1 U T AT AR AW
# T|T ¥ §1 Fq7 97 ag fafrag daw
¥ QTR AT T AT fiear R

gErag &, s, s a7 fawr-
frit wa P & €7 iy B, A s
#wt & sz w1 AET AWW AEF #AT
wrgat 1 qr 3 fagrfont av s ot
forgr T o

& w1 o § fe wnw
TreTT o T § Afed oy fefraw
arive ae k1 & ag W f fe
ox §TETT WYy SRTH W FAT FET
awft & | Karrar g A o de
¥y oft 8, few @k wA ¥ oW
weT &y oY o AT § formk e
ax = ant w7 wofpw e A B,
va Wi quTy ® goifE AT Wt
¥ 1 ar ax wrer fra H xw qwrl W
e wrrawar b Kagm g feow
Aot ot A od) g femr am,
fe gr Aver fwdl AW ® w0
= AT ) ST o awr WgAr
L

Fra fir vy ot 2w i ¥ wirfae awr
w1 wroeffres dowe & sl e Y
#r ot k) A w7 oty A afar-
¥z ¥ ya Powa A g AT g1 ¥
WTTHT §F gRTey w77 wifew, #fea o
wurey i fem o, wftr smEad
Y amfr ¥

woprr Aefrdi § o doaw
aty wnft ¢ &1 w7A E fr oowR oW
vt mer Ty, TAe fivd At b
& queT Wi § s @ w1 TAT W
Hfwedrze ¥ for wd 8, wwTT, WA
wfeet # fre we &, sfar & forer ey
I W wa & o ¥w w miie gy
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& it 2 s dve W e e g
§ o W v @ e A dv,
T €31 ¥ QHEY, ¥ G T e
#rar 7Y gran, A e Wy g Wi
W1 R FAEL 70 &, §O A HTAEAL
T L 1 A a0 X a1 5% qd 7@
Arwfet o v § A I qhwE o
ot goT At w0ft ) e o & 7
Fuw wrgforar it g ) & wgen g
§femmaral w afe #
FTAT I/ 3T 7 TF Wied g, T gHT
wifa grft forme) g ot wma firr v
ot 7 O a1 AT e firoag
wifT 1 Y AT W TR W A
fifag @ o @t —

g g o g AT

T UTH ® 1 S TE, gET waAn
®1E wET Y, g vy 4% a9 g,
T are el W€ dra at Foret Ty
g e I¢ aw ¥ wmim v &)
wWefasE F W g aed ¥ Wy
§ % art ae gL & ¥ § 0 afe
¢ g § W s & A,
WA HFT & AT, O & AW, Qoo
®t T qvaat & FEAW &K AT AN IEA
g %1 & ¢ 1 Afew woe gl feafa
®Y gura A wal, A | EEET A
avaat wife ¥ 1@ anpft o fe @
g arfr § 1wl fag 3 sp—

At gad o g 0 ¥ w6

ot fore AT Y ;- wREER, Wi
% aga gfrs fordom o7 g9 w0 &z
¥ fa w7 TR | THEW & agT I
FrwT &, a0 el OF A% £ W1 20
wRRH! UF Y% 8 | TE ;I UY,
®RTH 4w, TWEA 54 20 e & fou

2 1qord ofusth fefae foaam,
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T 20T AFTEE W AW
3 arey o Witrwer ST AT w1 AT
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¥ frr ¥ wow & wvowy qam
Ay NI & e g o §
it e g W § 1 7 W & v gt
ot ¥t gfem T o s e §
# et whegeEt ¥ mar o & ¥ Zav
fis agt wrwr oft g AT w7 A FmT
T W @ W AT A O TN
¥ o AT § | TG WA M
¥Ry afr & W T Al oy AW
ot e & @R

gt & Poarequ 1 tfagre o
¥ gt o wW W A FE § A
urrdY | §WG T W9 WY W FT
T | afwa g ferg omwfy oY wra—
vowat &, awmor # wifr o s

[l

# w1 v § fie ¥ Pordwmwr
Wty WAt Wit & g e
¥ oy wgT ot Tyl WY TR ® WA
pfew fodm o1 = L2l
i %) fedrere & w1 fazr @ wf|—
gl ¥ W I WA ) A A
s 8 | 9 fige & 9T g TEE

¥ forqr v 1 gaThr wiedEAuHt w1
wmﬂwﬁ@ ¥ e 7 dar )
g v 3 v ) A T dfve-
w3 G wefEgTaar | T TEE -
g a1 WYC ween A @, oRt A
are g a1 i ag W w A
} ) wEEr gAEfEd & IE
mﬁmq;msmﬂzaﬁt—
fafrwr are Xw H AR # | IFAAAT—
feht ¥ fom wyw 7 dfe f et §
qrg feqt o) fadwe arg & foee
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T fear | o gw dfwwew § aw QR
¢ o g % iy fear w1 @
¥ whirat § 1 a1 @ wrw ww Fenfodi
v v fifaw ot dar & o ifag
i 3t 7€ e T gy T W W,
A grofieige g g g feed
ST ez dATz g an e g
ag fafaee g | o #3dr 3 wrlrer
# Ot Y gt v fafreg mmar . L L
(vwrwwr) gf gfag, gk o av®
G gy aex § ) agi ow A dm F
T oQoTHo T o do FE FATH W
o ST § Wt Tt #
¥y fifaw (sowwmr)

FATL AW W A qWT § TEwT a4
T e ¥ frer & 2 For §, g W
W wwey i 1 I afa w fea
¢ fe g croTaw § 0 g W A
Hfow i
T 5 AT G e W@ oaEw g,
o T g7 e 3, Qs AT F e 0

ar gfer & fawn o =i Y W §
o gart A ant &g ST T N
T3 @ E | TEN gan werm ¥ gy
W faug ¥ feam gzt § 3 @
et gredf & T gt Ak
i % quar 7. fE w1 g w) w1 S
§ | wrrrT, & fwraRTd X wgaAn 1,
& arét &1 fordefer § 1 a9 o &
oz faqt, o A A faar, gaemT
7 oo foor, aw 7w femr &
qafas w1 sffafe g Y @t
tfama & ©8 grI5 & ot g & fA-
wrfry wgen oy Frordwm amme
gt afge 1 7y WA T frey
1w wifge ot form fr e faen
o |

o I 7Ar wad v fe gwR
TATeA fgeg 1Avacfadt & wma S wrrafm
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T & e o | g ey g
T 2w ¥ wlrsy oy arad 1 Wi A
# gardt ool 7 gt &) g e
Taw A a8 € e g Wl
ST AT & | gWA WY §HT T FRT
¢ o wr oft e §

feer o orw o wa §,
ot arewt fgmr wEAT #0

& xgaT § AN ¥ I T wIE
frraT wfige |

g qY agar fomn, mpEr faer
T e’

a1 Fo oA w0 1 ¥ WA,
¥ &) wer it ft ¥ & 1942 # e
cfenr o & @ owE R0 9T
TN T T WIF wAe wo e
WIHE T A §E 9T GHA §TA1 B
e, &1 @ AW W ARWT qEw
g 1 gt wrk gfrem et Tl
dzr ¢ T, oEEET Wi e
uife 3% qr o i gfoa off &
xast wd k e gw o fawne A@
feqrar &

oft fwt (womoitar) o e wTA-
fmamr g & ?

ot fore arermw @ A Aifg
w7 w14 ¥ ¥ wfw 2, fa o1 A maz
wITE &7 W E | g oW w Ayt
% wwa § aga mxar g 9f
T w71 nun f AW %2 07 A Gq
oF a4 a7 & 0 & Ad od g
wga dage grn ko 9w KR A
famafid, & fefmazs & @A a0,
wHd wo o fom & w7 T &
fem @i % wm §, Afew e
FaET TR I O WA WY @EA T
&, o1 ) aE & Ad
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7T qR ¥ gfrow dagaT wiEAT
WIRIY, 1T, afAar § 9T S g
ot ¥ 1 goR #t A ¥ gfomi w51
g & fog ot dur ey T 8, T A
aTAAAAE | agiw w fafreer
% sara % ag ave frerk ok fw anfamt
¥ oF W= ®1 = owte W faw
T W 5§ AT A §9Y SE S
o fte flo Wlo @M | | X7 AT
¥ woerT, 3w € miED, afoerd
o e mrfe fte T wgA § 1 T
#t o S o ar § 1 A ot ot
arat & ar F ofr offi feafa &

¥ gweardi 1 £ 7% § fe e
arbwa # o w1 W et W
21 §), W UF IO ¥ fERgeT #
9% | 37 ¥ §9, @A o7 w9 8w
% B g1 1| weTTe YT wwss wifr A
#% favafaara 7 7@ nd, afew Tega
s wqifar fer ad, @ fr
wfy zarre A marfow ffd & 1 wfa
AR & XA FU AT 9T 9w w7 )
gfraal & waarw #l "%aT g—vH
AKATH ¥ TET | T AF TET 9T wEA
£ fre-foz 71 &, 7@ AW W An Ay
gfFr=al w0 st aft Z1 awar €
wrn feeg gfafedt & @t 7 am
Wiz ga ¢, #few w@sht WA S
wr ¥, forast e ag wwew gw
§ o ady ara @ fe wdT 3@t o
fieg w7 mafw gfaafadt & &
Ty ? A AN ATRE F ¥ F9,
srzwre famt &7, wrareAT, OF $fTamw,
o fergendra, qEmer 741 Tifgw

gary faor § nor ol ¥ 97 &
faatarwdimi ¥ awgn d fom &
£=m 7o faede or 1 TR A oA
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fsieme qr, &fd7 @z & R
BITAT | | 9T & AT OF gEL ¥
gu-zw ¥ wifrm ¥, #fs o3 =7
=raet foeefht s ot & ol v wiE
WY2HUH E AT A 2 WA WHEA
R &1 v § | oW & w39 gt
g1 & oot o wgr W g e
Af an e arar & 1 & § fegdt dm
fafaezt &1 fow w= faar &, afww &1
gmmﬂﬁtrzﬁﬂ'ﬁww
1

WL OF WAAHE R T OwET
W W) &, A1 ag o e Ay
w2 o\ gw S w8 el ®
v A4z TR AW fiE g
STy, TR AF WKW FT AT AW, TH K
Ffrmr oy | & vt wl
WTAEH g9 &1 AT |

A% w1 § o § K ewT g
qw1 a1, AfFw aEAEE  § T g
fear  wre feare fafeeze o
g $8 &7 £ ® @Y |7 g7 v
& Mz azw fay sm@d, A @M S
wdY MET W@ Fam W7 amandy
saeqr wraw €77 § w2 faad
ARATED & oF W7 24 &1 0 w7 fear
A o E gfrtew W wEw
TS AR TE AN

FET A WAL w7 G99 §, wiow NiFT
% wagr & wrf mEanr A4 20 9w
1 @9 § M7 wgA ww e @
FRT ¥ IA% weqA ¥ AT wEw
Iz Tfed

MT TH IV A OEH 419 F1 AFIT
¥ i 7w i ¥ av2A ¥ gAH ¥,
o OFe 480 &1 AFW ¥ 1 H -
arw &7 % @0, #few gat § gma o7
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frrie et <& gw W o, gw §
Tw & T, avkw & g, g W R
@, aF AT FEATHH | 7 2w FAT
¢ W7 gw ww fon we-fed g
Lot O

& qowr< & wdfre s g e gt
' dwa® wfew w1 qaw gw S
% fau ag foydwe ®1 quifaw wT 2
W1 G Oy w7 X | REN A awen
7 8w

€7 wext & arq & g@ fad wr
e %7 § W A e,
ft quTe fag, 1 weaaTe ¥ g

Shri Basumatarl (Goalpara): Mr,
Chairman, Sir, after listening to the
speakers who preceded me, 1 feel a
bit embarrassed because according to
them there should not have been any
reservation or any such provision.
These provisions have been incorpo-
rated in the Constitution due to the
wish of Mahatma Gandhi, the Father
of the Nation. He wanted that all
1hose people who were called the un-
touchables, or very backward and
who were very much neglected dur-
ing the British regime should be
brought forward and helped. That
was the main purpose of the special
provision for the Tribals, Scheduled
Castes and the backward classes. With
this end in view. the special provi-
sion has been incorporated in the
Constitution.

has been
three or

Now, since the report
published, I have read it
four times, from the time when it
was submitted to the President. But
the main purpose has been frustrated
and the report in the sense that it is
far from what Mahatma Gandhi
wanted. According to  this report,
about 80 per cent of the population
hes been taken as backward., If B0
per cent of the population is to be
taken as backward, how could the
purpose which Mahatma Gandhi had
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in mind be served? This report has
been kept in gpld storage, in the
waste-paper sbasket. 1 do noy know
for what purpose the mover of this
motion, Shri Yashpal Singh, has
brought this motion before the House,
but T am grateful to him because,
this report, which had been in cold
storage for so long, is now being dis-
cussed in this House.

Now, this is not the only report on
the subjesct. Reports after reporis
and Commissions after Commissions
have been coming in, and have been
appointed. Whenever some Member
raise the question in Parliament, a
committee used to be appointed and
thus so many reports have been sub-
mitted to Parliament.  After this
report, the Renuka Ray Committee
has been constituted; there also, it has
been pointed out the economlc condi-
tions of the backward classes and the
depressed classes. That nice report
was also submitted long past. After
that, another committee was consti-
tuted under the leadership of the
late Dr. Verrier Elwin; that report
was also found to be very elaborate,
If all these reports had been studied
and the measures implemented, I do
not think eny more Commission or
Committee need be appointed rather;
it would be just wasting the time and
money. Again, the Dhebar Commis-
sion was constituted; this was called

the Report of the Scheduled _Ar_en
and Scheduled Tribes Commission.
a large

There also, it was stated that !
community remains packward and it
pointed out the reasons why those
people were so backward and ‘n:;:
they have been neglected so _far a -
how those people were exploited. al
that. All this was elaborately s'ated
in the report. Still. 1 do not know
why so many commiltees had b:tn
constituted. You know. Slr._anol er
sub-committee was also constituted to
go into the question of the noma_dic
tribes in the hill and in the plains,

come back to the Constitu-
tia]:f’wbir!ng the British days. the
backward commimities WeETE known
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as Scheduled Castes and Scheduled
Tribes or whatever it may be; they
were found to be very backward.
The purpose of the reservation for
these people under the Constitution is
to bring all these backward com-
munities to the same level with the
other communities. The question is
whether this aspect of the matter has
been locked into. We have gone to
the flelds; we have been travelling
all over India, in various committees
and in various capacities. In the
name of backward classes, other
advanced communities are benefiting.
Again some committees have been
constituted by the State Government
also, but still the burning problem
remaing and nothing has been done.
Of course, if 1 say nothing has been
done, it might distort the meaning of
the development o! the country.
These communities have also deve-
loped side by side with other com-
munities, but their development is
S0 slow that still the disparity bet-
ween these classes and other com-
munities is very wide.

Backward

16 hrs.

Take for instance education. After
independence, educational develop-
ment has taken place all over India.
But if you look at the condition of
scheduled castes and scheduled tribes,
it is only 3 per cent. Under the ecir-
cumstances, unless the mentality and
outlock are changed, I do not see how
a speech here or a cry there will
improve their condition. The minis-
ters and the government must look
into this matter.

If you examine in detail how the
administration is run, you will find
there are disparities. In the House
itself you will ind disparities. There
is no lack of disparity here. 1 deo
not like to create any misunderstand-
ing in the minds of the ministers or
the government, but the fact remalns
that this community has not been
looked after.
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Take the services. In spite of whe
reservation made for scheduled castes
and scheduled tribes, if you see the
list, you will find that the scheduled
castes and scheduled tribes for not
even one per cent. This is their lot.
1 do not want to go into details and
create misunderstanding. I only hope
that Government would be very care-
ful to do justice to these people to
bring them to the same level with
others by giving them more facilities

in the field of education, services,
economic uplift, etc.
The late Prime Minister, Shri

Jawaharlal Nehru, used to say that
education is the maim thing which
can bring up these people.

st gwR Wy AT gTiT
AZNT, ' § TOAF ALY §

Mr. Chalrman: The bell is being
rung—Now there¢ is quorum. He may
resume his speech.

Shri Basumatari: I was referring to
what our great leader Shri Jawshar-
lal Nehru used to say, namely, “only
by education we can bring these
people up and fill up the gap. Seo,
better education should be given to
the scheduled castes and tribes. Gov-
ernment has started public schools
and sainik schools.” But there is no
reservation for scheduled castes and
tribes in those schools. These schools
are best in the sense that they are
run by the best teachers. Unless the
teachers are good, good education
cannot be imparted. If good educa-
tion is deprived to these scheduled
castes and tribes, how can they deve-
lop? Unless they get reservation in
those schools also, they cannot get
admission there because there is so
much of competition.

In my own State of Assam—1] do not
know about other States—in spite of
the reservation, not even 1 per cent
of the vacancies has been filled with
scheduled castes and scheduled tribes.
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In the Centre also, not even 1 per
cent is filled with these people. It
the disparity goes on like this, I do
not know what benefit will be derived
by the scheduled castes and sche-
duled tribes with all these reports.
‘Therefore, Mr. Sheo Narsin is quite
right when he said, “You wipe out
all these gpecial provisions.” Of
course, he spoke in emotion and
snger. T would like to support his
feelings, but not the actual thing he
said.

Shri Muathiah  (Tirunelveli): Sir,
the report of the Backward Classes
Commissior. is a wvaluable document
which deals elaborately with the
problems of the socially and educa-
tionally backward classes of India
other than the scheduled castes and
scheduled tribes. The report tells us
the criteria of backwardness and the
measures to be adopted to eradicate
the backwardness of these classes,
India, for centuries, has been a land
of castes, high and low, with rigid

distinctions. Social restrictions in the
matter of inter-marriage and ‘inter-
dming have prevented the inter-

mingling of the different castes. The
wpper castes have enjoyed all powers
and privileges, while the lower castes
have suffered several hardships, both
social and economic. Casteism has
been a great evil which has marred
India's unity and solidarity. With the
attainment of independence and with
the adoption of democratic socialism
as the country's gosl, the government
and the nation have decided to eradi-
cate the evil of social discrimination
and the sense of high and low which
is a negation of democracy. Mahtama
Gandhl and Pandit Nehru emphasised
that swaraj would have no meaning
it the social evils were not eradicat-
ed.

Adult franchise has given power 1o
the masses and the Indian Constitu-
tion has made adequate provisions
for the uplift of the backward classes.

Government
uplift of the

The measures the
should adopt for the
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backward classes should be varied
and effective. e objectives of the
government: should be full esmploy-
ment and the removal of economic
and social inequalilies. Any plan for
the economic reconstruction of the
country must include measures for
the speedy uplift of the backward
classes.

I come to the measures of uplift.
One of the measures for the uplift
of the backward classes is a sound
land policy. The land-celling Acts,
the Cultivating Tenants Protection
Acts and Fair Rent Acts passed by the
State Governments are beneficial
measures for the backward classes.

The most backward people in the
villages are agricultural labourers.
They form more than 30 per cent of
the rural population. The available
government land and the surplus land
available after ceilings should be
distributed among the landless agri-
cultural labourers. Revival of cot-
tage and village industries would give
them opportunities for employment.
Minimum wages should be fixed for
agricultural labourers and they should
be given housing facilities, drinking
water facilities and educational and
medical facilities. The small far-
mers should be given timely credit
and marketing facllities. Caftle
insurance scheme should be imple-
mented for their cattle.

The second measure for the uplift
of the backward classes Is develop-
ment of industries. AL present, peo-
ple of backward communities are em-
ployed only as unskilled labour in
industries. They should be s:we_:l
training facilities to improve their
skill. Suitable men from b_m:kwnrd
communities should be mmted and
trained for higher ranks of service in
government-controlled induslrl_u.
Short-term training courses in all in-
dustria] establishments should be In-
troduced for the benefit of the back-
ward classes.
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The conditions of communities en-
gaged in coltage and wvillage indus-
tries are unsatisfactory. Government
should help them to improve their
technique of production and to orga-
nisc themselves on modern lines. The
largest cottage industry in India is the
handloom  industry. ‘This industry
suppuris more than one crore of peo-
ple.  The handloom weavers come
under backward classes, They are
poor, and their standard of life is low.
The handloom industry has to be pro-
tected from unfair competition by the
mills. The following measures should
be sdopted 1o help the handloom wea-
vers: (i) clear demarcation of pro-
duction execlusively in the handloom
sector, and the reserving of bordered
sarees and dhoties for the handloom
sector; (ii) adequate supply of yarn
of required counts and colours at
reasonable prices; (iii) bringing all
the weavers into the co-operative
fold, 10 protect them from exploita-
tion by middlemen and master wea-
vers; (iv) exploring foreign markets
for handloom fabries; and, (v) pur-
chasing handloom products by the
governments, Central and State, for
their requirements.

The conditions of the village oil
producers who produce oil with their
indigenous ghanis or oil presses are
not satisfactory. The oil mill industry
has affected their industry, and has
kept them poor and backward. To
rehabilitate them jt is necessary to
reserve the crushing of edible oil
seeds to the village oil presses.

The village artisans such as the
carpenters and blacksmiths are &
backward class. ‘They are making
useful articles for the villagers. They
should be helped by government and
their decaying crafts should be en-
couraged to flourish.

The fishermen in the coastal areas
are backward and poor. They require
adequate government help. Money
should be provided for them either as
subsidies or as loans for making boats
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and buying nets; machanised boats
and nylon nets should be supplied to
them. They should be organised on a
co-operative basis.

The denotified communities, which
in the past were considered as crimi-
nal tribes, should be adequately reha-
bilitated. They should be provided
housing facilities, educational facilities
and employment facilities. These
communities should be recruited to
the army and the police in large
numbers since many of them are
known for their strength and bravery.

The shepherds in villages should be
provideq with grazing facilities for
their sheep, and their sheep should be
protected from disease.

The scavengers in towns and rural
areas are most backward. They de-
serve special help from Government.
Other backward communities such as
the village potlers, washermen and
barbers should be also uplifted by
Government.

&Y gww w1 woura : gumfr wgEy,
oA F i A

Mr. Chairman;: The hon. Member
may resume his seat. The Bell is be-
ing rung.

There is guorum now. The han.
Member may continue his speech.

Shri Muihlah: The backard classes
are subject to various kinds of exploi- .
tation. Measures to save them from
such exploitation are quite essential.
Suitable co-operative institutions
should be set up for this purpose. The
backward classes in the villages re-
quire betler communications, better
sanitation, drinking water supply,
housing facilities ang educational faci-
lities. Most of them live in miserable
mud-huts with thatched roofs. House
sites should be provided for them
either free or at nominal rates, and
financial aid either in the form of
subsidies or loans should be given to
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them to help them to construct cheap
houses. Housing co-operatives should
be organised for them.

The measures that the Central Gov-
ernment and the State Governments
should take for the remowval of social
evils are: (i) prohibition by law of
social disabilities; (ii) production and
distribution of literature on social
problems; (iii) liberal use of the
press, films, platform and radio for the
removal of social evils; (iv) reorgani-
sation of the educational system with
special emphasis on the dignity of
manual labour; (v) full assistance to
promote education among the back
ward classes; and, (vi) adeguate re-
presentation is governmeni services
and government controlleq industrial
establishments for the backward
classes

Important steps have to be taken io
promote education among the back-
ward classes, such as: (i) introduc-
tion of free and compulsory elemen=-
tary education; (ii) providing free
board and lodging for the poor stu-
dents of the beckward classes in hos-
tels; (iii) starting sufficient number of
schools, elementary and secondary,
with hostels attached and reserving
sufficient seats in the schools
and in the hostels for the poor
boys of the backward classes: (iv)
reservation of seats in colleges, es-
pecially in science, engineering, medi-
cine, agriculture, veterinary and other
iechnical and technological institutions
for qualifieq students of backward
classes other than Scheduled Castes
and Scheduled Tribes for a specific
period; and, (v) reservation of a rea-
sonable quota of vacancies in govern-
ment service for qualified candidates
from the backward classes other than
scheduled Castes and Scheduled
Tribes for a limited period without
detriment to the claims of other castes
and communities and to administrative
efficiency.

ot gqAT WETY WAW (ITAT)
YT WETET, T AR W A w7
wom fear § TwE fer & arewr aga
WA £ | AWT o eW f fe
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¥ wrot e fge o frorE & dome
66 %Y WA A1 1A § (orwid w1

FHA®T HIEE A AT X AT WY
fear & 1| #a Fu IEE W FITNTE
ceAM o dw 1aqT R, TP b
W WTE 0 TR W favem
fear @ 399 aa% GESl a7 77 T E
fe man  TER wAMT OfT a@A W
qarT g7 wifed | W wre fo Anz
dwed fow wwnin ¢ fo foad,
TR o 8 o gt o7 o1 A AR
15 &% dAFIY FATAG €1 wA IoE ¢
agt T F ATEA AT dwad #) s
Wit %1 & 1 afz T AT W aEAl
w1 qUTT AT o7 & g A feAT ot
# g A guT AWTH FT qUTT {T AEAT
&1 zory ggr ww aman § fE g aw
% wfassr gy & wRw 9T AT ¥
QT g & | W W wEd 1 Oy A
wet § afen gEer wmw Al fe

“gu ATEET U TRy A e

wt Arfeai w1 qom gen & aEi
Bwarsi w1 W g § o ag & oaA
g & O grr & 1 3w fawer wiw
wet § Wb w fge @ wre am @
¥ 01 aft ag sfgerdd o7 qee
¥ W1 Uw A sgagr few arm g
T wut at wsd v F @R
fore g @ arefem ¥ 37 wATEES §
T AT ¥ WTHT RIS A AT TR
et § el i S 8 efe i TR
#m vy fey ¥ o @@L TR
g fr  wafetom s fo e
e ¥ fay ox fafedy € e
AN R R LR Ll e L
wETA Tt o ¥ vy frenfrd fafae
& A & aqfay 76 €K AT
aEw W fawrion w1 @ 7T AT A
qreer fet & 1 AW ATR AU TR
wr wifgn wife @y a1 FAfAE
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forfeamm § 1 30 w1 § s dwary
WATHS KT A qwa a0 iy 1@ o
FAx 259vdT 110 H 2 1 wrwr
FTHIHT ATEw 7 F1 ForE €7y
2, wi frrar § -

16.20 hrs.

[Mr. Depury-SeEAKER in the Chairl

“One important unanimous re-
«commendation of ours is regard-
ing the formation of a separate
Ministry for the amelioration of
the condition of all the backward
classes, called the Ministry of
ABCY

M Iyreaw mEreg, & A o
1 WAl ¥ sTewr & @ 97 )
audmi T duasagma o g,
afe X7 & @ 9t oo § F ¥ oqn
T § 1 XA dwad vy § afgemd
ot wr § ¥ wig frlt o & ¥ £
aryeTa § s g 17 e ¥ A3 o
T T AN WA ) 2w At
WHTH ¥ AX THAT EY AW Rl Ew
Al w1 ST TWd g gwTt dfwEm
& fwmardi J sfawe & gra 340
it @ W AN o7 AW A T aga
aover faw fear 2

FAM N JOFTR AR H AN &
fafw wrli & & o & fog grh o
HORTT A ®TET 19 feam § 1 qEwr
faaTw &9 1955 #7 fead & fagn v
& 1 i I w1 w7 e qaT § 3w
ot 7% W e §7 fawfo ¥
f aw &1 7€l @ 9T @ 1 ¥EE gEny
HORTT ¥ WAV feady o oo
g1 oWt & 1 Afew T 3w oW w1
agn § a1 faww al & gsEn g
o W gAfamE Forieewe W e
& A § I gf @ feg ) e
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“landless labourer should be
given every facllity of possession
ot land, either individually or
collectively, and nobody should be
allowed to possess land unless he
is prepared to hold a plough 1n
his hand”

wIg de std AT Ew ofr uw W
FHEAT W gV | T oAw A WY e
WHATET | FT JEEd § TG AW B
w1 FE FT ERY § | wTw & R ¥
WY NI £ R Am wTaw & wrAw
¥ wren {9 ST AT ATORT AT ATE
¥ ATg FA WAAT YT |

FTHT FTAAET ATAN A wET &

“lang must go to the man who
holds the plough in his hand and
works on his land for the major
part of the year.

¥ o et ol 8 gE AT 3w
forara daw 1 ThemT § foew /1 W
F1 3w Q1 /I a9wT 97 1 gEfET I



g

@ §wR & A mmw g
aNFY | T & 5aA § fr Iqq
A fAq FTH w1 (A §, afeq
Wl A FOFWR | R O F
qATfas WAl GTHC W SR W
FAE 4

Shri Hajarnavis; Mr. Deputy-Spea-
ker, Sir, 1 express my profound grati=
tude o the Members who have ex-
pressed their views freely, frankly,
and sometimes nol very fairly, on the
report of the Commission. Before 1
come (g the observations which fell
from the hon. Memberg I will start
with the proposition which no one
will deny, thal inany centuries of sub-
Jugation left this country poor, illite-
rate and pl .ej’r 1 d

unde P

Even today, after so many years of
development, according to the figures
of the United Nations our per capita
income is $78 as against 2507 of
USA und $1,260 of UK. Only two
of our neighbours appcur to  have
lower figures than Lthis, namely,
Pakistan $74 and Burma 61. There-
for, we had a stupendous task before
ug when we achieved our indepen-
dence and the main thing  which
confronted us, the main difficulty
that confronted us, was the great dis-
disparity in education, living standaras
and social stalus. The Constitution
sel before wus as the jdeal of a
democratic republic. When there are
“haves” educaiionally, economicai-
ly and politically and “have-notes”
tensions are created and the
sociely or community becomes com-
pletely unstable. Therefore, who-
ever wants to achieve a stable, pro-
gressive society he must first of all
try to reduce the tensions, the dis-
parities. With this view, acknow-
ledging the various disparities which
the Indian society suffered from, and
the chief amongst them were illite-
racy and untouchability, the Consti-
tution made special provisions in
Part XVI of the Constitution.
Articles 330 to 339 dealt with various
communities, and article 340 dealt
with backward classes generally.

1930(AI)LSD—B '
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Under article 340 a Commussion wus
tu be sel up inYorder to report to
Governmemt. That was done and it
is the Report of  the Commission
pluced belure the House that is under
discussion.
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The discussion  here has ranged
over & wide area. But may 1 respeci-
fully remind the House that the
terms of reference alluded to wnly a
defined area for investigation. It
was stated:

“The Fresident, under Article
340 of the Constitution, appoint-
ed the Backward Classes Commis=
sion on January 29, 1853, with
the following terms of reference:

(a) to determine the criteria
tw be adopted in considering
whether any sections of  the
people in the territory of India
(in addition to the Scheduled
Castes and Scheduled  Tribes
specified by notificationg issued
under Aruicles 341 and 342 of
the Constitution) should be
treated as socially and educa-
tionally backward classes;”

Now, you will gbserve two  things.
First, so far as Scheduleg Castes and
Scheduled Tribes are concerned, theru
is no dispute, They are alrcady men-
tioned; they were already enumerated
under the various notifications issued
under articles 341 and 342 of the Con-
stitlution. What was asked of the
Commission was to cnumerate the
classes of persons who, in adition to
the Scheduled Castes and Scheduled
Tribes, are also socially backward and
then to make recommendations as 10
the steps which should be taken by the
Union Government or the State Gov-
ernment to remove any such difficulty
to improve their conditions. Them'
fore, | submit the question of inclu-
sion of any caste in Scheduled Ml
or Scheduled Tribes or problems which
are dealt with under the provisions of
the Constitution relating to Scheduled
Castey and Scheduled Tribes do mnot
properly fall within the subject of the
Backward Ciasses Commission. But
the problem, of course, is Integrated,
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[Shri Hajarnavis]

complex one whole and has got to be
viewed us one whole,

Now, one thing that the Commission
did was that they said, starting with
the fact that caste has left such a per-
manent deleterious effect upon the
whole gociety, they shall continue to
regard caste as the criterion for ex-
tending help. They made their own
recommendations and the Union Gov-
ernment's observations on them are
contained in an admirable memoran-
dum made by the great statesman,
Shri G. B. Pant, then Home Minister,
in which he observed in paragraph
3i—

“A plethora of claims ‘were
pressed before the Commission for
acceptance as distinct and separate
categories vf backward classes
which fur lack of trained staff to
help them, the Commission found
it difficult to analyse. They have
further included in their list
even communities about whom no
other information was available
except the names, and abandoned
{heir first idea of preparing a
complete gl y of ities
‘The result of the adoption of such
a procedure has been obvious and
has led the recommendations of
the Commission into difficult
straits. The Commission's list
containg as many as 2389 com-
munities out of which 913 alone

t for an estimated popula-
tion of 11.51 crores! Scheduled
Castes and Tribes will make up
another 7 crores.”

So, it Backward Classes were to be
regarded as a separate group, the
Commission wanted us to deal with
about 18 crores which is more than
half the peopulation of India. That
leads me to the observation that the
problem of Backward Classes is not a
problem of g amall minority a
small excluded group of the whole
soclety, but the problem of the
Backward Classes is a problem
of the whole nation. On this I  will
observe that Shri J. N. Mandal
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wanted that there should be 5 sepa-
rale ministry for the backward com-
munity, Anyone, who goes round in
our country, will see that a  very
large majority, almost all the country,
is in every sense g backward country,
Therefore, tg say that “backward
class” should be put in charge of one
ministry, is, I submit, a guggestion
which ig not practicable at all, The
whole of the Government must be
committed in every branch of govern-
ment and administration iy the ame-
lioration and progress of the Back-
ward Classes. As g matter of fact, if
today we were asked as to what is
the oneg single objective before the
Union Government, we will say that
it is to uplift the backward people of
India who form the majority of this
country.

Therefore, in paragraph 3 having
said that if we began to enumerate
castes and made a list of Backward
Classes on the basis of caste, g very
large proportion of the whole popula-
tion would have to be included, the
Government therefore rejecteq  it.
Apart from the this practical and ad-
ministrative  difficulties, the matter
was taken up in the courts and the
Supreme Court decided that to extend
help or benefit to a person merely
because he is born in a certain com-
munity or caste is to commit contra-
vention of the Fundamental Rights is
to deny the equality of rights to a
citizen of India. I have particularly
an instance in my mind of a friend of
mine who, as a minister, has an almost
illiterate peon. He is a Brahmin, Are
the children of that Brahmin going to
be denieq facilities only because the
father and mother of the peon, were
Brahmin? On the contrary, there
are high officers, belonging to Sche=
duled Castes not many although, I
agree, who are occupying very high
positions and are getting remunera-
tive, substantial salaries, Should they
not be called upon to bear their own
burden for the education of their
children? Social justice certainly
would require that a man who can
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afford to pay will pay and g man who
cannot afford to pay, whatever his
casle, should not be called upon to
pay. After all, what was it that Shri
Krishna advised Arjunia? He sald:—

=farr wr ¥f[r

You have got to give it to the indigent.
Therefore, very properly, as I said,
administratively and obviously on the
first principles of social justice and
ag declared by the Supreme Court in
more cases than one, the test of caste
was given up.

Apart from this. I want the House
to consider whether. having set out
to establish an egalltarian society.
having declared that we want to have
a classless and a casteless soclety, we
are going to perpetuate the caste be-
cause o caste iz going to get on  the
basis of that caste certain preferential
treatment. T am thankful to Shri
Maurya for the generous observations
which he made to me. T do not think
T will be able 1o satisfv all his expec-
tations about it; but T will try my
best. 1 agree with him that the
auestion of economic inequality In
India may have started in caste distin-
ction, T agree; but if today caste s
to be dissolved. two things have to
be done aparat from, industrialisation.
which is a great leveller of human dis-
tinction. education and  political
rights. So far as political rights are
concerned, we have glven them to
everv possible cltizen without dis-
tinction of caste. So far as his own
rommunitv is concerned. we Thave
given them separate, guaranteed
number of seats.

T was suggesting that it we were
nel 1o perpeluate caste. if we  were
ot 1o creale a sense of helolessness in
a people. a sense of vested interest in
that caste itself, then. as T have al-

readv gaid.  the test of caste had to

he discarded. had to be given up.
That was given un and the Union
Covernment decided. to which  the

Ministere of States agreed. that hence-
forth the tesl to be apnlicd would he
economic criterion.  The States  of
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mhnnﬂltr‘;nd Gujarat had already
formulated Yhat. They were following
the economic criterion. Andhra Pra-
desh, Bihar, Kerala, Madras, Myuore,
Orissa and Uttar Pradesh wanted to
continue their caste-based lineg while
Assam was in  favour. Ultimately,
many of them have given up their
stand but certaln other states have
not given it up and we are trying to
persuade them. The States which
have imy ted the decision about
economic criterion are Andhry Pra-
desh. Assam, Mysore, Punjab, Orlssa
and West Bengal. Madhya Pradesh,
which has a large Tribal area, extends
concessions to all the Tribals. whether
they live in the Tribil area or out-
side.

‘Therefore, I think, we have reached
a soclally equitable decision, Not all
the States have followed jt, but
neither have we enforced It upon
them because burg Is the path of per-
supsion. We do not want to force any
decision from here, In the Central
schemes which we Implement through
the State Governments we give 100
per cent. There are other schemes in
which we contribute 50 per cent. In
all these vur attempt has been to see
that what Iz belng done is to  glve
facilities, concessions to people who
cconomically deserve it.

T think this is something which will
be accepted by the House.

Now, T will come to the specific
points which were made by various
hon. Members. First of all. T will
come to what is said to be the larg-
est backward class In this country,
namely, the women. The point was
raised by Dr. Sarojini Mahishl. T
hope all of ug are as backward as
she is.

oft wrehelt : ofgwr @ ow o
wea % v wwr Y K

ot gwordtw : ww ¥ svefr
A g g & fr A TR 1 S
o FETeT awy A R e ¥ fag

wf wft |
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ot wresfeft : & ot § b ey
T ATy vy Al e E )

oft gweniw gAY wew 3
for T % Ty A R )

Here, 1 would suggest that our Con-
stitution as an act of faith made a
start with giving political franchise to
the women. There are many countr-
ies—and there is one very developed
country which comes to my mind, that
is, Switzerland—which even now deny
vote to the women. And yet starting
with a population which is illiterate,
starting with people who are poor
and starting with women who are
mostly in purdah, we give them the
vote, and there is nothing which ac-
celerates political consciousness and
educational advancement as political
franchise. We gave them the wvote,
and after giving them the vote we
tried to remove all sorts of social in-
equalities -which the women were
subject to. For instance, Hindus were
permitted more than one marriage—
not that there were many instances
of that type—but we introduced
monogamy. Then, we give them the
right to propertv. If it is not being
exercised it is the women alone who
are responsible for this.

We are trying to remove their dis-
abilities in every way. We encourage
the education of women. Substantial
grants are Riven to the rirls' hostels
and the girls’ colleges. The Univer-
sity Grants Commission alwavs looks
with great favour and with great
sympathy upon anv application made
for any kind of institution for sd-
vancement of girls' education. There-
fore, there iz nothing to suppnse that
the Government has neglected what
ig said to be the largest section of
backward classes, namely, the women.

Then, my friend, Shri Sheo Narain
raised a point about the scheduled
castes. I am glad he followed my re-
auest to speak freely his mind and he
did it with his usual freedom, with hix
usual verve and with his usual vigour,
He complained that there were not
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many people from the scheduled
castes who were appointed in the high
offices. I might tell him that during
the last three or four years every
post opened for the scheduled caste,
reserved for the scheduled caste, in
the All-India Services has been filled.
T might tell him of a story which came
within my experience when I was in
the Home Ministry. A very young
officer who was selected in the Indian
Forelgn Service came to me and said
that he wanted to go back from the
Indian Foreign Service—it is the most
coveted branch of service—to the
T.AS. T asked him for the reason and
he said, “T do not think I will be ahle
to move in society outside” Then,
he wenl on to say that his wife was
not educated and so she would not
be able to meet people outside. T ad-
vised him, “Just as vou have heen
able to educate yourself, vou would
be able to educate vour wife also.” I
further told him, “It is with great
difficulty that we have been able to
place you in the Forelgn Service. We
have all along been urging that men
of the backward classes should, as far
as possible, be placed in positions of
power. So, if you yourself go back,
you will be rendering a very great
disservice to our cause.” He remain=-
ed in the Foreign Service and T am
quite sure he is one of the capable
officers in the Indian Foreign Service
and T think he has also taken his wife
there.

For every kind of vost, during the
last four years there hns been keen
competition amongst the Scheduled
Castes and Tribes. As the members
of the House are aware—] have men-
tioned it more than once in the
House—there are ‘wo institutions
where special tralning is imparted
to the candidates belonging o the
scheduled castes, where they are pre-
pared for the examination—ane is at
Allahabad and the other. I believe,
is in Bangalore. T am very happy to
say that. with a little bit of encourage-
ment, they have been able to acquit
themsclves with distinction. T have
dealt with some of the points which
have been made.
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I agree with Mr. Mandal and with
the other members that we have not
been able to do much; a little has
been done and a great deal remalns
to be done.

I am not quite sure that the in-
terest of the backward classes is pre-
served by reservations. Let us take
our political behaviour affer Inde-
pendence. There were 10 seats re-
served for women: vet in every
political party you find that seals are
found for women candidates; every
politica] party hag candidates belong-
ing to scheduled castes and backward
classes. It is not reservation, it is the
social consclence which is the basis of
gelting the social rights. I am
quite sure that the conscience of the
country has been deeply siirred and
we are out today to do justice o
millions of the people on whom we
had inflicted unmerited injustice. 1
thank the hon"ble members for varioug
suggestions made here and they will
certainly be kept jn mind.

ot wreieY e A wr e
AT, v o A d )

-

ot awawy fog: & ww1T &
F3a &t fofr gv wwA ¥ fgean
foat 21 ww o wT mEew ey
T ¢ fom AfE mwda A fean g
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gg WIAT 2R FTIT THIAT €1 #
1 WTewA a7 oTE A8 zaT
g9 ¥® Wad &1 gH Al w7 aed
¥ taw g v & fad gmAws
qfreda &3 F1 1 wE@mA §TIT
garat % fog az sfama gaen
¥ far gr= &1, TEA e, Ao,
zoif ars w1, IRk fAT (mE ¥ P
qwT ETAT EET oW wft Wt o
fedt a7 w1 goom At ¥ faean
¥ wrem garr wowl e q)r
aw w2T § gEt aw aw, wifzor
ax ot w1 pw o7 wAUA A
qriwfed At gz q1 fir gw 3AH
wzd fF wox Im ® wa), ¥z wv
AT, AW AR TREe wia o Afra
WA T O owmy Rt oW
afeqi & 77 IMA i P wA Em
¥ faz mAfeadm wR T P TAw
wif wfgws g a7 b oHE
AT ATY WTMAd ® #Em oW
ww A oW g § apt wwAAww
Fm aw fea g, ww g wmAn
& frd Tg® w1 fomw w omar A
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mET ® AR
TAET WTFE ¥7 AT NG, T F R
mr wer A% AFT A1) ag ATl wqE
t praw b wtTeT Ty mETAAlE
far a7z B M ? Amawmr AR



3981 Backward

[ awrrer farg]

O AW AFAT § AT AAT LRI
far 2

w7 AT w37 ¥ 6 AwEEr w5300
weren fom w1 7 oop gEeen 5
. oAsa dwm fE o9 gFEEr &
A d &7 1 TF wew §IE
T RAIT g AT gAT §im oA
w1 7 w4 ¥ fr afagrfrar
®7% fraamr o3z gffma adt
famar w%ar ) srfy affaefadt =
g1 @z ifafasir wfew 2
zfaar wz @, =z dFw w0 T4
gar qg &7 a1 & #gm 943 1=
&1 7% ¥ wa =fgy, sy, qiz
atr gEvarar wifgs, W7 wmw #97
wrerT & w8 famres wrfgr | 39 qw
U TF AEE STAF 1200 9T 1400
1 gr "7 Az ¥aw av wrafwai
F AgH  TIX A AR To Tle
ARz 7 Fgt Wz § aw fmn
& s A%eT ®I A €T wum 9t fw
% TA w1 W q3AIM ) W A
9 ®F & wq  wvar fqgam A
Tz ®9 FFarar f& £ Frer g
Tgq ®7 EHfAmEr o3 mear B,
®ATH q7F &7 fAfAgdy @ &%
t 16w Wi T ® awT @i
agi V& awt fafaad 91 wwar
g 9T 5q w1 Ay fE a=
agl @i N9 & wagd @ feam
& ek gfafar o ga &

A1 gz faeew fam® 25 e
T AN KT TAYMA H WET FrAT
TEql B 34% A0F wAHT £7 F47
F1 AwAT 2 & wmad qAAr qEAr
7 fo cofiafad &= s b, & am
& 1A =w@A % sEveg omm 2
nf fagnt &1 gfRadfedt & fawr
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fear#, fa=ws1 TFE q3w
A1 mEfER w1 Ao
WEE WAT & FEET @

' At IAE gM F MR-
for Dfwr, 3791 dam & w9
o afay, 9% WV ® AITY
v Ufwn ) afe gREETF 7 omwT
3a%1 frrfs gafan friee fem s @
far w®Y whr a7 off, wEE F w27
q%E, ¥HE F AFT AEEA, 0H ¢
wer ¥ 7w faw Aok ¥ ooy dew
faar wast & sawr Frovwe e s
IAR ®AT & Fw @OTF # A
frr 37 #1 fras feam @mm &
¥ FAT WA F aAAFA 4, IAW
o ®TH AT AT AEAT) FWT A
ATZ 45 ®IT AW AT {ATR qZAM
w17 #9797 28 FLIT I AT HIAAT
T TAR TEA FT LANTR 1o,
w1 IAF 437 ®T CATH g owm ?
wza &, fr faesit W ow 0% sTaTd
9 %1 %1 gEHT g #, few gy
T arq ¥ ¥ wfey, wer efree
gt ware, g 91 ¥ @q oA
gafoat & &g 5'F § w81 @ WA
v ¢ fF wv dw I FOv 4w
T % A1 A% qGrr TEE faww Wy )
o T A1t & ¥ 0w qa | aaen
% wgt fr 5o S & forly w0k g g
of FTmT ¥ FE wTTWI ® omew
ZI w@AT ) EW gMAET &
FM AL AT MYRT AT F
ITHI EF AT OEAMT 4 WA AW
ZATE WiEAErw wnr AEy adfr Aq
A% I WOT AG AT AEAT |
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[=ft qurre fag)
# qma amg mdar v g fE
o gA o faarT w3 A W AETen
THY % X ¥ agEwr @ R WA
g &, gAALHTA A A9A A A
ary 1 g wAghw AT wfiy

ST WA FT wEen AW g gnm
a7 fe mitw afe & & o
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gfiwrT fear s &4 $F w10
oI @ W gEST W g A
g ? gard mewr A7 food @ fw
feegemr W wreim gaT IWET €
o W AR 22 g T ;I@
7% &1 18 AT AT A 50 WAL
vy gqfr &1 #8 Aar o oFwn ?
gefra A ST ST o@wAr ¥ 18
T e @ owe gfe @ oafc
T AT ART FT oFEA | § owmOw
g1 g g s afx gfawd
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wfger a4 fadt av 4% g d9
g A

Mr. Deputy-Speaker: he question
is:

“That this House takes note of
the Report of the Backward
Classes Commission (Vols. I—III)
together with the memorandum
explaining the action taken there-
on laid on the Table of the House
on the 3rd September, 1856".

The motion was adopted.

17 hrs.

MOTION RE: ANNUAL RLPORT OF
LIFE INSURANCE CORPORATION
OF INDIA—Contd.

The Minister of Planning (Shri B.
R. Bhagat): 1 welcome the motion of
the hon. Member taking up the dis-
cussion of the Report of the Life In-
surance Corporation, and 1 also wel=-
come the large interest shown by
some hon. Members in the working
of this Corporation, This asugus
well, and this interest of Parhiament,
the supreme body, is a healthy one.

The hon. Mover made a 1eference
to the recommendations of the Com-
mittee on Public Undertakings. Gov-
ernment j§ very much seized of the
recommendations of lhe Committee
on Public Undertakings on LIC, and
many of the points that he has rcfer-
red to about the recommendations
are under examination of Govern-
ment. Government has also sent jts
comments on the reconmendations to
the Commitiee on Public Undertak-
ings, and 1 am sure the Commitiee
will take into account the views of
Government in those matters. Al-
though 1 will refer to the problems
as they have arisen, 1 shall not in
any way refer tp the recommenda-
tiong of the Committée because at
this*stage, when the Committee on
Public Undertakings is seized of the
views and comments of the Govern-
ment, it is not customary and it
would not be proper for me to refer

to them,
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Une of the points raised is that the
turgets fixed by the LIC about its
business were not fulfilled; alsp It
was said that they were not framed
un any scientific or adequate basis.
If the targets have not been realised,
it is not due to any fault in the known
technique. In these .natters, where
s0 many imponderables are involved,
the best possible judgment and assess-
ment un the likely rate of increase of
business were made, but in retrospect
it proved o be not accurate. Parti-
cularly in the early years after pa-
lionalisation there was a spurt in the
business, and on that basis
mistic assessment of the
crease in business wag made, and that
could not be realised to sy
that because the targets framed were
nol fulfilled, it is a vote of no confi-
dence in the LIC is, according to me,
a very harsh judgment, because tin
position ‘today is that even the
plat.au of business that has been
there for the last few years round
about Rs. 700 crores is 3-1/2 times
the annual business written prior to
nationalisation, and LIC is making
jreat attempts. ...

Shri Shinkre (Marmagao): What is
the difference in the rupee value then
and now?

Shri B. R. Bhagat: The value has
no reference in thig context If you
take even the number of policies, it
is more than a crore, and the numter
will be more or less the same, if not
better.

The point is that after a large in-
crease in business, it was the process
of consolidation, where the quality of
business was more important, and
with the attempt that iy being made,
even today the trend is on the plus
side.

Another complaint was that the
Japse ratio was high. It is true that
the lapse ratio had gone up to 8.2 per
cent, it hag since come down to 7.5
per cent, and the Corporation is tak-
ing various stepy to reduce thig fur-
ther, but it is to be noted that with
its extension to categories of people
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who were pot previously insured both
in the urban and rural sectors, whg
are not fully conversant with the
values of life insurance, the .ipse
rauo is bound o be high. Particular-
ly, I woulg like to emphisise thet at
present 30 pesfcent of the policies are
in the rursl areas. 70 por cent of the
policies are first policies that is first
insurance. Therefore, both in area
and &g to the people, it iz & new ex-
perience and we have 1o carry the
cducation of life lnsurance further so
that we make an impact on the ratio
of lapees. The LIC is making vigor-
ous attempts to keep down thatl ratio.

The hon. Member who moved the
motion and some other hon. Member
referred to the premuum rates. In
the last few years Lhe pronuum iAies
were revised twice, First immediate-
Iy before nationalisation, in 195, the
riutes were lowered by the private
insurance companies and then, lmme-
diately after nationallsation i 1088
when the rates were lowered one
rupee.

Shri Seshiyan (Perambalur): There
ig no scientific revision; | twas reduc-
ed by one rupee.

Shri B. R. Bhagat: The point made
is that because of the improvement In
mortality experience ang the expec-
tation of life going up, there is a case
for revision of premium rates. Insur-
ance policles are given on a selective
basis, after careful medien] examuna-
t.on. Although the Jeneral mortalivy
cxperience may improve, it may not
Lave the same impact on ‘hese pesple
L>cause already insuranc: policy is
given on a very highly selective besss,
the same impact may not be there,
Oin the otlrer hand, geverty per :ent
of the policleg are with prat, endow-
ment policies and if the prennuum s
reduced, a large percentate of the
profit, endowment, their bonus ex-
pectation will go down. The LIC
have said that this whol: quesion
will be examined onlv afer the de-
tailed survey of merta'ity expe:unce
for the years 1061 —84 13 compi: el
It ig an acturial calculati>n and |t
takey 2 lot of time. It is expected
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that sometims next year, 1968, this
report will be avallable and at that
time this question will be examined.

Another important point was about
the organisation or the structure of
the Corporation; hon, Members eaid
that it was u big monolithie corpora-
tion and as a result of that, it is not
able to function eficiently and there-
fare it ghoull be split up intp five or
.1x Inivpendent =zonal corporations
and consequuntial reorganisations or
abolitdon of the divislong should take
place. Only this morning we had a

of vie  * Government is looking into
it and @i certainly take & decision
ffm‘:fwl‘;ln; into all aspects of the

L]
8hrl qeghiyan: Next year you wiii
be able "'; reach a decision.

““?.I.m Next year Iis
only & ;month ang a half away. We
are ot trying to procrastinate in this
matter,

will do
that It is being examined and that
particular officer iz looking into
question and we will take a decision
when his sdvice is available.

A point was made about ths salary
savings scheme. This is =t pre-
sent in foce in a large num-
ber of public and private sector
undertakings, and in four Sf
extension to the Central and
State Governments has not
sible because of accoumting
ties on the part of the Central
Sate Covernment authorities
Life Insurance Corporation s suxbous

i°i
Ei%z

vE
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to extend these privileges to those
categories of officers. It is, however,
not possible to provide more incen-
tives under this scheme which are
quite liberal.

Then, another important point that
wes raised was ebout the expense
ratio. There are no two opinions
about this: that the expense ratio
should be reduced, but certain fac-
iors which make for the comparatively
higher expense in the case of the Life
Insurance Corporation have to be
noted. These are: as pary of their pro-
gramme to extend insurance to rural
areas, their number of offices have
grown from 240 in 19586 to T30 today.
The cost of selling life insurance in
the rural areas js much higher. This
fact has to be noted: the policy has
to be sold. In certain other countries,
advanced countries, with which com-
parison is tried to be made, they go
and buy the policy, There is a diffe-
rence in this respect. Also, out of &
total of 1°1 crore policies, nearly B2
per cent are policies of less than
Rs. 5,000. This means sale to middle and
lower income group levels. Adminis-
trative axpenses have to be connect-
ed with each policy. A small-value
policy would mean comparatively
larger expenses of administration if
they are calculated according to the
policy in force. In western count.
rles, costs are lower because the
value of each policy is high. The pre-
miums paid are accordingly much
higher.

s we wo wmew (faerrdY) :
IYTETW AN, ¥TEE F wrow Al k)

Mr. Depuiy-Speaker: The bell is
belng rung—There Is no quorum.
The House is adjourned.

17-15 ke

The Lok Sobha then odjourned till
Eleven of the Clock on Fridoy, Nov-
ember 38, 1988lAgrahayana 6 1887
(Saks).
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